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LEGISLATIVE ASSEMBLY . 
. Friday, 17th March, 1944. 

The Asseplbly met in the Assembly Chamber of the Council House' at 
F..JeVflI.l of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

Mr. 

Mr. 

MEMBERS SWORN: 
Zflbid Husain, C.I.E., M,L.A. (Government of· India: 
Official) : 
Harry Greenfield, C.I.E., M.L.A. (Government of India: 
Official). 

STARRED QUESTIONS AND ANS':"ERS. 
(a)ORAL ANSWERS. 

ToUR OF PROFBSSOB A. V:Hn..r. OF ROYAL SOCDrl'Y •. 

Nominated 

Nominated 

471. *Kr. It. s. Gupta: (a) Will the Secretary for Education, Health and 
Lands please state if it is a fact that Professor A. V. Hill, Secretary of the 
Royal Society, has been invited by the Government of India to ~  
India? If so, when was" he invited? . 

(b) Was the necessity for such a tour felt after the outbreak of war or 
eVflll before that? . 

(0) What is the estimate of expense for such a tour? 
(d) Is he asked to submit a report 'Of his tour before he leaves the shored 

of India? If not, why not? 
(e) If a report is submitted by him, would it be placed on the table at the 

earhest opportunity? -
Kr. J. D. Tyson: (a) Yes; in August 1943. 
(b) The prop9sal originated in 1943. 
(c) About Rs. 17,000. 
(dr !Iud (e). Professor Hill was not asked to submit l\ report: the prepara-

tion of u formal report would have required much more time than W:lS avail-
- able. The purpose of inviting him to India was rather to promote informal 

contacts und discussions, from which arrangements for wider co-opetation 
and plnns for furtner developments might be expected to result. Professor 
Hm, however, has·himself suggested that af£er returning to the United 
Kingdom he should write a short· report embC1dying a number of otservations, 
comments and Buggestions which ~ .arisen from his many visits and dhl-
cU8sions ill India. . . 

FORMATION oil' RoYAL SOOIBTY IN INDIA. 

'78. *:Mr. X. S. Gupta.: (0) ,Will the Secretary for Education,' He/i'lth :lnd 
Lands please state if the Government of India are prepared to encourage the 
idE'a of "Formation of '" Royal Society in' India"? . 

(b) Are the Government of India prepared to grant a decent subsidy to such 
an association, if formed? 

(c) Do the Government of Indio. realise that Scientific Research in India is-
in its infancy and requires State aid to be on par with many a civilised country? 

(d) Are Government aware that Scientific Research in other countries con-
tributed a great deal to the national welfare of those countries? 

Mr. J. D. Tyson: (a) The Government of India re'cognise that the existence 
of a nfltional seientific society, Occupying the same position in India as the 
Royal Society of London and the National Academy of Science at Washington 
in their respective countries, is desirable. The matter ~ being cl)l1&idered. 

(b) If [Ilid when a national scientific society on ;:;he lines of the Royal 
SOt.!iety is recognised in India the question of financial assistance from Govern-
ment will be considered . • ( 1205 ) 
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(c) Scientitic reseurch in Indio is certainly not "in its infancy": the develop-

mtmts of the last 25 years have in fact been v.ery substantial. Government 
recognise the importance of assist.ing scienHfic research and ure <loing so on un 
increas;"'1g scale 8S the Budget .before the House indicates. 
. (d) 1res, certainly. 
Dr. Sil Zia Uddin Ahmad: Will the Honourable Member please state 

whethpr thp. SoCiety contemplated in the reply will be different from the two 
scientific societies of a rival character in England? ...... 
Mr. I. D. Tyson: That I cannot say· 
Dr. Sir Zia UdcUD Ahmad: Does he contemplate to start a new Society or 

will ht· aecept one of the two existing societies? 
Mr. I. D. Tyson: I have nothing to add. 

DEsIRABILITY OF IMPROVING SERVICE CONDITIONS OF INDIAN NURSES. -

479 .• JIr. It. S. Gupta: (a) Will the St;!cretary for Education, .Health and 
Lanus please state if he is aware that nursing professioD has 'failed to appeal 
tv the right type of women in India? • 
. (by Are Government 'Ilware that trllillcd Indian nurseR are regarded, paid 

,and housed, 8S menials? 
(0) Do the Government of India expect large numbers of Indian ladies to 

come forward to dedicate themsefves to this work? ." . 
(d) Is the formation of an All-India Nursing Council necessary for the hetter-

ment of Nursing profession? 
(e) Have the Government of India noted the words of Lady WavcH "The' 

shortage of trained nurses in India is a problem, that all who care for the well-
being of the people ill this vast country must view with grave concern"? 
(f) Is it not a fact that in India there is hardly a trained nurse for every 

:>0,000 of the population and one to 874 in England? 
(g) ]s it Dot a fact that the figures in (f) show a deplorl\ble state of affain 

in India? , 
(h) What are the proposals to improve the condition of service? 
lItr. 1. D. Tyson: (a) Government have seen statements to that effect. 
(b) and (c). Conditions .of service 8re not 'uniform throughout the oountry 

and there ill undoubtedly scope' for improvement in most institutions. 
(d) ~ formation of an All India Nursing Council is in contemplation. 
(e), (f) snd (g). Yes. 
(h) Th"! Provincial Governments are concerned with the improvement of 

the ('o!lditioIlS of service of nprses in Provincial Government hospitals. As 
regards thE' Central Government hospitals, the scales of pay for nurses in one 
important hospital have recently been revised. 
Dr. Sir zta Uddin Ahmad: What is the scale of pay for nurses? 
JIr. J.,D. Tyson: In that particular hospital the seale of pay is Rs. 150 

riding by Rtl. 10 to Rs. 200. 
Mr. T. S. AvtDubUinpm Ohettlar: Is it not a fact that there is a general 

scale of pay for nurses throughout the provinces, or are there different scales 
of ' pfl Y in different provinces l' 

Ill. 1. D. TyIon: No, Sir. there are' different scales of pay f(,r nurses in 
difterent provinces. 

Dr. Sir Zla Uddin Ahmad: WiD the Government of India impress upon the 
'Provincial Governments that they should accept the flame scales of I,ay as 
Itave bE'en adopted by the Central Government? 

'Kr. I. D. TyIODI: No, Sir, it is an entirely a 'provineial matter. 
" ' 

HAND-MADlI: PAPER INDUSTRY. 

480. ~ K.S. Gupta: (a) It! the Honourable Member for Industries and 
Civil Supplies aware of the scarcity of paper in India? If so, what is the 
met.hod by which Government propose to make up the deficit? 
(b) 1s it not a fact that the price of paper lIfs risen several times the pTe-

"9-r price. and in certain places the price is so prohibitive that it has caused 
a lot"of ineonvenience t,o the flducated public ~  a great hardship to the-<poor? 
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(c) Have Government a well-laid plan OIl an all-India basis for a hand-made 

paper industry? If not, why not? .. . 
(d) Are Government aware that t,here are several trained young IlJen in the 

art of making hand-Illade paper? If so, are they prepared to make use of the 
talent which is being wasted by non-use? 

(e) Are the Government of India aware that the hand-made paper industry 
is thriving in Gandhi Ashram at Wardha? 

(f) Do they propose to ,send the Government paper expert to Wurdha and 
'see if the indu&try clln be made a nuclew, for an all-I1ldia concern? 

(g) Are the Gov€l'I1ment of Indin aware that the joint Registrar of Co-
operat,ive Societies, Madras, is urging the importance of starting a hand-made 
'pnper unit on a co-operative basis at Chicacole? 

(h) Do Government realise that hand-made paper industry would bring in 
an additional income to the poor nnd destitute villagers in India? If so, why 
do they not ~  the industry by subsidies and grants? 

The Honourable Dewan Bahadur Sir A. Bamaswami Kudaliar: (n) Yes. 
Mcth(I(1s by which it is proposed to make up the deficit in the F.IJpply ot paper 
are (i) ('ontrol over distrjbution, (ii) increase in production, (iii) economy in 
<lonsl11llption, and (i'V) increase in imports. . . 

(b) OOV(,l"llment are aware that there has been considerable increase in 
• the priceR of certain varietiel" of puper. . 

(c) 1'1>;;, Government have a definite plan to assist hand-mnd<l paper industry 
·on fin nll-India baRis. 

(el) No. Go"ernment cn.nnot make use of such trained people t,hemse-Ives, 
1115 th£'v do not intend to establish Governm,ent production of hand T:lI .. de paper. 

(e)' Government, are aw1tre that hand-made papel"is mude ot Wardha. 
• (f) No. The Paper Production Commissioner has always heeD willing to 

give allY assistance that is asked of him i,v any paper m!lnUf8,cturer. 
(a) No. • 
(h) Yes. only so long flS paper prices owing to shortnge of supplies continue 

to be ~ high ns they are today. Provincial Governments who are primarily 
('oncerned with the development of such industries are giving alI necessary tiirect 

encollrngcmcnt and assistance. 
JIr. T, S. Avlnashl11ngam Ollettlar: With regard 'to (c) may I know 8ome-

thing ahout the plnn to assist .the hand-made paper industry? 
The Honourable Dewan Bahadar Sir A. Ramaswaml KudaUar: Among 

()ther things, I think, the plan provides for the purchase of hliLnd-made paper 
that mc.v be offered for sll,le by the Government at the price prevailing in 
the market,? . . 

Mr. T. S. Avlnashtlin.gam Ohettlar: t wanted to know whether the Gov-
erllTl:ent will rellder any aSRistance to the industry? 

The Honourable Dewan Bahadur Sir A. llamaswami MudaUM: Yes Sir, if 
the imlJlstry applies for ft. 

Dr. Sir Zia Uddin Ahmad: Is the paper supplied to the Provincia1 Govern-
rr.I.f'nt'l. aecording to the quota fixed by the Central Government or do the Pro-
vineilll Governments sent their own quota and they get the paper acC'ordingly? 

The Honour.ble Dewan Bahadur Sir A. Ramaswami Mudaliar: It is con-
templated that a quota will be fixed for the provinces and distribution will be 
made by them. 

Pandlt Lakshmi Kanta Maitra: May ~ know what is the quantity of hand-
Rlnde pllp(·r today? . 

The Honourable Dewan Bahadur Sir A. Ramaswami Kudaliar: I am afraid 
I 3111 nnt in It position to ,give that infonnation. 

Sir Henry Richardson: Is it a fact that t,he paper known RS news-print is 
)lot r,;'l1ufRctured in this country at all? 

The Honourable Dewan Batiadur Sir A. Ramaswami Kudaliar: Yes Sir, 
that is so. Some firms sometimes back came forward with Il proposal for the 
mllllufacturb of newsprint paper- on an assurance being give'l by the GOT--
ernflwllt os regards the prices at which they'will be albwed to sell the paper 

• 
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~ the end of the war. The prices quoted by the firm were found to he far in: 

excess of the pre-war prices and far in excess of what nlay be the prices a1l 
the end of the war ~  Government, therefore, felt after consultation with 
Bon'e consumerS of news-print that they were unable to give such an Uhf'UranCe 
to the firms. 

PandJ.t Lakahmi Kanta !laltra: What. is the quantity of the hand-made 
paper f;.) far purchased by the Government of India. 

The Honourable DeW&Il Bahadur S1r A. ::&amaswaml Jludallar: I .;hould 
like 'to have notice of that. 

BINDBBS IN GoVEBNlOINT OF INDIA Puss, NIIW DIILHI. 

0&81. *QUi Jluhammad Ahmad ltuml: Will the Hono\!l"8ble· the LabollT 
Member be ple886d to sta.te:. ' 

(a) whether it is a fact that some binders in the Government of India Prees.. 
New Delhi, were 3ppointed after trial in the year 1935. and were confirmed 
in 1936; \ 

(b) whetaer some more binders were appointed in 19M and Itl87, and were 
confirmed after 1937; • 

(c) whether it is a fact that men referred to in (b) above have been allowed 
to supersede the men shown in part (8); if so, why; and 

(d) if the answers to (a) and (b) are in the affirmative, whether the Hon-
ourable Member has considered the advisability of getting their cases examined 
and giving them the necessary relief? 

'1'Ile Honolllable Dr. B. ]t. Ambedk&r: (a) and (b). Yeil. 
(c) Only one binder redi'uited in 1937 was declared senior to certain binders 

recruited ell-rlier. This was done solely on the ground of merit. 
(d) Dots not arise in view of tlle ~ to (c) above. 

" COLOUR PB&ronIoll IN THE UNION OF SOUTH AFRIOA AS REI,lARDS MUNIOIPAL FRAN. 
CBIS.B 011' INDIANS. 

e. *JIr. Lalcbandlfavalral: (a) Is the Honourable Member for Indians 
Overseas aware that in Dtlcember, 1943. a white Mayor in the Union of Soutb 
Africa protested that he ,,,as not prepared to sit with any Indian in the Muni-
cipality? . . 

(b) Is it a fact that the Minister of the Interior made a speech (6S reported 
by Reuters) stating tkRt Municipal franchise WIlS granted to Indians with pro-
perty and educational qualifications on communal basis? 

(c) Did the Buksburg Town Council decide unanimously to draw the atten-
tion of the· Transvaal Municipal Association to the speech made at Pieter-
Onaritzburg by the Minister of the Interior to the effect stated in (a) a.bove? 

(d) What was the notice taken of the protest of the Mayor Mr. P. A. 
Venter? " 

(e) Did the Mayor and his European colleagues sit with the Indian Members 
in the deliberations of the Municipal affairs or not? If not. what was the 
consequence? . .. 

(f) Did the Honourable Member and the Government of India or the British 
Government take any notice of this incident and take any steps? If so. whd 
and if not, why not? 

The Honourable Dr ••• B. Khan: (a) QIld (c). Government have seen 
press rf:ports to thati effect. 

(b) What Mr. Clarkson, the Minister for the· Interior, is reported to hne 
said. wall that in his personal opinion franchise should be gtanted to Indians on 
a' comrnunal basis with educational and property "qualificatiOIlS in municipal 
councils, provincial councils and the Union Parliament. 

{d) I presume that the Honourab\e Member refers to notice taken by the 
Govemment of the- Union of South Africa. J£ so, the Government of India 
haTe no information. , 

(r:) I would point out for the Hono\lr8ble Member's information thab 
Indians do not have municipal franchise in the Transvaal and that IndiMm· are 

• 
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not eligible for bein& members of municipal cOuncils in the ~  The 
.guesl:iou, therefore, does not arise. . 

(£) '1'he Government of India have no information whether the British 
rGoverllJJ:lent took any notice of this incident. The Government of India do 
'Dot feel called upon to take any action every time an individual chooties to 
voice his ~  views. .' 
:Mr. Lalchand Navalrai: May I know from the Honourable Member whether 

it is not adding an insult to the injury that the British Government $hould 
not take any notice of it and the Honollrable l\Tember should not also enquire 
into it and ask the British Government what steps have been taken? 
The HonolU'&ble Dr. N. B. ~  There are die-hards in every country 

giving vent to their personal feelings and it is hardly worth our while forward-
ing protests and yet more prot,eats to the Governments of their countries. 'rhis 
:is only one of the .many instances '0£ anti-Indian utterances by South African 
EUl'i>peans and what action we can take to deal with this general question is 
under our active consideration. . 
Mr. J,alch&Dd IfaV&lrat: The Honoura.ble Member is also playing the same 

.role of ~-  here .... 
Mr. President (The-Honourable Sir Abdtil' Rahim): Order, order. 
Dr. P. N. Banerjea: He is not a, die-hard here. . 
Mr. President (The Honourable Sir Abdur Rahim): Next question. 
Dr. Sir Zia l1ddiD Ahmad: Have the Government of India devised auy 

methods hE:re to meet this diehardism? • 
lIr. President (The Honourable Sir Abdur Rahim): Next question. 

CA.l'T.uN A. W. T. WEBB OF INDIANS OV1llBSEAS DlCPABTMENT. 
4sa. *J[r. X. S. Gupta: (a) Will the Honourable Member for Indisns ~ 

:£leas ple8.Be state if there is an officer by name Captain A. W. T. We:bb in the 
Indians Overseas Department? .  _ 
(b) To what· country and to what nationality' does he belong? 
(C) What is his salary and overseas allowance? 
(d) Is he on special duty? If so, what is the nature of· special duty i' 
(e) How many days does he tour in a month? Does he travel in a ~  

What is the average travelling allowance bill per month since .the date of his 
appointment? 0  • 

The BODo1Uable Dr. N. B. )[hare: (a) Yes. 
(b) Unitell Kingdom, British nationality. . Settled in the Union of South 

Afric(l. in-1925. . 
(c)Rs. 1.600 a month but no overseas allowance. 
(d) Yes. Capt. Webb deals with work relating to evacueeR of Europ:lun, 

British and Allied nationality. He is also in charge of the Bureau set up 
for finding employment for Indisn evacuees. 
(e) He does not travel every month nor. does he' travel in !1 F.1l1oo? His 

average travelling allowance per mensem sIDce the date of hIS tlppomtment 
is Rs. 881. ' 

1[1. Govind V. ~  May I know whether it was necessary to import 
this expel't and nobody in India could be found to do this work? 

~  BonOl1l'&ble Dr. N. B. Khare: He is not imported, Sir. 
Sir :Muhammad Yamin lD1an: I understood the Honourable Member to say 

tl1\t the gent.lemun settled down in Sout.h Africa in 1925. That means that be 
bas tllken IIp the l1f1turalisation ccrtificate of that Government. Then what was 
the ideEl of giving a man from South Africa a job under the Government of India. 
of Buch a l'esponsibility when the Honourable Member knows the views of thiR 
House on the ~  question? 

The HODourable Dr. N. B. Khare: He was born 'of British parents in 
Bikaner which iR in India.. . 
Sn: Mubammad Yambl Khan: It ~  not mlltter. He. may have been boru 

here, but the Honourable Member smd that he had settled down in South 
Africa. So he is a national of South Africa. 
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,·The Honourable Dr. N. B. Ebare: I think he is amphibious, 
1Ir. Govind fl. De8lLmukh: Has he no nationality? • 
The Honourable Dr. N. B. lQlare: British ~  
Pandit Lakshmi Kant. Kattra: When was he appointed actually? 
The Honourable Dr. N. B. Ebare: I think he is serving in India for a long. 

time: • 
Pandit LaJrtabmi It&n\a KaUra: For how long? 
The Honourable Dr. B. B. Ebare: He callie to India a8 a subaltern in 1909. 

I 8m giving his life history, ~  joined the Bombay Political Department in 
1911, He served in World War No. I and was mentioned in despatches. Due· 
directly t() wllr services he was invalided and placed on a small disability pension. 
After nearly three years in hospitals, be went t<> South Africa for health reaBons. 
He returned to India in 1934: During the CenSll!! of 1940-41 he, WflB the ~
tendent, Census Operations in Rajplltana apd Ajmer-Merwara. In December' 
1941, he was appointed as an offioel' Oil special dlJt,v in the HOUle ~ 

to deal exclusively with questiolls arising out of the evncuatioo to India of 
refugees of British and Allied nationality .. When the port,folio of Indians Over-
seas wa!l transferred to the Indian Overseas Department, naturally 11e was trans-
ferred from the Home to this Department for doing the same work. 
Sardar S&D.t_Bingk: Is he on a contract basis? 
The Bcmourable Dr. B. B. Eb.are: I should like to haw notice. 
Pandlt LaJaIbmi ][anta Kaitra: This Biknner born' gentlemun-his. birth in 

India mtly he a panacel' for all manner of ~  wus this gentleman' . 
fJctnally appointed? WIIS he appointed he fore the Reciprocity Act was passed:) 
The Honourable Dr. B.  B. lD1are: Positiveh' so. 
1Ir. E. S. Gup\a: Is the inspection of brothels in plllces lil(p GOl'llkhpnr. 

Salem, Coimbntore, one of his duties as aD officer on speciul dnty? 
Kr. Presldent (The Honourable Sir Abdnr Rahim): I understand that that 

part. of the questionhaf; ,been disallowed. 

POST-W AB SHIl'l'ING POLICY. 

"'. *Mr. E. O. )feosY: (6) With reference to the answer given by the Hon-
ourable ~  Commerce Member to my starred question No. 248 on the 17th: 
November, 1943, on the subject of post-war shipping policy, will he be pleased 
to state whether he has l;eceiYed "further information and clarification on certain 
points" from the British Government in connection with the statement made 
by the Joint Parliamentary Secretary to the Ministry of War Transport in the 
House of Commons on the 14th .Julv, 1943; and, if so. whether Government 
have given their consideration to ~ same '/ . 
(b) If the answer to (a) be in the affirmative, does the Honourable Member 

propose to make a statement ill regard t<> the post-war shipping policy of India? 
The Honourable Dewan Bahadur Sir A. Ramaawaml Jludaliar: (0) Yes, the 

matE'er is receiving the attention of Government. 
(b) Consideration is being given to post-Will' shipping problellls as part of the 

wider question of post-war trade on.d industriul policy, and until ~ arc 
reached after consultation with the II ppropri ate Recollstruction COlllmitt.ee, I 
shall not be able to m.ake a statement on the subject. " 
Mr. T. S. AvinaabtJingam Ohett1ar: Tn view of the fnet thut there is suspicion' 

in the minch; of all people here that British shipping trade is uguillt;t the deve-
loprllent of Indian shipping will the Government be ple1wed to give fill IIssurHnce 
that Indian shipping will be developed, not on the scale as before, hilt on a nll.h 
larger and better scale consistent with the status and needs of this country? 
The Honourable Dewan Bahadur Sir A. Bamaswami Mudaliar: That ~ one 

of the points which ,,-ill be considered hy the post-war reconstruction. COllllnittee 
find the recommendations of this committee will be considered by the Govern-
ment. 
1Ir. T. S. Avinaahillngam ~  May I know if anv newconRiderRtions 

hllve 'to be taken note of by the, Committee, a.lthough it ~ a well known fact? 
. The Honourable Dewan BahAdur Sir A. Ramaawami MudaUar: Post-war 
qllestions are quite different from what the position was before the wnr. 
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POST-W 4R SBlPP'ING POLICY. 

486 .• :Mr. It. O. Neogy: With reference to the answer given by the Honour! 
able the Commerce Member to my starred questiop. No. 213, put in the Legis-
lative Assembly' on the 5th August, 1943, on the subject of India's pot¥vaI 
shipping policy, • the answer given that if a separate question was put to 
him as to the general lines of any shipping policy which the Government of 
India may have, he would certainly answer the same, what definite lines of 
action have been taken bv the Government of Iftdia, or what definite lines of 
action do they propose to' take, and what general- policy of shipping have they 
laid down and/or adopted, firstly, for the purpose of securing an adequate parti-
cipation of Indian shipping in the coastal trade of Iridia, secondly, for securing 
an adequate participation of Indian shipping in Indias overseas trade; thirdly 
for enabling and ensuring the development of an Indian Merchant Navy owned. 
controlled and managed h,v Indians" adequate not only for carrying India '3 
maritime trade." hut also for participating in the world trade; and fourthly, for 
enabling the large ocean-going ships to be built by Indians in Indian Ship-
building Yards? 

'!"he Honourable Dewan Bahadur Sir A. Bamuwami )[udaliar: The attelitioQ 
of the Honoul'Uhle Memuer is invited to the repl.v ~  to parts (b) and (c) of his 
question No, 277 on the 10th August, 1943. . . 

Kr. K. O. Neagy: Is the Honourahle Memher sure that all the specific I)oints 
I have m'entioned in this question are covered by the unswer tothut question l' 

The Honourabl, Dewan Bahadur Sir A. Ramuwami )[udal1:&r: Yes_ 
Kr. X. O. Heogy: Will the Honourable Memher be pleased to state with 

reference to part' "fonrthly",-"ewling the'large ocean-going ships to be huilt 
uJ [lldiHIlS ill Indilln Ship-buildinr'Yards"-what uStlistance has heen given bJ' 
Govermllent for the purpose of enabling the existing ship-huilding yards to IlIUI1Il-
fncture lllrge ocean-going vessels? 

'!"he Honourable Dewan Bahadur Sir A. Ramaswami )[udaU&r: A "'peciu[ 
dock h'lS been allowed to one of the companies which has applied for ship-builaillg_ 
at Vizagaputnm, una 'Certain quays have been laid flown there. But owing to 
the prc;;ent position on account of war necess'ities, other work has heen entrusten 
to thn.. cornpnny. But I mnv say that within the h1st few weeks two engine,,; 
have been ordered by the company for constructing lurge ocean-going vessels. 
These are in England and nction has been taken to get them imported to this 
countr:v to be set as.ide for the purpose of fitting them up when the ocean-going 
steamers are Clonstructed, 

Mr. X. O. Neogy: Jg there any ~  request from this particulur com-
pany with regard to shipping facilities being granted for the purpose of enabling 
eSRential machinery out from England ,and essential parts such ail propellers? 

The Honourable Dewan Bahadur Sir A. ~  Mudaliar; The onlv 
~ ~  that Wt}.EI outstanding was for the importation of these two engines and 

connected machinery to fit it with the ship that may he constructed. Quite 
~  the Goyernment have recommended priority tor the import of these 

engmes, , 
Mr. X. O. ~ Is the Honourable Member quite sure thnt there iE. 110 

other outstanding request from this company? ' 
The Jlonourablll Dewan Bahadur Sir "A. Ramaswaml MUdallar: Not that I 

am aware of. . 
POSITION AS REGARDS ~  IMMIGRATION AGBUMENT. 

488. ·Kr.K. O. Neogy: (a) ~  the Honourqble MemQer for Indians 'Over-
seas be pleased to state· what act.lOn has been taken by . Government on the 
motion adopted by the Celitml Legislature on the 4th November, 1941, recom-
mending to the Governor Gerieral in Council to request the Secretary of State 
for India not to implement the. Indo-Burma Immigration Agreement by an 
Order in Council? 

(b} If any representation has heen made to the ~  of State on ~ 
motion referred to in (a) above, what is the latest position in this connection? 
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(c) If no representat,ion ha;:; been made to ~ Secretary of State for India 

as referred to in (a), why has it not been made? 
(dl Will the Honourable Member be pleased to state, whether at the 

infon!'9.l conference called by him in Bombay on the 4th January, 1944, it was 
urged by the representatives of the various Associations .,itedthat "the 
status of Indians in Burma shQuld be the S8me in all respects as that of persons 
domiciled in the United Kingdom, and thai Indians sho\lld have the same right 
of free entry into Burma 08 is 'elljoyed b:v the Biitishers? . 

(e) If the answer to (d) be ·in the affirmative, what action has the Honour-
able l\fember taken, or proposes to take, to enable Indians to exercise and enjoy 
snoh right of free entry into Burma after it is reconquered? 
. The Honourble Dr. N. B.Khare: (a), (b) anel (c). An account of the debate 

on the lllQtion was forwarded to the Secretary of State. Action was also initiated 
to reopen -the matter but was unfortunately interrupted oy the Jap'anese invasion 
of Burma. ~  further progress has been made on Rccount of the developments 
in the l:ourse of the war in the East which are well-known to Honourable Mem-
bers. 

(d) and (e). The proceedings of the Conference called by me at Bombay on 
the 4th .January, 1944, are confidential and I regret I cannot disclose them at 
thi" !;tnge. But 1 assure that the suggestions mode at that Conference 
!l1le engaging the active attention of the Government of India .• 

Xr. It. Q- Neogy: ~ regard to part (a), dO' I t,ake it that the Government 
of India merely contented themselves with sending a copy of \he proceedings of 
this HouBe, or did the Government make ,any observatiolls of their ,own for the 
conB'ideration of His Majesty' E. G"",ermnent? 

The HOllOurable Dr. N. B. nare: I have already said that action wus also 
initiated to reopen the matter. 

UNIFICATION OF CoNTROL OF SmPs PLYING IN CoASTAL TBAnB OF INDIA.. 
487; ~ J[. O. KeaIi: (a) Will the Honourable the' Commerce Member 

be pleased to state whether any attempt was at any time made by Government 
to bring ships on the Indian Register, and ships on the Unite.d Kingdom 
:Register plying in the coastal trade of India, under unified control Of the Gov-
ernment of India? . ~ 

(b) It the 'answer to (8) above be in the affirmative, did His Majesty'. 
Government consent to such unified eontrol on the part of the ~  
of India? If not, why not? 

The HOIlOurable Dewaa Bahadur'Slr ~ KudaUar: (a) and (b). 
I am unahle to say more on the subject than that discussions took place in 1941 
as to the pOE.sibilityof e"tablish'ing unified control over Indian and British ship-
ping bllsed on India and that those discussions. were of n purely exploratory 
character. . . 

lIr. J[. O. Keagy: Do I take it that the Government of India did not put 
forward any specific opinion in this matter and thnt the discussion!'! were mercly 
exploratory? 

The Honourable Dewan Bahadur Slr A. Ramaswaml lIud&llar: They put 
~  certain suggestions to explore the possibilities of any agreement on the 

subject. . . 
1Ir. It. C. Keagy: Is it nota fact that the Government of India definitely 

wanted this action to be taken-the action indicated by me in this question? 
The Honourable Dewan Bahadur Slr A. Ramaswamll1udal1&r: The Govtlrn-

ment of India suggested that an action of this kind may perhaps help in resolv-
ing certP.in difficulties which had then occurred in regard to the management of 
these two kinds of ships. These difficulties hav.e !lince heen resolved by other 
InGans. I •. 

JIr,. It. -0, 'Keagy: May I t.ake- it that the suggestion ·in regard to that'matter 
was mnde hy the Government of India but it was turned down by His Majesty's 
Government? ' 
. ''!'he Honourable Dewan Bah&4ur Slr A. Bamaswamtllu.dall&r: The difficult-
Ies were met by other methods. , 
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~  OF QuININIII, IN INJKcTABLlIl FORll. 

488. ·Sir AbdUl l!alim G.h1Wlavi: (a), Will the Secretary for Education 
Hea)th and ~~  ~  state whether Government have allotted ~ 

~ ~  or ~  ~  to /llly pharmaceutical works for manufacturing 
-qumIDe ~  III IDJectable form ~  the reply given to part (c) of my 
starred questlon No. 296 on the 12th August, 1943, stating that arrangements 
are ueing made with manufacturers fQl" the manufacture Of quinine in inject-
.abJ.e . jorm from stock ~  from Govt:tnmEmt? If so, what qU8Qtity of 
-qUlllllle has been allotted 'SlDce August, 1943, to each firm, and wha,t' are the 
·firms that received such allotment? . 

(b) What rate his been charged for such allotment, if any hilS been releas-
oed? 

(c) How are the manufactured -ampoules distributed to the Malaria-stricken 
people of Bengal and Assum, and what are the channels for such distribution? 

(d) Axe Government distributing ulflDufactured ampoules at controlled pril:le 
thro,ugh registered, dealers an9- existing trade channel? If not·, what is the plan 
<>f Government to distribute the same for the Malaria-stricken people of Bengal 
tlnd Assam? . .,. _ 

, (e) What rates have been accepted by Government from each of the mantl--
'facturing concerns, And, if their rates are not the same, has the lowest quoting • 
'firm been offered the option of getting maximum quantity of quinine for manu-
iacturing in injectable form? ' 

(f) If the ampoules are not ~ to the Malaria-stricken public at controlled 
1'fIte, wh'at is the Governmentrs object for aUoting quinine for manufacturing 
',thes8Dle in injectable form" . -

Mr. 1. D. ,Tyson: (a.) A statement is laid on the Table showing the quantities 
'Of quinine bihydTochloride allotted so ffl.r to dIfferent firms for the manufaetul'e 
<>f a.mpoules. . . • ' 

(b) Quinine bihydrochloride is. supphed by the Madras Government at 
Its. 35/8/- per lb. 

(c) and (d). The mnnufnctured ampoules are allotted to all Provinci.al Gov-
oernments, except Bengal, according to their requirements. The ProvinClal Gov-
.ernments are responsible for distribution within their areAS at controlled rates. 
"The Bengal Government have been asked tl) make their own arrangement!; for 
manufacture ~ injectable quinine' to meet the requiremeniR o! Bengal. 

(e) The rates accepted by Government vary hetween -/13/- and .118/- per ~  
'(\£ 6 9.lT1Pcmles of 6 grains PRch. No firm has been given flny option Qf gettmg 
the maximum quantity available for Allotment. As the Aupplies are Yer." urgent- ' 
ly required, the manufacture has been entrusted to 11 • numher. of ~  after 
t,aking into account the rat.es tendered by them and theIr mflnufacturmg ~ 
~  , 

'(f) Does not arise. 

~  01 Qlliniffe Bihydrocitlol'itie allotted to firmR lor ,vanulactllrf. 01 Quiffine 
. Ampoulf.8. 

Name 01 firm. Total quantiti e, allotted. 

Hind Chemicals Limited, Cawnpore. 
Chemi<.-al Industrial 0\ Pharmaceutical Laboratories, Limited, Bombsy. 
Smith, Stanistreet 0\ Company, Limite:l, Calcutta .. : -... . .. 
Lister Antiseptics 0\ Dressings Company, i.imited. Calcutta ... 
Standard Pharmaceutical W{)rks, Limited, Calcutta. 
Bengal Chemical & ~  Works" Limited, Calcutta. 

ijJ •• 
700 
650 
600 
550 
750 
100 

3,350 Ib8. " 

Sir Abdul Halim Ghulnavi: Do VOll know the name of the firms? 
JIIr. 1. D. Tyson: Whose ~ have been accepted? 

• Sir Abdul Hal1m Ghumavl: Yes. ~ 
lIIr. 1. D. 'l'yson: The information is given in the statement laid on the table of 

the House. . 



1214 LEGIIIUTIVB ASSEMBLY [17TH -Wu. 1944 
blPORT OF QUlNINlIl, ATliBBlNJii, JiiTC. 

"9. -Sir Abdul Balim GhulD&v1: (Il) Will the Secretllry for Educat.ion, 
~ ~  and L.andtl ~  ~ what qUlllitlty of quinine.; c.nc!lonafeb,.ifuge and. 
qwnme substitutes like Atebrllle, Mepllcrme, Plasmoqume or Totaqume in any: 
forin has ~  illlpOl'ted into !udiu, yeur by yetlr, and, item by item, since t,he 
fall of Java m 194:.!? 
(b) Is it a fact that Messrs'. Martin and Harris Limited of Calcutta applied: 

for an import licence to impbrt 2,680,000 Metoquine tablets from the Unite& 
States of America for the Indian Tea-Association, and that tbe Bame was refused" 
On the ground that quinine and all compounus and sublltii:utes would be imported 
u.ader Lease-Lend procedure? If so, what quantity of quinine or quinine sub-
stitutea have been imported into India under the ~ -  procedure? 
(c) Is it a fact that certain manufacturers in the United States of America 

.. ;erE: willing to sJ:1ip Metoquine Tablets (Atebrine) to Messrs. Martm and Harris. 
Limited of Calcuita, but the.y were ~  permission by the Iiiaian Supply 
Mission at Washington? If so, why did the Indian Supply Mission ~ 

tOll take such a step when India WBS not self-sufficient in this essential drug? 
(d) Did Government refuse LO permit private impollters to obtain supplies of 

quinine substitutes from the United KIngdom or the Un:ted States of America 
.when Malaria is playing havoc and giving rise to such tragic consequences in 
Bengal and Assam? 
(e) Are Government aware that due to extreme shortage of quinine, a serious 

black market in this drug has developed and spurious products in the name of 
quinine or quinine compounds are coming in ~  market? What steps have-

~  taken to check these? " 
(f) Have the Government of India supplied any quinine or quinine substi-

tuteI' to Bengal? If so, what qUIr.ntity bas been supplied d'Uring the last year? 
o(g) If the reply to (f) is in the affirmative, through which ~~~  are ~  

drugs distributed? Has definite-quota been fixed for the cIVlhan populatl(i)I)) 
of Bengal and Assam where Malaria. is taking su'ch a heavy toll? 
Mr- 1_ D. TJ8OIl: (a) Cinchona febrifuge and quinine ~ are not 

separately recorded in t.rnde retums. The Ilvnilnble inforlWltion relates to quinine 
saltt", imports of which-amounted to 40,298 "lbR. during 1942-43. I am not in It 
po!!ition to furnish later figures except in regard to 'quinine 8uhRtitutes, of which 
IIpproxhnately 19 millioo tabletl; have been imported in 1943-44. 
(b) Ye&. Because under nrrangementR with the American authorities all civil 

requirements in India are being imported by Government. The American author-
ities have fixed the amount of quinine substitutes to he exported" to India and 
the GovenllIlent of India have taken over the whole of that nmollnt. 
(c) Government have no information. ,_ 
(d) G"ovemment hove themsehes taken steps to secure the availahle ~  

(e) The Governments of Bengal and MadraR have taken action under the 
Defence of India Rules to control the sole of quinine and other Provincittl Govern-
ment!! have heen asked -to· take_ similnr action. 
(f) The qmmtities of quinine and quinine substitutes allotted to the Bengal 

Government in 1948 are: 

Quinine. . 89,000 Ibe. 
Cinchona febrifuge 24,800 lbe. 

Mepacrine hydrochloride 71 million tablets. 

(g) It il! understood that the drugs are distributed by the Provincial Govern-
ment through the public health and medical staff and reliahle non-official agen-

-cies. All the supplies made available are intend.t for the civil populati(!D and 
no question of a quotH for the civil population arises. . 
. Pandit LakShml Kanta Kaitra: ~ Honourable Member in Il position t<> 
tell us that the Government of India ~ satisfied themselves that the quinine-
slIbRtitlltes imported from the United Kingdom and the United States of America 
have the active principles of quinine? 
Mr. J. D. TJIOD: They have not any element of quinine but they have exactJ,-

thE same result. 
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(I Pud1t Lakahmi Kantr&.'J[a.1tra: I wunted ~ know whether Illly ~  
haR been ~ by the Government in their own luboratoties or anywhere. 
else to test the active principles of these quinine substitutes:' _  . .. 
. Kr. J. D. TyIOIl: I do not know of illlY such test that has been mude III india, 
but I can SIlY that we are quite satisfied that they ure efficaciolls and the ~ 
forces, in order to relieve the ~  situation,_ are using quinine sulH;tttutes. 
exclusively. 

BANKING FACILITIES TO PILGRIMS TO HEDJAZ. 

490. ·Maulvi Muhammad Abdul Ghani (011 behalf of Khan Bahadur Shaikh'. 
1'&lI-l-Baq Piracha): Will the Honourable Member for ludialJs OverF;eas pleHse· 
state: 
(n) if Indian pttrims are allowed to carry with them Indian currenc.')' notea.. 

to the Hedjaz; if so, whether Government are aware that they face difficuitie& 
. in exchanging currency notes und have to pay a good amount of discount in. 
tho local market; and -
. (h) whether Government proposes to orrange to remove this difficulty hy 

~  bnhking facilities or to open a section attached to the Brit:sh Legation. 
to assist pilgrims in the matter? 
The Bonourable Dr. N. B. Khare: (3) and (b). The inforlllatioll is beiltg col-

lected alld will bl) IUld on the table of the Hou:·;(! ill dill' eoUt'He. • 
Dr. Sir Zia Uddin Ahmad: l\lRv I 101ow· "'hether the Honourable Member' 

has information to the effeet that tilese notes ure f;old at 11 discount. 
The Honourable Dr. N. B. Khare: I huve Il'lrelldy said thllt we are ('ollt'cting 

information. r am Hot in R position to answer that no,,'. .. 
Dr. Sir Zla Uddin Ahmad: T.J1e HOllourlTble .:\Iember may be ~ 

information about. the qUllntllm but whnt nhout the fnet \\'1wther the notes lire·· 
sold at a diseoont? 
The Honourable Dr. N. B. Dare: It rna \' be so. 
Dr. SirZia Uddin Ahmad: Will the HO;lOurnble the Finanee ~  help, 

UB with 1\ reply to this question? 'Ve arp nnxious to know \,hat is the foreign 
credit of the pa per currency. . 
The Bonourable Sir Jeremy Ra.1sman: I ('un tell the Honournblp M-embpT' 

thAt the Indian rupee noteR, in eertnin neighbouring ('ountries, lire I'oianding lit 
a very high premium. . . .  . 

• 
PROVINCIAL RAJ COMMITTEES. 

491. ·Ilaulvl Iluhammad Abd1:l1 Ghani (011 hehulf of Khan Bahadur Sharlkh 
I'ul-i-Baq Piracha): (II) Will the Ronollruble MellIber for llldialls Overseas 
pleuse stnt(' the ProvineeJo; in which Provincial Raj Committee"! huve been· 
established? _ . 
(h) Are these Committees doing any useful work? 
(c) Does the Honourable Member propose to lay copies of their annual 

reports on the table of the House, and to orrnnge'to supply them to the members, 
of the Central Haj Committee every year? 
The HOllDurable Dr. N. B. Khare: (II) l\1ndrlls. the lTnited Provinces, the 

Punjab, ASSAm (two regional COIIll.nittef'8) linn th!:! ~ -  Frontier Pro-
vince., 
(b) Yes. 
(c) Yes. 
Maulvi Muhammad Abdul Ghani: Whut Hre the rules under which the 

Prov\l1ciol Hllj Committee!' ure constit.uted? 
The Bonourable Dr. N. B. Khare: T want notice of thnt question. 
MauIvl Muhammad Abdu} Ghani: :\fl1\, I know whether the Muslim Members. 

of the Central Legislature will he taken' on the Pl'ovincial' Hoj ('ommiUees 88-
ex-offiCio members? 
The Bonourable Dr. N. B. Khare: I do not think so. 
Kl'. H. A. S.-Jlar B. Essak Sait: Will the HonoUt'nble Member consider the-

advisability of this step? 

The HODouiable Dr. N. B. Khare: It' is for the Provincial Gove-rnments. • • 
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1Iaulvl Muhammad Abdul Ghant: Is there 0. Provincial 
.:Eihar? 

[17TH MAR. 1944 
Raj ~  in • 

The Honourable Dr ••• B. ][hare: I have a'iready answered that. 
- "ulvi Muhammad 'Abdul Ghani: Mav I know y,'hether the Government will 

'be pleased to ask the Government of ~  to have Q Provincial Haj Committee 
"constituted there? I 

The Honourable Dr .•. B. Khare: It is their eoneern. 
Kr. H. A. Sathar H. Essak Sait: ~  Honoumble friend is entitled to fisk 

"'Whether there is a Haj Committee in Bih'nr. arising OlJt of part (a). 
The Honourable Dr. If. B. lOlare: I have answered that categorically. I 

have stated t.he names of provinces where' Hnj Committees exist. -
Dr. Sir Zia 'UddJD Ahmad: Bihar is not there. .. .. 
Xaulana Zaf&r Ali Khan: Is there n Haj Committee in tpe Central 

.Provinces? . 
The Hono1l1'able Dr ••• B. lOlare: I have given the nnme!'> of provinces wht:lre 

"Haj ~  exist, ~  l\fndras, the United Provinces, the Punjub, 
:Assam (there are two here) and the N.-W. F. P. '. 

Kaulv1 Muhammad Abdul Ghani: Mn'\' I lenow why Provincial Haj Com-
-mittees are dot formed in other proyinf'es? . 

The Honourable Dr ..•• B. Ebare: Thnt depends upon the Provincilil Goverll-
ments, whether they consider -it nellesSary or not . 

.. ulvl ][nbammad Abdul Ghani: Do the Government propose to consult the 
-yarious Provincial Governments on this? . 

The Honourable Dr ••• B. Khare: I have nothing to add. 
BBlTISR CANVASSING FOR hmIAN ORpERS FOR CAPITAL GooDS. 

492. ·Slr AbdUl Balim Ghumavi: Will the Honourable the Commerce 
:Memher please state: 

(a) whether his attention has been drawn to the fact that certain' :arrn8h 
-firms representing British manufacturers of capital goods are canvassiDi for 
-orders for the import of various capital goods into this country at the end of 
·the war; . 

(b) whether his attention has been drawn to the fact that a British firm in 
'India representing' British manufacturers has issued a circular letter in connec-
tion with the canvassing for orders to various Indian firms, containing among 
-other mnHers the following: . ' 

',' A condition of requirements being entered on the makers'· books to rank 
'for priority would be that you would. agree to pay us a sum in rupees as earnest 
:money equivalent approximately to five per cent. of the nominal total nett 
f. o. b. prices ruling at that time, to be treat.ed when telegraphically remitted 
by us to the ~  in sterling at· the then ruling rate of exchange, a8 a sterling 
..payment made by you. No interest would be allowed 'on the sum in question. 
iY our order would be registered on the Makers' books as and from the date the 
-remittance is ~  by us, provided that Mal(ers have confirmed that they 
are prepared to register your order. If the order is confinned by ~ the sterling 
·sum would be treated as part payment on account, but· if the order is not con-
firmed by you within a reasonable time after you receive the finn price quota-
tion, the sum would be trea ted as a price paid for preliminary preferential 
l'egistration of your requirements and, in that event, the sum would be forfeited 
.and not ~  to you"; . 

(c) whether the Honourable J\1ember considers that these are fair oonditions; 
and. if not, whether the Honourable Member proposes to take steps to see .that 
Indian firms are warned against committing themselves in the' manner suggested 
In the. circular letter; . . 

. (d). if the reply to (c) is in the negative, whether Gov.ernment accept ihese 
-conditions to be fair or in the larger interests of the country; whether Govern-
-ment have approached His- ~  Government to stop ~  ~~  of 
13ritish manufacturers for canvaSSIng such orders on such unfall' condItIOns; and 

. (e) whether Government are ~ to consider, at .aD ear}y. date,. the!r 
"Whole. policy, with reference to futpre . Imports, so that mdustriahsts III thIS 
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country are made aware of the conditions ~  to ~  ~  the time ~ - ~ 
War is over in the Western Theatre and oan adj\lst their needs accordmgly? 

The Honourable Dewan Bahadur Sir A. Ramalwamf ~  (a) No .. 
(b) No. . . 
(c) The matter is under investigation. 
(d) Does not arise. -
(e) The matter is already under consideration. 
Kr. AbdUl' Rasheed Choudhury: Is it 11 fact that the eanva.ssingdone by the_ 

firms is in the knowledge of the Government? 
The Honourable Dewan Babadur Sir A. Ram.swami J[udaliar: Which Gov-

ernment? 
Kr. Abdur Rasheed Choudhury: The Government of India. 
The Honourable Dewan B&hadur Sir A. Ramaswaml lIudaliar: The Honour ... 

able Member has not followed the reply that I have just given. 
Dzsp.AJUTY UTWlUlN UNORTHODOX AND ORTHODOX QAURTlIUtS Ilf NEW DELHI. 

. '93. ·Sardar Sant Singh: W ill the Honourable Member for Labour please .. 
state: . 

(a) whether the plinth und. grounu area, inc1.uding outhouses and garden, is 
wuch ·la.rger in the case of unorthodox clerks' quarters than in the corresponding. 
type of orthodox clerks' quarters (especially in the Mint9 Road Area), so much .. 
so that, while the tenants of unorthodox quarters raise a good crop of vegetables, 
lay flower beds, rear poultry, can keep milch oattle and have badminton or-
~  ground, there is not enough opep. space in orthodox ~ even to lay 

charpoiR for an a.verage family during summer, and that the . roofs of the "n", 
and ".E" orthodox types are 'so low that they become heated. wry quickly: 
during summer and cannot be occupied; 

(b) whether the quality of materials, viz., timber, bolto, etc., used jn the . 
c(,nstruction of an unorthodox quarter and the furniture supplied therein are. 
much superior to those used in the orthodox type of quarters, the workmanship 
also being superior; 

(c) wnether the following special amenities and fittings provided in un-_ 
orthodox quarwrs are absent in orthodox quarters: 

(i) gardens and shrubs, 
(ii) servants' quarters, 
(iii) iron grates in fireplaces, 
(iv) wall almirahs, 
(v) fittings for curtains and rings for hanging chicks, 
(vD wash basin in bath rooms, . 
(vii) unfiltered water connection in compound, and , " 
(viii) venetian window shutters in the "D" and "E" orthodox quarters; 
(d) whetqer no cattle sheds are allowed to be conAtructed in orthodox. 

quarters below the category .. B" while they are allowed ill unorthodox quarters i: 
, (e) whether in the Public Works Department Enquiry Offices, more prompt 

attention is given to complaints from unorthodox quarters and preference is also 
shown to unorthodox quarters in the matter of annual repairs an.d general 
mo.intena-nce, etc.; 

(f) whether the cost of maintenance ~ an unorthodox quarter is much more. 
than that of an orthodox quarter, and that, while return on capital in the case 
of an unorthodox quarter is comparatively negligible, the' orthodox quarters, 
provide adequate revenue to Government; . 

(g) if the reply to (a) be in the ~  the ressons for. discriminating-
between unorthodox and orthodox types of quarters in regard to amenitil)s 
referred to and for oharging rent on the same basis, i.e., ten per cent. for both 
types; and. 

(h) whether Government are pi'epared to amend their Fundamental Rules:. 
80 as to make them conform to strict buginess principles; if not, why not? 

. The Honourable Dr. B. R. Ambedkar: (a) The answer to first part 'of the, 
question is in affirmntive and to ~  latter in the negative., 

(b) No. 
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(0) Yes so far 8S items' No. (i), (iii), (iv), (v); (vi) aud (viii) are oonoerned. 

A room for servant exists in other thau D and E ~ ~  and unfiltered 
water ~  is provided in the open t'ompound outside the. orthodox 

..quarters. 
(d) Yet. 
~  No. 
(f) The answer to the first part of the question is in the aftirmative. A • 

. regards the second p8'l't, the pos;tion is as follows: , 
Government servants ~  quarter of both the t,vpes pay stand81'd rent 

.or 10 per·cent. of their pay, whichever is less, but the standard rents of orthodox 
• .quarters being lower, a larger number of occupants pay the standard rent. 

(gJ The anlenities provided ill the two .types of quarters are in accordance 
-with the standard designs which were prepared to' suit the orthodox and un-
..orthodox styles 'of living. Rent is charged aC{lording to rules. 

(h) No. Govenlment provide accommodation at conceRsional'rates as lnid 
.• down in the Rules, ",·hich .cannot be vllried to suit the varying circUlllst8.11ces vf 

.officers. 
. Sardar Sut SiDgh.: May I know if it is a part of the rule to provide water' 
in the compound of the orthodox quarters and in the cnse of the ~  
..quarters only in the quarter its-elf? 

The Hoaourable Dr. B. :I.. Ambedkar: That must be so. 

ALLoWANCES FOR SUB-AsSISTANT ~  ]fI'O., AT IRWIN HOSPITAL, NJnV 
DELHI. 

'94. *Sardar SaIlt SiDgh: (a) Will the Secretary for Education, ~ 
.Jmd Lund .. please state whether Sub-Assistant Surge'OlI.s an«/or Assistant Sur-
geons in thE' Irwin Hospital· receive any allowances in ad4ition to their pay 

. for doing special.work, e.g., attending to Secretariat Establishment, to ~ 
ment of India Press Establishment, etc.? 

(brIt· SQ, what are the various allowances so given? 
(c) How many of these allowances were given to Hindus, and how many'to 

. Muslims; on the 1st December, ,1943? _ 
- (d) Is there a Resident Medical Officer at the Irwin Hospital? If so, what 
,allowances are being drawn by llim in addition to his pay? 

JD'. I. D. '.l"yIoI1: (a) Yes. 
(b) A statement is laid on the table of the House. 
(c) Hindus three, Muslims two .. 

I (d) The reply to the first. part is in the negative. The second part does not 
: arise. 

Statemtnt. 
1. A special pay of Be. 40 per ~  for the performance of extra dut.ies performed 

- by an assIstant surgeon consequent on the abolition of the post of Resident Medical Officer. 
2. A special' pay of Be. 30 per mensem in the nature of a conveyance allowance to R. 

medical officer for attendance on employees of the Government of India Preas and their 
families at their re.idencee outside his duty hours at the Irwin Hospital. _ 

3. A apecial pay of Rs. 50 per mensem to the anaesth4!tiat at the Irwin Hospital. , 
4 and 5. A special pay of Re. 25 and a compensatory allowance of Rs. 25 per menaem 

to the Assistant to the lladiologi.t . 

. . :ftBDUOTION IN SUPPLY OF KEROSENE OIL TO GLASsBANOO: INDUSTRY, FmoZABAD •. 

495. *1Ir. 1{ ••• IOShi: (a) Is the Honourable Member for Industries and 
Civil Supplies.8w8.re of the fact tho at. the quota of ~ oil lor ~  ends of 

~  III ~  has?een reduced from 7;500 tins monthly in 1941 to 
1,100 tillS monthly III 1944 whIch has caused huge accumulation of unfinished 

, bangles in the factories? 
(b) What measures are being adopted to avoid ~ crisis by either increasing 

quota" of kerosene or providing a substitute by, installing a steam coal gas plant? . , . 
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'Th. HOI1ourable Dewan Bahadur Sir A. Ramaawami Mudaliar: (0) It is no' 

:a fact that the Glass Industry in }<'irozabad WIlS reeeiving 7,500 tins of kerosene 
a month.in 1941. The monthly supply during, that year to the town of 
Firozaba'd itself averaged about 4,500 tins. Supplies during the current year 
$0 the town averaged 2,000 tins per month, of whioh 1,100 tins have been 
allotted to the Uluss Bungle I ndm;try. It is 11 fact that ,there ill a large accumu-
lation of unfinished bungles in th. fuctories. 

(b) Owing to the shortage of COld and firewood: SI) long as the ~  
regarding coal and firewood continue, there would be little point in installjng a 
9team coal gas plant or in, increasing, even if it were possible, the supplies of 
'kerosene. Government is' doing everything possible to ensure u bett-er and more 
regular supply of con\. 

HAWKING OF INDIAN COTTON GOODS, ETC., IN DELHI WITHOUT EXHI,BITION OF PRICE 
, LISTS. 

496. ·Mr.llubaminad Ashar AU: Will the Honourable Member for IndulI-
triE:s and Civio! Supplies ~  state: . 

(a) if it is a fact thllt prices for cotton goods and other Elrticles of necessi-
tics .manufactured in India have not so far been fixed by Govemment; if Dot, 
the NOT.i1]CatioDsoin which the prices.of ~  made. rnerehandise goods are 
'JlubliNhcd'; ~ not, why not; 

(L) if it is a fact that cotton goods, etc., manufactured in India are hawked 
in 'bazllars and streets of Delhi and price lists are not kept by persons 'Vending 
;them; . ' 

(c) what arrangements have been made to protect the public from the 
profits made through prices which could not be 81;1certained from the pe-rsonl' 
'hawking thtl goods in places other than shops, ~  regular!y maintained 
:markets; if no arrangements have been made, the reasons therefor; and 

(d) if it is 8. fact that in shops in Delhi which al'eobserving' weekly holi-
-day, a large amount of unauthorised sales on closed shop premise!!, footpatha, 
etc.. is c!lrried on by hawkers and others, who are not in posp;Je6sion of price 
lists; if so, ~  

The Honourable Dewan Bahadur Sir A. Ramaswami Mudallar: (a) Govern-
ment have already fixed ~  for II large number of consumer goods. 

(b) Government have no information; but in 80 far as cotton goods are 
'Concerned, 'price lists would, in any case, be ~  since prices are 
'required to be stamped on the cloth. . . 

(c) Every effort is ma'de to bring to the notice of the pubHc the prices· fixed 
for various commodities from time to ~ If the ~ asked for bv hllwk'ers 
:appear to be excessive. the public have the alternative of refraining from ~ 
:from these people and obtRining their requirements from regular shops. 

(d) Government have no information. 
Sir Muhammad Yamin Khan: Whnt will the public do if the,v have to 

purchase 'Some medicine which is very necessary and the man is selling it at a 
"Very high price? How ean a Dlan go without medicine? 

'!"he Honourable Dewan Bahadur Sir A. Ramaswami .KudalJar: I wus not 
aware that hawkers vended medicine. 

Sir Muhammad Yamin Khan: Not the hnwkers only, but the Honourable 
Member said in his reply that the Pl!blir lin'S been told not to purchase articles 
if they find the price excessive. To this T am nsking what remedy have the 
'People when they find that the chemist is charging three times the original 

~ , 
The' HODOurable Dewan BahadlU' Sir A. Ramaswami J(udali&r: I am afraid 

nl'V answer has not been properly appredated. I said that members of the 
~  need not bu,v from the hawkers but may ~  from regulll: shops. , 

J[&ulana Za.far Ali Khan: Why should not action be t6ken nqlllnst hawkers 
if the:v sell medieine aka high price? • 

The Honourable Dewan Bahadur Sir A. Ramaswami Mudaliar: Govern-
ment lutve no information on the subject, but thllt ppint will be brought to the· 

. notioe of the proper authorities. • 
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• STATUS AND POSITION OF AssOOLU'B8 OJ' IJrST1TUTlII OJ' ACTUABDIS. _ 

.91. -Jlr. T. T. Kr!.bnamacbari: Will the Honourab1e the Commerce 
Member please state: 

(3) whether he has in oontemplation any scheme for regulating the employ. 
ruent by Insqr&nce Companies of persons who are Associates of the Institut& 
of Actuaries; and 

(b) whether he has been advised that the present time is cpportune for 
makin..: rulJ change in ~ status and positioft of the Associates of l.he Institute 
of Actuaries? 

'!'he Honourable Dewan Bahadut Sir A.. Ra.m&swami J[udal1ar: (a) Yes .. 
(b) As no change in the status or position of the Associ",teB is intended, the 

questIOn does not arise. . 
Ill. T. T. KrilhDam.achar1: Why is it thut there is II. need for changing: 

thie method of giving licences to the Associates? _ , 
The Honourable Dewan Bahadur Sir A. Ramaswaml lIudaliar: Thllt is the-

very matter which is under consideration n.ow. As a temporary mellsure, in 
1989, the then Superintendent of Insurance, finding that with refel'enee f()o 

insurers and provident societies there was a great deal of routine matter to be 
certified, permitted the Associates to certify- that, instead. of following the-
original system of requiring each individual Associat,e to apply personally to:} 
him and each Company to apply al80 for permission to employ that Associate. 
That has led, so the allegation says, to these ~  claiming for themselves. 
the same position and status 'as the Fellows. which' was never contemplated._ 
The whole matter is now under consideratioll. 

Kr. T. T. EriIIbDamacbarf: May I Rsk the Honourable Member whether the-
idea of the Government is to protect the Fellows as against the Associates? 

The Honourable Dewan B'ahadur Sir A.. Ramaswami lIudaliar: 'fo see fair-
play among all sorts of qua'lified and partially qualified people. 

111'. '1'. T. KrisbDamacha.r1: Mav I ask the Honourablce Member if he knows 
that this is not the proper ~ 'that Associates can be enabled to become-
Fellows and· they cannot get properly qualified beMuse of tqe war conditions? 

The ~ Dewan Bahadur Sir A. Ramaawaml KudaUar: That does. 
not alter . the fact that they are only partiRlly qualified. 
, K'r. T. T. ][rIabnamaohart: Cannot the Governlllent hold this plIl'ticulur rule-

in abeyance till the war comes to all end? 
The Honourable Dewan Bahadur Sir A. Ramaswami lIudallar: The mattt't" 

is under cOllsider-ation; that may be one of the p05'Sibilitiee. 
, Co'rioN TBXTILBS ~  BY ~ AND fuND·WOldS. 

498. -llr. K. O. 1f8Ol1:_ (a) Will the Honourable Member for Industries. 
IlDd Civil &upplies be· pleased to state: 

(i) the total approximlJrte quantities of cotton textiles produced in India.. 
hi liulls aDd hand·looms, separately, year by year, in 1941, 1942 and 1948; 

(ii) bow much of the 4lbove quantities ·were taken over by Government for-
military or o.ther requirements; . 

(iii) how much of the above quantities were exported outside India and. 
to" which plaCles; and 

..(iv) how much of the above quantities represent the approximate interna}, 
demanri per year? 

(b) ]s it a fact that exports of cotton are being controlled l-y (Jovernment? 
If so, d0es the Honourable Member propose to explaiQ. the policy of Govern· 
mcnt in this matter,' indicating the principal features of tht! control Mystem,. 
alld the quotas fixed for different countries? 

(c) What is the total ~  of standard cloth that the Indian cotton' 
mills ",.:-re expected to produce in }94S, and what was the allotment for each 

~ thereof, and how much of it was disposed of in each -province by the-
end of 1943? • ~ 

(d) What has. been the method of distribution and sale of IItand'O.rd· ~  
in each province? 

• 
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(e) What are lhe rates of price payable to milL-owners during different 

p('ri(,¥is, anel what ra.tes of prices were fixed for their sale t;:> the C'onsumer in 
the ~  periods?' 

(f) Is there any scheme for bringing about' a graduated reduction of /the 
price of standard cloth? If so,. what Tire its features, an-l to. what .extent 
has the COllsumer actually received the benefit of such rl'duction period by 
period in ·each province? Was any reduction due on the 1st February last? 
If so, has it been given effect to? ' 

Before my question.isanswered, may I point out that there is a mistake in 
part (b) of the question? In the first line, the reference was intended to cotton 
goods. The wOI:d 'goods' does not appear in the question liS printed. I hope 
that won't interfere with the answer of the R'onouraBle Member .... 

The Honourable Dewan B&hadur .sir A. Ramaawami Jludaliar: ; It would 
because my answer has been oased on ~  fact that cotton was exported. 

Kr. PreJldent (The Honourable Sir Abdur Rah!m): The Honourable M;ember 
can anRwer' this question later. -

. The HonOurable Dewan 'Babadur Sir A. Bamuwauai Jludaliar: I can answer 
.the whole question. There is only part of it which has heen affected. 

(a)(i). The fonowing are the figures of production "of cotton textiles by mills: 
1941-4,300 million yards. • . 
1942-4,014 million yards. 
1943-4,755 million yards. 
As regards handlooms, no definite figures are available ~  the probable 

annual production in the past three years may be about 1,500 million yards. 
(ii) The quantities purchased by Government have been: .. 
1941--600 million' yards. 4' , 

1942-1,104 million yards. 
1943-562 million vards. 
(iii) Figwres of exp'orts 3regiveh in the Monthly publication" Accollilt!'1 relat· 

ing to the Sea .Home Trade and Navigation of British India", copies of whiclJ 
are available in the Library of the House. 

(iv) The ~  internal demand per year hi normal times is probably 
in ~  of the total Indian production. . 

And this is where I have to give the r.eply on the basis of cotton. 
(hfExports of cotton are being controlled },y Government. Their ~  -

policy is to prohibit export of mediUln and ~  staple cotton except to EDlpire 
countries,. Even to these latter, exports, are not freely permitted. 

(c) The total qlllmtity of Standard Cloth for which orders were ~  on 
mills in Hl43 was 743 million yards. Out of this 408 million yurds had been 
despntchi:-d to ~  and States by the end of December 194!J. I have 
placed in the Library ofthfl House a st'ntement showing the amount of Stondard 
Cloth allotted to each Province. up to the end of ,T nnuary 1944, the proportio:l 
of thnt nllt;>t.me.nt actually despatched by the end of January, and the quantities 
actually sold in each Province by the same date. . . 

(d) Provinces sell Standard Cloth through the ~ trade channels and. 
throug-h official channelR at their discretion .. 

(eo) I have placed in the Library of the Heuse tl schedule showing the ex. 
mill and !'etail prices of all varieties of Standard Cloth during the last t.Jlree 
quarters. 

(f) Yes, Sir. Its- main feature is to pass on any ,....ductions obtained in e:Jl-
mill prices to the consumer: over a certain period though :dot as reductions actually 
occur, the-aim being to give a re!l"8onable time to the dealers to diRpose of stocks 
purchased by them during- one period before further stocks' at different prices 
are made· available to them. This is necessary because the margin of profit 
allowed to tiw dealers has been kept particularly sm$ll'and not capable of bear-
ing any large losses .owing to frequent reductions in price. Ex·mill prices of 
StandardCI.oth, for whicb orders have been placed for delivery to be made during 
February-April, are ~ than the corresponding prices during the previous 

• 
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periods. The question of passing on the benefit of the lower prices will not arise 
until deliveries under this be6in to be mtl'de. . 

111'. Sami Vencataehelam Ohetty: Is it a fact that the scheme of Standard 
Cloth is going to he stopped soon? 

The Honourable Dew&Jl·Ba.hadur Sir A. Ra.maawaml Jludaliar: It may have 
to be considered. 

Mr. ~  Chetty: Is it not a fact that the Government hAve 
already come to the conclusion thatit will be stopped? _ 

The Honourable Dewan Bahadur Sir A. Ramaswaml Mudaliar: I find mjl:lelt 
in a peculiar difficulty in answering t.hat question. . . ' 

JIr. Sami Vencatachelam Chetty: . Is it ~  you feel a delicacy in dIS-
closing the decision of the Government? 

The Honod'table Dewan- Bahadur Sir A. Ramaswami Kudalia.r: I have not 
got information on t,his ~  . 

Kr. Sami Vencatachelam Ohetty: May: I know if t.he Government are not 
making as much as 17 per cent. profit on the S-tandard-Cloth? . 

The Honourable Dew&Jl Bahadur Sir A. Ramaswami J[udallai: I w,mt 
notice. But I can !lIlY that there is no profit being made by Government. It 
is an equalisation fund that· is built up which is passea on from period t{) period 
by way of adjustment of prices: No profit is made by the Government at all. 

Kr. It. O. 1(eogy: Witn reference to part (d) the Honourable ~  
that the Provincial Governments oove got their discretion either to employ the 
official agency or the trade channels for the purpose of distribution of Standard 
Cloth. Has' the Honourable Member any information in his possession to 
indicate as to which of the Provinces utilise the normRI trade channels and 
which others the official channels, and what are the respective outstanding 
stocks in the two cases? • 

The Honourable :Dewan Bahadur Sir A. Rafnaswaml- Kuda.U&1': I want 
notice. 

Ill. It. O. 1(eOgy: Is it a fact, that in Madras, the normal trade channel waR 
utilised tQ. II larger extent than elsewhere ~  is in this Province alone there 
is nothing very.much by way of stock in the hands of the Government, and that 
in' Provinces liie Bengal, Bihar, etc.; due to the fact that the official agencies 
were preferred to nomal trade channels, large quantities are still held in 'Stock? 

The ~  Dewan Bahadur Sir A. Ramaswaml ~  Knowing as 
I do the Madras Province, I am prepared to accept the information given by 
my. Honourable ·friend regarding Madras lis substantially correct. As regards 
other Provinces, I have no information. _ 

JIr. HOOIelnbhoy A. Lalljee: Whitt is the official agency? Are Govern-
ment shops· created? . . 

The Houourable Dewan Bahadur Sir A. ~  Kudaliar: Shops licens-
en by Government specially for this purpose, I take it. 

POLICY FOR IssUlC OF LICKNCXS FOR IMPORT OF CHUtIc,u.s .AND DYES; 
499. ·Kr •. .J&JIUl&da8 •• Kehta: (a) Will the Honourable the ~  

MembE'f be pleased to state the new policy Government are .following for the 
issue nf licences for the import of chemicals and dyes nec,Hsary for the eotton 
textile industry in India, and the .procedure by which decisions with regard 
to tIle iasue- of such licences are taken? . 

(b) Why are some Indian firms which had been'given ~ ~ in "the past 
sought to be eliminated? " 

(c) Why is the policy of discrimination at the cost d Indian concerns 
allowed to continue? 

(d) What precaotions are Government taking against the establishment of 
a monopoly in these commodities by non-Indian vested interests? 

(e) Ha-/e Government rece!ved any eommunications on this subject from 
the Secretnry of State for IndIa, the High Commissioner lor India in London 
or from manufacturers in the United Kingdom?" • 

(f) Are Government aware of the complaint that at mestmg<J of the Advi-
tory BoaI'd which is supposed to advise the TextUe CommlalloDer, 13ombay, in , 
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~  mattors, at which issues dtmcerning the subject m4tter of t,heee quell'· 

tions are discussed, the Honorary Chiflf Controller of :Haw Materials tries to 
impose his pre-determined views? 

(g) Are meetings of the ~  Board convened only to convey the deci-
sion t..;fUovernment through the Honorary Chief Controller of ,Raw Materials? 

(h) Have Government received any representation from the trade fiS well 
as commercial· bodies protesting against this procedure? II so, what action 
do GoverBIIlent propQse to take to make the advisory system real and 
efl'ecti Vt' ? 

(i) Are Government. aware that recent ~ ~ of the Raid Honorary Chief 
Contl'Oll€r of Raw Materials tend to estabhsh a. virtual monopoly for the 1m. 
peri"l Chemical Industries, Ciba and other foreign business houses? 

The Honourable Dewan ~ Sir A. Ramaswaml Jludaliar: (a) No new 
policy is being followed. in ~  of dyes, and ~ ·sume is true of chemicals 
with the exception of zmc chloride and hydro-sulphlte of soda. In the case of 
these two substances licences. ~ the period January-June, 1944, have been 
granted only to accredited ~  in ~ of ~ m?nufacturers ('on-
cerned. This procedure was, however, ~  In ~  ~  and 
is subject to review at the end of the current licensing period. ' 

(b) and (c). The decision in the case of unc chloride' and hydro-sulphite, 
o:f soda was not taken with u view to eliminating any Indian concerns, but· to 
ensure fmpplies of the two chemicals of good quality and at reasonable prices. 

(d) The question of establishing a monopoly by any interests ~ not aris&. 
Any concerns whichdi'rectly represent a manufacturer in the exportnfg country 
are -given licences. There is no question of. giving anyone an additional ad" 
vantage. • 

(e) Yes, the Secretary of State for India has enquired as a matter of informa-
tion. 

(f), (g) and (h). Government have received certain representations to this 
effect. They nre satisfied that these representations are not well-founded, The 

~  of the ~  are duly recorded in the niinutefl of its 
meetings, which are thereafter considered by the Priority Assistance Committee 
of the Textile Control Board. 

(i) No. 
JIr. T. T. Krishnamachlri: With reference to parts (b). (c) and (e) may I 

know whether Government pave any information that exporters of chemi'cals In 
U. K. are agitating over this matter? • 
~  Honourable Dewan Bahadur Sir A. Ramaswami lIIud&lia.r: No, Sir. 

POLIOY FOR ISSUE OF LIouCllls FOR IMPORT OF ,CHEMICALS AND DYl!is. eooo. "1Ir; Jamnadas JI. Mehta: (a) Will the Honow-uLle the Commerce -
MembE'.r please state if it is the considered view of Government that, in 
future, imports should only be permitted through importers who are them· 

~  l:eprE'sentatives o:f manufacturers in foreign countries? 
(b) Are Go..vemment aware that manufscturers' representatIon in India ill 

mainly ('onilnedto a few big non-Indian ~  like the Imperial Chemical 
IndustrielS, ~  National, etc.? If,. therefore, imports are permitted. (.nly 
through them, is there not the danger of the business developing into 1\ II10nO-
poly for these ~  . 

({.) Do Government l'ealise themenil.ce to trade and consumption in con. 
cent.rat,ing immense powers in the hands of a few combines? -

(d) A-;e ~  aware ~  the Imperial ChemiC9.1 Industries bas long 
been ~ to oust ltS competltors from the trade by an menns at its com· 
mand. lind that the monopolistic tendencies .of this complUlY have heEm the 
subjoet of adverse criticisms even in the British Press? 

(0) Whllt measures do.9ovemment proposate take to protecb the 'interests 
of thCH' who have been In the trade and who have made their reputation 
wIth customers who look to them for supplies? ... 

(f) ~  Government aware ·tha.t many of these nrrna have successfully 
cOlapett>d with the Imperial Chemical Industries and the lilte ~  .. .m 
•• J .. 
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the P!l.st when nomlal conditions prevailed, to the ~  of the consumer 
and lor the prosperity of ~ trade? . 

The Honourable Dewan Bahadur S;,r A. Ramaswaml JludaU.a.r: (a) No, such 
. general conclusion haR been arrived at. 

(b) arid (c). Govemmllnt are a'\\'are of the disadvantages of restrictiug im-
port licences for any particular commodity to manufacturers' representntives, 
but circumstances may exist in exce}ltionai cases where the advantages of doing 
so outweigh the disadvantages. 

(d) Goyernment. are not aware to whiGh particular criticism the Honourable 
Member ~  ' 

(e) and (f): Government are fully alive to these considerations and it is 
part of their import licensing policy to take account of the legitimate interests 
of th,)se engnged in any particular b:ade. •. - . 

Kr. T. T. ltrIabnamachart: . M;ay I B'Sk if for -the period 'from January to 
June of this year, licenses have been issued to cover 90 per cent. of import!.! 
through one channel nnd ten per cent. of imports through Indian as weU as 
Swiss channels;' I mean 90 per cent.- is covered' through I.C.I. Rnd ten par 
ctlnt. is ('overed by I mllln tiS well I\S Swiss channels? 

The Honourable Dewan Bahadur Sll A. Bamaswami Kudal1.a.r: I waut notice. 
Dr. Sir Zia lJdcful Ahmad: • Is the Honourable Member aware that certain 

ports are not open all the year round, hut they are open only for certain months 
ill the year. Will the Government allow persons "to use their full quot.a all the 
year during the months in which the ports ·are open? - . 

"!'he Honourable Dewan Bahadur Sir A. JtamaswamLJludallar:' I do not 
und8l'stsnd the question. 

l)r. Sir Zia Uddin Ahmad: In Kathiawar there are certain port!': which are 
open all the year roulld. There are certain other ports which artl opeD only for 
a few months in the year. May J know whether the Goyernment will allow 
the uSt' of the fun quot·a of the year to those merchants who export)rom closed 
ports during the monthg the }lorts are open? 

fte Honourable Dewan Bahadur III A. Jta.maswaml Jludallar: I wimt 
notioe. 

Dr. Sir Zia Uddin Ahmad: My question is very important. 
The Honourable Dewan Bahadur Sir A. Ramaswamy Kud&llar: I realise' th" 

importance of it ana that is why I asl{ for notice. 
Dr. Sir Zia Uddin Ahmad: This fact has been repeatedl'y hrought to the 

attention of the Honourable Member for Industrie& and Civil Supplies. I 
should like t.o know what action hl1'S been taken. It is rather an important 
question. ~ 

The Honourable Dewan Bahadur Sir A .. B.amaswamt Kudaliar: This question 
relates to imports and not exports. The question of certnin ports being closed 
during pnrt of ~  year, like those in ~ J?orts, is in my opinion far more 
important with reference to exports than on imports. . . .. 
PROMOTION Oll' ~  ~  AND RBVD&BS AS R:IlADleS IN GoVll:IDF 

• JIBNT OF INDIA PulssBS. 

601. *1Ir. lIahamma4 J[usaln Ohoudhury: (a) With reference to the reply 
to part (d) 01 starred question No. 231 put by Qazi ·Muhammad Ahmad 
Kazmi, on the 25th February, 1944, regarding promotion of Cop'yholders and 
1l.evisers as Readflr" ill the Govemment of Indiu Press, will the Honourahle 
the ljabour Member kindly state whether the 'anomaly' is due. to tlIe fE.ict 
tliat departmental men passing- in earlier dates do not get any preference what-
soever over those who pass in the secoIid chance in subsequent examinations? 

(b) Is hfl aware that those who pass the examiMtion earlier stand dis-
tinctly.higher in order of merit and efficiency and experien0e in Readers' posts? 

(c) Is it 0. fact that the present anomaly and the hardship that existed' 
before the j)IIOmulgation of the existing rule can not he rdmoTed lIDless the 
elate of passing is accepted 8S e.. criterion for detennining the positiou of tb,. 
- ~  for Readers' posts? 
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(d) Do Government propose to 'promote the candidates to Headers' PQtlts on 

the· ba.sis of seniority cum efficiellcy, i.e., according to seniority but in order 
of thQ. dates of passing the examination ? If not, why not '! 

The Honourable Dr. B. R. Ambedlw: (a) No. 
(b) No. The eurlier passing of the examination does not necessarily mean 

higher merit:. :' 
(e) There is no anomaly in U!e case of persons who qualify at· the Readership 

exaniinatioll in the firBt or second chance. As regards men who qualify in the 
third chance, certain anomalies have arisen and the question of removing them 

. is now lmder consideration, as stated in reply to part (d) of Qazi Muhammad 
Ahmad Kazmi's question No .. 231. . 

(dt The ~  eXllmillation isa qualilying examination and every caudi· 
date is· permitted to avail of two d,\ances. Governtnent do not propose' to. 
regulate promotion in order of the dates of passing the examination . . 

MUSLIM OFFIObS IN FOUST DEPARTONT. 
502. ·lII.aulvi. Kubammad Abdul Ghani: Will the Secretary for Education, 

-nealth awl Lands be pleased to state the total strength of bfficeis in the 
I·'orest Department at Headquarters and in Provinces under the Forest Depart-
n.t:ut, and the number of Musliin officers therein? 

.Kl'. 1. D. Tyson: Excluding twelve posts held by officers of the I.F.B .• to 
whic>h recruitment was stopped before the ~  1934 enjoining the obserY-
ance of communal proportions in recruitment were issued, the number of 
gazetted officers erllploytld at the Forest Research IQstitute and Colleges at 
DeJ.lTll Dun and in the Forest Departmellts of the Chip.f Commissioners' 
provillcE-s on the 1st July 1943 ,was 34, of whom nine. were Muslims. The 
Centrnl Government have no Forest Officers serving in the :Forest Departmentti. 
of the Governors' Provinces. . 

CxNTJUL LEGISLATURE MsMBbS IN PBoVINOIAL .Fo0l! CoUNCILS. 

+503. ·Kr. ltailash BIhari Lall: Will the Honourable the }<'ood Member be 
'pleased to state: 

(a) bow many Members of this Assembly and the Council of State are' 
in"ited by Provincial GoverMIllents to accept membership of the Prllvil!cial 
Fuod Coundls; and . 

(b) how maoy Provinces have formed their Food' Councils; lind whether 
those UovernmetJ.ts have invited the Members of this House to attend their 
Councils; and if not, why not? . . 

. Tha Honburable str lwala Prasad Srivastava: (a) The Government I)f India 
have no information. 

(b) Seven Provinces have set up Food Councils or th.eir tquivalents and 
the remainder propose to do so. It is for the Provincial Governments to . 
decide ~ composition of these bodies. 

BIH.A.ms AS ASSISTANT GlIlOLOGISTS. 

+1504 •• J[r. Kailash B1'.1an Lall: Will the Honourable Member for Labour be 
pleased to stllote: 

(a) if it is not a fact that in the Department of Geological'Survey of India 
vacunciea. are filled on the basis of quota. fixed for each Province; 

.1» the quota fixed for Bihar for the posts of ASBistant Geologists; 
(c) bew many Biharis are working at' present as Assil3tant Geologists or 

in a higher ~  and • 
(d) the quotas for different Provinces? 
The Honourable Dr. B. R. Ambedkar: (a) No. 
(b) DOt!s not arise. • . . 
(0) .Information is being collected and will be laid on the table of the House. 
(d) Does not arise. _ 

t Answer to this question laid .on the table, the questioner being absent. 
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~  ~  APPLYING ~ RAISING OF SHABl!l CAPITAL. 

1505. *Mr. ][ail,.. Bihari Lall: (u) Will the IIonourable Member for Com-
~  be pleased to say how ,many Insurance Companies have, applied for 

sanction to raise the share capiw.l since the new Insurance Act· came into 
foroe? What is their number, province-wise?' 

(h) Did Rny ~  Company apply from Bihar for sanction to raise the 
share capital? , 

The Honourable Sir •• AIiIul Buque: The question ~  have been 
addrnsseu to the Honourable the Finance Member. 
PRoMOTION OF QUA.LIFIED CoPYHOLDlUtS AND REVISERS AS READlUtS IN GOVERN-

MKNT OF INDIA PRESSES. • 
1'506. *Kr. ltaBaah :BUlari Lall: Will the Honourable the Labour Member 

be pl(:l\sed to state:1 " \ ' 
(a) whp.ther. it is a fact that the case of amending the rule regarding the 

prom.)tion of qualified Copyholders and Revisers as Headers in Government 
of Indil\ Prepses is under consideration; • 

; ~ wilE-ther 'it is a fact that the views of alt the Government of' India 
Presses, their Works Committees and' Workers' 'Qnion,' which were invited, 
are also under' examination; . '. 

(c) whether' it is a fact that some qualified Copyholders who passed the 
Readen-hip Examination in the year 1936, according to't,he present rules, have 
beel1&uperll£:ded by those ~ qualified after four years (in 1940); tlnd 

(d) whether it is a'fact that these men who passed the examination at a' 
sufficiently earlier date; were superseded by those who qualified nfter a lpng 
pbriod? 

_ The Honourable Dr. B. B. Ambedklr: (a) Yes. A.ttention is invited to 
thd reply given on the 25th February, 1944. to Qazi Muhammad Ahmad 
Kazui's question No. 231. 

(b) Yel:l. 
(c) and (d). No. As the Rules in force till 1940 i'equired re-qualifying, 

no supersession was involved. 
. ALIOARll MUSLIM UNIVERSITY AND ~  SYSTlI4M OF EXAMINATIONS. 
507. *lIaulvi Muhammad Abdul Ghan1: Will the Secre!isry for Education, 

~ God Lands be pleased to state: ~ 
(a) the -result of his correspondence with the Aligarh _ Muslim University 

regarJing the introduction of the compartmental system of examinations; and 
(b) whether the various. expert committees tlppointed by the Central Ad· 

visory Board of Education submitted their reports;' if so, whether the 
Honourahle Member proposes to lay a copy of the same on the table? , 

Mr. I. D. 'I'yIIoa: (a) The Government of India have very recently received 
proposals from the Aligarh Muslim University for an extension of the compart-
mental system in the examinations of the University. , 

(b) 'lhe' report of the Examination Committee of the' Central AdviElory 
Board of Education on ~  te'Chnique of examinations was ~  by ~ 
Cent,ral Advisory Board of Education at their last meeMng in January 1944. 
The report of the Committee, together, with the recommendations of the Board 
thereon, will he printed in the 'Proceedings of the tenth meeting of the Central 
Advisory Board of Education', -copies of which will, when published, he placed 
in the Library of the House. • 

Dr. Sir Zia 'Uddin Ahmad:"May I know whether the Government of India 
h8\ e ~  the' unanimous .recommendations of the Central Advisory Board 
of Erlucntion as regards supplementary and oompartmental examinat: .. :ms? 

1Ir. J. D. Tyson: I cannot say, Sir. 
Dr. Sir Zla Uddin Ahmad: May I know if the Government considered the-

unanimous recOmmendations of the Central Advisorv' Board of Education 
~  cOIIfartmental and supplementary examinations'? 

t Answer to thiB queBtion laid on the table, the queetioner being absent. 
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Mr. J. D. Tyson: I am unable to sa.y, Sii.-. If 1Ihe Honourable Member 

will give me notice, I will supply the information. 
Dr •. Sir Zia Uddin Ahmad: Sir, this question haa- ~  been raised and 

it is befOl.the Honourable Secretary for Education for consideration. It, was 
raised by thE' Aligarh University and the papers are with the -Secretary for 
Educoticn, I should like to know whafis his opinion 011 this mBUer. 

Mr. 1. D. Tyson: The Honourable Member seems to have been misinformed. 
I h!n'c not yet seen the proposal. ' 

UN STARRED QUESTIONS AND ANSWERS. 
TRANS;IiIR OF LANGUAGElS SlIlOTION OF BURlIIAU OF PUBLIO INFORMATION TO LAHORE. 

'140. Ilr. MuhammadAzhar Ali: (a), Will the Honourable Member for 
Lubour please titatethe area of the space allotted to the Languages 'Section 
(excluding officers) in Lahore, and the total strength of the staff accommodated 
therein? Do Government consider this adequate for the efficiency, of ~  staff? 
Was not even this much space available in Delhi? , 

(b) "Are Government aware that the lavatory has been provided for the sta!. 
and the improvised urinal has no drainage arrangement? . , 

(c) What is the strength of the staff ~ to the Bureau of Publio 
Idorination which has been 'transferred from Delhi to Lahore? 'Of them how 
many were provided with quarters in Delhi, and how many in Labore? How 
many of them have so far surrendered their quarters in Lahore on grounds 'of 
inadequate accolnmodation? 

The Honourable Dr, B. R. Ambedkar: (a) An area of 4,587 Sq. ft. was 
allotted to .this office, Tbe ministerial staff consist of 48 ~ 

Second part--Yes. 
Tbird pnrt--No. 
(b) ~  answer to the' first half of tbe question is in the affirmative and 

to the second half in the negative. 
(0) Strength of tbe Ste.ff that moved from Delhi. 35 
Number of the staff provided with quarters in Delbi , '7 
Number of the staff provided with quarters in Lahore. , . 18 
Number of the statio that surrendered. aocommodation in Lahore on 

grounds of inadequacy. 5 
• DELAYS AT SALES OFFIOB OF MANAGER OF PUBLIOATIONS, DELHI. 

141. Mr. KailaBh Bihari L&ll: Will -the Honourable Member for Labour 
plEase st.ate" it it is a fact that a person has to wait for hours for publications at 
the counter of the Sales ·Office of tbe office of the Mall;ager of Publica.tions, 'Old 
Bihar? 

. The BOiourable Dr. B. R.Ambedkar: The reply is in the negative. 
ESSENTIAL FOODSTUFFS FOR MANUAL WORKERS IN BIlLAB. 

~  Kr. A. O,.IDBkip: Will the Honourable Member for Food be pleased 
. to state with reference to tbe proposed Bihar Government Sales Tax, wbat the 

Central Government consider are essential foodstuffs for matlual workers in 
Bihnr? . 

Tae Honourable Sir lwala Prasad Srivastava: I understand thBtthe Gov· 
ernm('ut of Bihar propose to' exempt all food-l'ituffs generally from the proposed 
Sales Tax. The Honourable Member's question therefore does not arise. 

, ..... ''''''., 

• SHORT NOTICE QUESTION AND AN.sWER. .' 
SPECIAI. ALLOWANCE TO BRITISH .JUNIOR MARRIED OFFICERS IN INDIA. 

Xr. T. S. AvinasbllingaDt Ohett.iar: Will the War Seoretary please state': 
(a) the facts with regard to giving of further allowance to British junior 

married officers in India, and wbat tbe proposals are; . 
• (b) how many Fill receive.- this allowance as 'at .present contemplafud; and 

(c) what will I?e the financial effect of these proposals? 
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Secretary is indisPoS'ed, The BOIlOUlable Sit- .Jeremy R.fsm.u! As the Wat 

I have been aSked' to answer this ~  
{a), (b) and (c). lni'estigations arfsini out of a l)uestion ~  in the 

HO\lse of Commons in October, 1942, have disclosed that the net tmolurnents 
of certaih (·ategories of married British Service Officers with children serving 
in Indin· &ore less than or not appreciably' in excess of those of their ~ 
numbers ~  in the United Kingdom. This result is due to the differences 

. in the income-tax laws of the two countries. British law allows Q variety.of 
. easements including certain exempt,ions in respect 'of wives and children, which 

Indilill law does not. Moreover, in the Uni\ed Kingdom vArious followances. 
including family allowances, are exempt from taxation ~  tmder'Indian 
law they arc liable to tax. Various suggestions ~ to offic'ers ,the 
margin ~  United Kingdom emoluments, which is an accepted feature of 
overseas 8(lrvice, have been under examination by the Secretlft-y of State and 
the G6VArnment of India but llO decision has yet been reached. 

_ ELECTIOX OF MEMBEHS 'ro THE STANDrNG FINANCE COMM'ITTEE_ 
The Honourable Sir .Jeremy RalIm&Il (.FinallC!e ~ ~  Sir, I. move: 

"That this Assembly do ~ to the election, for the llrumcjal year 1944·45, in such 
method &8 may be approved by tire Honourable the Prellident., of .a Standing Finanee Com-
mittee of the AlI8embly not. exceeding fourteen in number t& which ahall be added a 
·Member 0{ the Alsembly to be JKlIIIinat.ed by the Govemor General. ,The Member 110 
nominated shall be, the Chainnan of ihe Committee." 

JIl. President (TIl(' Honourable Sir Abdur Rahim): }Iotion moved: 
"That this AlI8embly do proceed to' the election, for the financial year 1944-45, in 8ucb 

I'lethod &8 may be approved by the Honourable the President, of a Standing Finance Com· 
mittee of the Assembly not exceeding fourteen in number to which shall. ue added a 
Member of the Auem,bly to be nominated by the Governor Gem·ral. The Member 110 
nominated shall be the Chainnan of the Committee... , 

Dr. P. H. Banerjea (Calcutta Suhurhs: Non-Muhammadan Urban): Sir. 
it has fallen to my lot to raise n1y .oice of protest year after year against the 
restriction of the duties and functions assigned to the Standing Finance Com-
mittee and against, the composition of th:s ~  I pointed out several 
times before tbat the powers and functiolls which were originally to be allotted 
to this Committee are not allotted to it now and that the composition ofthia 
Committee is unsatisfactory. I do not like to go into the details of this nlatter 
at the present moment, but I shaH point out to the House that when ~  

, Committee was first contltituted in the year 1921, Sir Malcolm Haile,y (Dow 
Lord Hailey) stated that very important functions were to be givell to this 
Commj.ttee. But that is not done now. As 1:\ protest aguinst this restriction of 
powers this Assembly refused on several occasions to elect the Standing 
Finan!!e' Committee at all. Sir, after the non-election of any Committee for a 
number of years, this Committee Will! re-elected four or fiv.e years ~  and I 
agreed to join thill Committee in order that I might try to make' 1!Iy'self ~  
But bitter experience for several years taught me that I could not be of an)' 
Uf.,e to this Committee, and last year I declined to be nominated for election to 
this Committee. . 

Sir, I put it to this Hout'e now, whether it is desirable or not to have the 
refltrictions on the powers and duties of this Committee removed and to alter 
the couiposition of the Committee. .. 

As regard!! the composition of. the Committee, I ~  t-o urge that only 
~  members of this House should ,be elected Rnd not nominated Members. 

I urge also that nominated ~ should not vote at the time of ~  
These two matters -will receive, I hope, the ~  consideration of the Gov-
ernment and of this House, and on that will depend my attitude'towards t.he 
dootion of this Committee. 

Sir OoWUfee .Jehangir (BombE!Y City : Non-MuhnmmAdlln 'Urban): What 
[. bout. the funct·ions? . , 
, Sir Muhammad Yamin 1than (A21'B DiviRion: Muhammailnn Rural): Sir. 
s'everal members of mv PBrtv who hnve be'en ~ on .hi'B· committee have 
brought to my notice that they have not been getting proper ~  to 
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discuss the matters wnich were brouiht before the committee. One reason wa& 
that this committee meets when they are. already over-worked and cannot give 
sufficient time to study-the mutters whieh are to be brought before them. I 
think the Honourable the Finance Member .is very anxious to save public money 
and for that reason De always holds' the committee meetings ~ the 
Assembly Session when Members are here. I admit that some sllving 'is 
naturally effected by holding the committee during the Assembly Session, but 
thE; disadvantage in holding the committee during the Assembly Session is that 
Mel1lbers do not get sufficient t;m(; and opportunity to scrutinize things and go 
into the details of various matter.s which are placed before them. I think the 
main function of the St.a.nding Finance Committee is' to say as to whether 8 
new &xpenditofp. should be 8anctioned or not. To do that sntisfactorily, they 
must be given proper opportunity to go into details. 

Then, Sir. I do not think it is Jlp.epssary for the Gove.nlmpnt to try to havp 
n majority of members,oll the Committee who would ;mit them, ~ it only 
~  that their ('asp .is lIot ~  and t.hev have no confirlence in themselves. 

TIle Honourable Sir JereJ1ly Raisman! 'We hllve no majorit·y. . 
str lfuhamma4 Y&Dlin Khan: It is Illways the dut,y of the Govermnent of 

the dll.Y to satisfy the OppGsitivll. The least the Government can do is to tak&. 
the Opposition into confidence, for in their very criticisms they may be of help 
to Government. ' . 

I do riot want to corne up and dil"cu8s the ,em arks which have heen made 
12 N' hv one HOIH'ul'nhle Member that . there should he no distinction 

~  ~  the 110rninoted and elected Members. But, Sir, it is not 
we who are making the distinction. It is they who are demonstrating that 
there is a distinction beb\'een the nc,minuted. and eleClte,d Members. It is the 
every-dny show ~  they have exhibited by going into the lobbies wit,h the 
Government where their own interests have suffered. I know, Sir, that some 
Members may 8ay thnt th'?y are her<3 to represent their community. • 

KUDwer Hajee ISmaiel Alikhan (Ncminated Non-Offieial): I wa.nL to raise 
1\ poiIl't of order. Is thil': the proper occasion to discuss the conduct of the 
nominated Members? -

Sir MUhammad Y.amtn lth&n: I know my Honollr&blt friend may like to 
. say that some pt'ople ~  ~  communities or interests, 

Mr. Prea1de:nt (The HonournbJe Sir Abdur Rahim): The Honourable Mem· 
ber cannot make such rElflections. They are entitled to vote in ~  way they 
like. 

Sir Muhammad Yamin Khan: Everv Honourable Member is entitled to 
vote as he likes. But I am ~ that' th£,re is a distinction. Cnn We ignore 
the facts BS they prevail? T would have been pleased if those Members who 
represent, certain interests di(l come and were takell" into ('onfidence. At lp,ast 
thev could have !lhown where tlwir intere!'lt!l Ii£'. J think this is the time that 
Government'should not be very anxious to have ~  committees compoAt>d 
in such R munner that thev have a fluhstantial majoritvin their favour. We 
want people ~  do not ditto the ~  of the Department. In that way they 
will be helping the Finance Depar.tment. We want .men on the Committee 
who can Ray no, no matter who is th .. head of t,he Departml'nt on ~ Com· 
mittee. We do not want mere 'yes' men. If the Committee is composed of· 
such men i.t will function to some useful purpose .. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has alread.\" said that. 

Mr .. ~  E.Lahirl Ohaudhary (Bengnl oond.liolders): I on behalf of my 
Party Wish to say that at present we are not interested iJI the composition of 
this Committee, hut I wholeh_enrtedly endorse the ~  expressed by my 
fiiends. 1 think -the appointment of such committees will serve no u!lefu[ 
purpose. 

1Ir. If. M. Joshi (Nominated Non-Ofijeial): . I support the_!luggestion of my 
hiend, nr. Banerjea, that the funrtion of this Committee should be enlarged_ 
I feel thnt the Standing Finanre Committee 8holiid ee in a position to examine 
all the new ptoposals of lhe ~  of Tndia, whether they are ~ 
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items or non-votable items. It may be thtl.t the House has not' the power to 
vote upon the non-votable items but the H.ouse certainly has a right to consider 
and express an opinion on those porposals which are non-votable. I therefore 
leel, Sir, that the function of this Committee should be enlarged. At 'the 
same time I -feel that my Honourable friend, Dr. J3anerjea, the, Knight from 
Met:rut and the Congress representative, Mr. Lahiri Chaudhury, were not· 
.quite fair to the nominated Members. 

Sir J[ub.ammad. Yamin ~  ignoring yourself. 
Dr. P. N .. Ba.nerjea: You arc: an exception. 
Mr. If ••. JQIb1: I do not wish to be au exception. The House as it ill 

~  has a &t:tain number of nominated Members. They are a part of 
this Legislaturl'l and it will be wrong ~  any party to deprive those people of 
their rights which are, giyen to ·them by the cOl1l;titutioll. The\f,e is nothing in 
the oonstitution by which Q nominated Member is obltged to go against his 
conscience. . 

Dr. P. N •• merje.: But dl) all the nominllted Members realise that? 
Mr ••••• Jo8hi: I would 1ik£- to ask a counter question. Do the elected 

,.1\fembers always realise 'tha.t thE'Y, ought in this l,.egislature to vote according 
to their conscience? So long as part,y syst£'ms exist in politics, no member 
belonging to R party ClUl always tollow bis conscience. I know it, is open to B 
Member. . . . . . • 

(Interruptions from several Members.} , 
Mr. President (The Honourable Sir Abdur Rahim): Let the Honourable 

Member go on without interruptions. , 
1Ir. N ••• J08b.t: So long us there are nominSlted Members, they cannot 

15e deprived of their rights. Secondly, the number of nominated Members as 
eornpal'ed to the Dumber of elected Members is such tba\ the elected Members 
<!all always prevail if the latter only stand togeth'er. The real difficulty is'that 
'they do not stand together. They are divided. Otherwise they can' form. n 
sufficiently large bloc to lIee. that their opffiipns are carried. I would ,suggest, 
therefore. to the elected Mtlmbers and those who claim that 'only 'elected 
Members should have the power to vote, instead of allo",(ing some of their 
Members to act, perhaps under undesirable influences . . . . . 
. Sir M,uhamm'" Yamin Khan: Should Government take ad vantage of this? 

Kr. N ..... Joshi: I would like to ask Sir Muhammad Yamin KbaJ.1o whe-
ther he was himself at allY time a nominateu _l\Iernber and whether ,he allowed 
himself to be influenced by any undue influence? 

Sir Muhammad Yamin Khan: No. I refused to take the' whip from the 
Government Whip. _ 

Mr. ]f ••• lo8bi: I would. suggest to him that in .... 
Mr. President (The Hono1.ft'uble Sir Abdur Rahim): ~  kind of contro-

versy must not go on. . • 
Sir Muhammad Yamin lthan: I infonned the Honourable Mtlmber that 

when the whip was brougnt to me I refused to talte it and I deliberately voted 
on mutter when the . 

Mr. President. (,rhe Honourable S!r Abdur Hahim): The Honourable Mem-
ber has no reason to make reflection!! on Qthers. 

Mr. N ••• Joshi: I, therefore, think that tbe Government of India should 
increase the function of this Committee and thot tho nominated Members 
shoulg have the right to vote as they he.ve had. ' . 

Kr. D. K. Lahiri Ohaudharyl On ~ point of personal explal}ation. .1 
never' made mention. of anv distinction' between the nomimited and' the" 
-elected Members. .-

JIr. Prea1de1l!t (The Honourable Sir Abdur Rahim): The Honourable 
Member has already spoken. He cannot speak twice. 

Dr: Sir Zia Uddin Ahmad (United. PrO'fU1Cp.S Southern Divisions: Muham-
madan Rural): 'I have l'lerved on the Finance Committee for the last 16 years 
under four different FinarlCe Members and I may just say what I IMl about; 
the Finance Committee. ' 
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Kr. President ('I'he Honourable Sir Abdur Rahim): Order, order. There 
is too m. noise in: the House. . 

Dr. Sir Zia Uddin Ahmad:. Heally speaking, ·the Finance ~  i,s the 
flecond line of defence of the Finance :Member. The,. first line of defence is his 
own Department. We get demands from various depurtments of .the Govern-
ment of India R.nd every departmw tl;ies to please the Finance Member to 

. get the maximum amount from him. Then his first line of defence is his own 
Department and the second line of defencp' ought to be the Finance Com-
tnittee,and this has been the practico of the predecessors of the }'inancf 
Member. Then 'we were supplied very full desiderata for the demands made I 

by various ~  It is supposed to hell. settled fact between th.e 
]i'inooce Department and the DeparimE:nt who ~ making a demand,' and if we 
differ it is really a fight between Us and t.he Finance Department. These are 
the things which we do not like and, .. therefore, the Standing Finance Com-
mittee ought to be treated as a second line Qf..defence by the Honourable the 
I,'inanoe Member. We ~ ~  suppo!-t the Finance Member in the Finance 
Committee in saving him from t,hat anxiety. That is my complaint. The 
question IJf voting does not ariee at all, but it is a quea;Jtion of advancing argu'-
ments bj those who !tre preflent in a particular Committee. . 

The B'oDour&ble Sir Jeremy R&i8m&n! Sir, I have' been interested to hear the 
remarks of various Honourable Members on this motion. Professor Banerjea, 
I may ·say, merely repeated what he snid on this subject on a previous occasion 
tmd fte raiaed"·the same points to which I had previously replied in some detail. 
"rhe history of the Standing Finance Committee und of the scopeof its functions 
is fully given in a inelOOrundum which was laid before the Committee on the 
21st January, 1937, and was approved by it. This memorundum shows cleaz:ly 
what was the scope laid down for the Committee at various ~  and why 
that was modified in the light of actual !;lxperience .. Now, Sir, I shall have' a 
little more to say on that in a few minutes, but I would like to touch on some 
of the points which have been raised by Honourable Members. _ Sir Muhammad 
Yamin KtllUl ~  about my fixing the meetings of the Standitlg Finance -
Committee during the Session ana he ~  that that put extra work on members 
of the Committee. Well, I would like to point out that during the same 
Session, in addition to having to attend·to my duties in this House and to super-
vise the preparation of materials for this Committee ilnd to a-ttend the meetings 
of this Committee, 1 also have a few trifling dut·ies to perform in connection with 
the finances of this country. If there is going to be any complaint of. ovel'-
working, 1 think, 1 should come first on the list, I think Honourable' Members 
might consider the convenience of the Government Members, particularly of 
those of us who are heavily worked. It is from the point of view of an attempt 

.to st!cure a convenient despatch of business in consideration of'my own periOnal 
programme as well as that of other Members that. we do endeavour to fix these 
meetings during the Session. My Honourable friend knows as well as I do 
tflnt ma.ny members of this House are &0 busy that they will not lightlJ'under-
take to serve on a Committee which may be called together at various times of 
the year. If they know that an attempt is made to economise in time and they 
are not .unnecessarily called on to move to and fro between Delhi and- their 
constituencies, they· may be, I hope, ~ dispO'stld to agree to serve on 
Committees of this kind. I think it is most undesirable . . . . . 

Sir Muhammad Yamin lthan: Can't it be be done a few days before? 
The Honourable Sir Jeremy.Ra.t8ma.il: I think it is most undesirable that the 

-;Committee should be composed> entirely of'members who have more leisure than 
others. 1 think, we should endeavour to get members on the Committee who' 
are most interested in the functions which the Committee has to perform. These 

.. functions are extremely important. • The other dRy when we bad 11 debate on 
the constitution of a new ~  EL'onomy Committee-I was thinking 
to myself, why is it that the Standing Fimmce Committee cannot or is not rEr 
garded as adequate to carry out those functions? After all, it is essentially n 
Committee which should carry out those fUlIctions. 

Dr. P. If. Ba.n&rjee: Expand, the functions. 
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The HonOW'&ble Sir J8l8IDy Baiaman: I shall come to that in a moment. 
1 am quite prepared to endeavour to give this Committee more tiItil in which 

to deal with the programme of work placed befql'c it. 1 am also prepared to 
endeavour to put"1/. good ~  more ~  Committee if this House will take 
~  ~  seriously. Then I am quite prepared to consider putting before 
It matellal other than the mere prepured sohemes of the Departments. .For 
mstullce, a good deal was said: in this Uouse the other day about the quelition of 
corruption, a good deal was said about the question of waste. I pointed out to 
.the .wouse that it 1s extremely difficult to luy upon the already over-worked 
Departments the duty of preparing memorundn Dud information in different 
forms and.80 on. It has ulwnys to be ~  to the same hundful of men who 
have -something more impor1:tPt ~  on their hands. I know how heavily. 
worked they are. At £he same time I myself aID very anxious to get the views 
of ~ Members of this House on these questions. I would, like to consult a 
Committee" of this Rouse on ,the question of corruption. I w.Quld like to have 
their suggestions, practical suggestions in ordp.r tQ.. deal with this situation. 1 
would also like to do that without laying additional burdens on the already over-
worked lJepartments. Similarly, I would like to discuss with :Membel's of this 
House round a table th-air suggestions for denling with waste and so ~ i aIll 
anxious. to have tlie ass'istance of Membp.rs of this House 'who come in contact 
with people all over the country' and who hear their complaints regularly. I· 
would be very glad to be able to receive suggestions constantly from Members or 
this House. I do not see any reason whlltsoever why the Standing Finance 
Committee should not be able to perform functions of that kind, If it is ~  
able to perform fUDctlon!! of that kind, then for ~  sake let us dispense 
with it altogetlier._ \Vhy should we have innumerable committees to cover more 
or less the same gr6und? I am prepared to have a Commit.tee of this House. to 
B8aist in dealing with the control of expenditure, and. also to l'onsider means for 
counter-acting corruption and' sugge!\tions for controlling W!lste, I do not see 
(4nything sacrosanct io the name of {he Standing Finance Committee. It is 
not 0. ·matter of name only, 'the important matter is to secure economies and to 
control ~  I see no reason ~  why this should not be 
approached from 8 common-sense point of view. And in response to what my 
Honourable friend,· Mr .• Joshi, suggested I am quite prepared to consider at the 
present time the question of consulting this Committee on \\:ider questions 
whether relating £0 votable or non-votable expenditure. I am quite prepared to 
do that. I do not mean that we should put before them in the ordinary way 
detailed proposals regarding, for instance, defence, or other non-votable ~

diture of that kind, but I am prepared to consolt them on general aspects of tIns 
question of the undesirable features which are generally ulleged to Qave grown 
up in regard to Government expenditure, whether in the War Department or 
Supply Department or the Food Department..! shall be glnd to receive sugges-
tions from Honourable Members as to how evils and abuses which are alleged 
to exi,t can be ~~  ~  wit.h. I wish ihe House to r,enlise that I ~ 
prepared to consult thIS CommIttee m that way and I should lIke the House In 
electing Members of this House to have that in viaw. . 

Sir-J[uhammIA Yamin lDlaD: That cannot be done. 
The Honourable Sir leremy Ba18m&n: I do not know why Sir Mdhammad 

Yamin Khan says that cannot be done. I call that a pre-judged decision ~~  
because he has made up his mind ,  .  . 

Sir Muhammad Yamin 1OlaD.: No, Sir. 
"1"he Honourable Sir leremy B.a1Imau: I cannot see any reason why a 

committee of this House which is elected by this House when it has certain 
duties in mind cannot do anythin'g . 

Sir ~  Y.miD lD1azl: Different duties. We wantedBOmething else.'. 

TIle Horiourable Sir Jeremy RNIJDRl!: A committee of this kind can both 
carry out ~  functions which it has nOl1llally carried out in the PQst, thut is, it 
caD scrutimse programmes prepared by the departments ·for expenditure on 
particular proposals, on particular schemes as it has done hitherto. In regard 
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to that, 1 may say that I apI prepal'ed to endeavour, so flir as I can, to allot 
somewhat jurther time so that discussions on those proposals or scfieules can 
be somewhat more leisurely and unhurried than it may have been in the recent 
past. ' . 

lIIr. Govtnd V. Desbmukb. (Nagpur Division: Non-Muhammadan): Can we 
di,scuss subjects which are not 'on the agenda? '. 

The Honourable Sir Jeremy Raiama.n: I urn prepared to have a meeting of 
. the Committee to discuss the' scope of the.. fUnctions which it might usefully 

carry out, in addition to the functions which have hitherto been allotted to it,-
to discuss with it the scope of the fUllctiona which it might usefully carry out 
during the war and in relation to the present situation. I urn prepared to discuss 
with the members of the Committee what we' could endeavour to do .. If we 
can arrive at a satisfactory conclusion on that matter I wouid endeavour to use 
the committee in that way. • 

oir, 1 am glad that my Honourable friend, Mr .. Toshi, defended the norni-
, nated Members in IPis connection. What I would like to say is this. During 

the five years in which 1 have presided over this Committee, 1 cannot remember 
it single occasion on which nominated Members have obstructed in any way the 
desire of the elected Members in relution to proposals placed before this 
Committee. My recolleotion is that aftar discussion . . . 

Dr. P. B. Banerjea: But they have always voted with you. 
The Honoura.b{, Sir Jeremy R&ism.a.n: It is not a question of voting. My re-

eollection is that there has never been an occasion on which there has been all 
actual division. The most that I remember is that there have been occasions 
on which certain Members said that in certain matters not directly related to the 
:functions of the· Standing Finance Committee they wished it to be recorded on 
grounds of general policy of the Party or Group to which they belonged that 
theJl could not sUQscribe to this or that. That is, as far as I remember, the most 
that has ever hl1U,pened. 'l'here hus never been l\ division and actually there 
has never been a laking of votes 8S far as I remember.' ' 

Dr. P. N. Ba.nerjea: Expression of opinion. .. . 
'l'l1e lIODoup&ble Sir Jeremy Ba.tsman: Whenever thEre has been Q difference 

of opinion-it is rare, it is very rare, but when II particular member or two or 
three members wished to record a difference of opinion, we have said, ~ 
Committee by 3 majority", but that is most anusual. Generally speaking, the 
Committee hilS functioned in a perfectly harmonioutl and slltisfaetorv manner. 
In short, there hail not, in my recollection, been any question of a difference of 
view as hetween elected and nominatp.d Members. 

I welcome the remarks made by my Honourable friend, 12!. Sir Zil1 Uddin 
Ahmad as regards the functions of this., Committee in assisting the Finance De-

partment vis-a-vis the other departments. It is true that in eo far as the function 
of the Committee is the scrutiny and control of proposals for expenditure, their 

_ function is the same as thilt of the Finance Department. If I have at times inter-
vened in order to explain proposals it is because I have previously satisfied myself 
on a scrutiny of the propollals t!Jat the proposals were such as ~ be accepted 
by the Department. ~  all, it may be that the Finance Member may allow 
proposals to come before' the Committee which he himself is not prepared to 
accept, and he may seek the assistance of the Committee in negativing proposals 
which he does,not like. It is possible that that haR happened in the past, but I 
tIRl not sure whether that pro(',edure is not a t,rifie' disingenuous. I must admit 
that if the Finance Department have accepted a pI:oposal my-prllctice has been, 
unless ~  new consideration has emerged ill the course of the discussions, to 
support the proposal on the ground that the Finance Deparment has .already 
inqicated its view in t,he matter, and I know of nothing less admirable than 
hunting with the hounds and running with the hare. 

'l'hat is all 1 have to say. I would repeat that I should like the House to 
endeavour to treat this Committee as a very important body for the purposes 
which have been discussed here, in this House. 

S11 lI.ub&mmad YamiD KhaD:Not· for the purposes for which ~~  was 
carried here. We do not agree. -
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1Ir. Preatdent. (The Honourable Sir Abdur Rahim): The question is: 

- "That. tliis Assembly do llroctled to the election, for the financial year 1944·45, in sucb-
method as may be approved by the Honourable .he President, of a St.a.nding Finance Com-
mit.tee 'of the Assembly not e.H:eedillg fourteen in number to which shall be added a 
Member of the Assenibly to be nominated by the Governor General. The Member II\) 

nominated shall be the Chainnan of the Committee 
. 'l'he motion was adopted. 

ELECTION OF MEMBERS TO'THE STANDING 'FINANCE COMMITEE 
'FOR RAILWAYS. • 

The BonOUl'Sble Sir Bdward Bentha.ll (Member for Railways and War 
Transport): Sir,·1 move: 

"That. this Assembly do prooeed to elect. in 8uch manner 88, may, be approved. by the-
Honourable the President, eleven members to SE'rve on ~  Standmg FlnRnce Commltt.ee fOI" 
Btilways for the year commencing lst April, 1944." 

Kr. Pre8i.d.8llt (The Honourable Sir Abdul' Rahim): Motion ,IIl:oved: . 
··That. this Assemhh do proceed to elect, iD such manner as _ be approved by th .. 

HQDourable the President, eleven members to serve on the Standing Finance Committee for' 
Hailwavs for the year commencing lst April, 1944." 

Maulvi 'Kuhammad Abdul Ghani (Tirhut Division: Muhammadan): I find 
that whenever any question regarding amenities of passengers, particularly thir.1 
dass and intermediate class, is raised in this House, the official reply is that the-
matter should be referred to the local advisory committee. Now, this committee 
is the supreme body. , 

lIIr. Prisidlllt (The Honourable Sir Abdur Ra.him): The present motion 
relates to the Standing Finance Committee. 

lIaulvi Muhammad Abdul Gh&n1:' The Finance Committee eontJOls the-
finance. 1 want to draw the attention of the Government to the fact that 
the various local advisory committees, do not meet often or if they do . . . 

lIIr. PresIdent (The Honourable Sir Abdur Re-him): That does not reallY' arise-
on this motion. 

][aulvt Kuh&mmaa- Abdul GhaDl: Very well, Sit. I will tpeak on ~  
. motion. • ' 

lIr. President (The Honourable Sir Abdur ~  The ques.,n is: -
"That -this Aasembly do proceed to elect, in such manner as may be approved by the-

Honourable the President, eleven members to serve on the Standing Fina.ce Committee for' 
Railways for the year commencing 1st April, 1944." 

The motion was adoptild. 

ELECTION OF MEMBERS TO THE CENTRAL ADVISORY COUNCIL 
. .. FOR RAILWAYS. 

The BOllOurable Sir J:dward Ben\h&U (Member for Railways and War-
'rram:port) : Sir, I move:' • -
, "That thia Assembly do prol_d td elect, in such manner as may be approved by the 
HOJlOurable the Pret!ident, six non-official Members to ~ on the Central AdviBory Council 
for Railways for the year commencing 1st April, 1944." 

lIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That this.AaaemJ:Hy do proceed to elect, in Buch manner' as may be approved by the 

Honourable the PreBident, six non-official Members to serve on ihe Central Advisory Council 
for Railways for the year commencing lat April, 1944." 

lIaulvi Muhammad Abdul Ghani (Tirhut Division: Muharnmadan):Honour-
able Members of this Advisory Council are ez-offi.cio members 8f the various 

~  ~  ~  I find ~  they do ~~  meet IlS many times as ts, 
reqUIred In order to. diSCUSS the question of ameDltles to the railway passengers. 
I trust that in future the members of this committee, when attending' the-
meetings of, the local advisory councils, will impress upon the various Railway 
ndminiRtrations the necessity of holding meetings of the local r,dvisory eound18 
very often und to transact business relating to the ~  of passengers. 

1Ir. Lalchand :RavaIral (Sind: Non-Muhammadan Rural): I have' very few 
·words. to say on this ~  I feel tha.t the constitution of this advisory 

~  and .the functions thereof were framed very very long time ago. 1 
thmk the functions ought to be enlarged, 80 that we may a140 consider some 
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othet matters. For instance, we arenm allowed to speak or make suggel>tionli 
with regurd to corruption and also with regard to certab grie,vances of the' 
staff und several other questions of that ~ 'fhereiore it is necessary 
that the functions should be reviewed and enlarged. 

The Honourable Sir Edward Ben,thall: In regard to the first speaker, he 
said that members of the Central Advisory Council were 'ex.offi:,cio members of 
the local advisory councils. 'rhat, of course, is not the case. They ~ 
electcdhy the Central Advisory Council. The second ~  I understood 
to be that the locs,} advisory council should meet as often as possible. The 
que.stion of how often they· should meet was discussed at. the last meeting of 
the Central Advisory Council and it was agreed that we should make rwom· 
mendutions to the local advisory councils to meet, I thiuk, at least once in 
two m' thretl months ... 

Sir Muhammad Yamin nan (Agra Division: Muhammada'l ~  Every 
three months. _ 

The Honourable Sir Edward Benthall: At least every thrt.e months. As 
reg:mls the second speaker who referred to the functions of the Central 
Advisory Council, one Honourable Member. of this House li,uggested last year 
that the Central Advisory Council was not performing any useful functiong' 
and'i;hould be abolished. We took that to heart and. looked into the question 
HIld ~  to try and place more business before the' Committee, who, quite 
fru'lkly, beemed at one time to be more interested in election to the local 
advisdr;vcouncils than anytbing elSe". Since then we have put lIlore business 

. bMore the Central Advisory Council. They have discussed the rassenger 
questivn and I haye .no doubt we shall discuss it aeain und I &m quite willing 
t,> enlarge the functIOllS . . . 

Kr. Lalchand Navalrai: Functions of the ~  Committee also? The 
General Manager disallows many questions. . . 

Tn.e Honourable Sir Edward Benthall: As I was saying, I e,m quite prepared 
to f'nlurge thf fun-!tions of the Council and to ~ before it other ~  
such as anti-corruption, on which its views will be valuo.ble. 

Dr. Sil' Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madlill Hural): I thank the Honourable Member for his 'promise to enlarge-
thtt functions of the Advisory Council. I request him to consider this question 
as w"ll. WhenElvel he had il'l contemplatit:m the increase of railway fares ... 

Mr. ·President (The Honourable Sir Abdur Rahim): You CIlTmot make a. 
speeeh on that now. . 

Dr. Sir Zia..UdcUn Ahmad: This thing ought to have been discussed in the 
Central Advisory ·>Cbuncil. • 

Sir Muhammad Yamin Khan: It was discussed and rejected. 
The Honourable Sir Edward Benthall: The Honourable Member cannot 

complain that it was not discussed . 
.Dr. SirZia Uddin Ahmad: About the. purchase of railways. This matter-

has been placed before the Standing Finance Committee but the question of 
the ~ at whicn . . . . . , 

J(r. President (The Honourable Sir Abdur Rahim): The Honourable Membei 
oanuot raise all these questions now. 

Nawabzada Muhammad LiaquatAU Khan (Rohilkund aud KumaonDivi-
slons: Muhammadan Rural): He is only asking questio'h8. • 

J(r. President ~ nonourable Sjr Abdur ;Rahim): The question is: 
"That this ~  do -proceed to elect,' in such manner as' may be approved by the· 

ITOllourable the President, six non-official Members to serve on the Central Advisory Council. 
lor Railways for the year commencing 1st April" 1944. " 

The rIlotion was adopted . 

• ELECTION OF MEMBERS TO THR STANDING COMMITTEE FOR THE 
,LABOUR DEPARTMENT. 

The Honoulable Dr. B. B.· Amlledkar (Labour Member): Sir, I'move: 
"That this Assembly do proceed to elect, in such ~  as the Honourable the Preei •. 

dent may direct, five non-official Members to serve on the Standing Committee to advi-. 
on subjects, with which the Labour Department is ~  
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JIr. President (The HonourlAble Sir Abdur l'tahim): 'fha-question is: r 
• 'That this Assembly do proceed to elect, in luch manner &I t.be Honourable the Presi-

dent may direct. five non·offici. Members to lerve on the Standing .Committee to advise 
on lIubject.e, with which the Labour Department is-'Concerned." . 

'J he r.1otion was adopted. . • . 

Kr. President (The Honourable Sir . Abdur Hahim): I i.ave to inform 
1!Jollourtlblc Members that the following dutes have been fixed for receiving 
nonullutions and for holding elections, if necessary, in connection with the 
lo;}()wing Committees auQ. the Council namely:-

'1. Standing Finance Committee 
2. Standing Finanoe Committee for Railway. 

Date 
for 

nominatiODI. 
• 20t.b March, leu 

Do. 
3 .. St.anding Committee of the Labour Depart· ~  March, 1944 

ment. 

Date 
for 

.Ieotioo.. 
22nd Marob, 11"4 

Do • 
. 2:ird March, 194' 

4. Central Advisory CoUDcil for Railway. . . 23rd March, 1944 28Wl March, 1944 
The ~ for all the three Committees and the Counoil ",ill be 

received in the Notice Office upto"12 Noon on the dates Dlentioned above ,for 
the PUl-pOS(>. The elections which will be conducted in accordance with the 
principle of proportional representation by means of the single transferable 
vote w:Jl be held in the Assistant Secretary's room in t.he C,ouncil House, New 
Delhi, between the hours of 10-30 A.M. and 1 P.M. 

THE INDIAN FINANCE BILL. 
TIle Honourable Sir .Jeremy B.ailman (Finance Member): Sir, I move: 
"That the Bill t.o give effect· to the financial prop088ls of -"the Central Goyemment. for 

~ year beginning on the 1atday of April, 1944, be taken into conlideretion." 
lIIr. President (The' Honourable Sir Abdur Rahim): Motion moved: '. 
"That Ule Bill to give I!ffect to the financial proposals of the Central liil:ovemment. for 

the ~  beginning on the ht day of April, 1944, be taken into coneideratioJ;!." 
, Mr. T. S • .Al1naabJUngam Ohett.tar ~  and Coimbatore cum Norilh 

Arcol: Non-Muhammadan Rural):' Sir, before -I go into- the merits (\f some 
of the proposals in the Finance Bill and ~  of the matters raised by the 
Finallce MelUber in his Budget speech, I would like to say, U ~  words about 
my ~  from among whom I have been released just recently. I Jlt.fer to 
dIe lot of tbe detenus. 

May 1, SiT, raise a point of order that Members in ~  (".f all the 
Department", should be present.in the House to take note of the points raised 
bv the HonoumbleMembers. when the Finance Bill-is discussed? 
. JIr. Presideat (The Honourable Sir Abdur Rahim): It has never been the 

~ find it is not practicable. They have other business to do. 'But the 
DepHrtments ('oncenled are represented, I believe. . 

" Dr. P. If. BanerJea (Calcutta Suburbs: Non-Muhammadan Urban): Is the 
Hom,! Department represented here? 

The Honourable Sir lerelDY BalIJD&Il: The Home Department is not re-
preflented here, bJlt we shall endeavour to take note of the points r.'entioned 
by the H<JDou"raole Members and pass them on to the Honourable the Home 
Member. • 

Kr. T. S; AvinashiUngam Ohettlar: Thank you.' I do not like to refer /lere 
to the unfortunate deaths of many of our friends while in detention. I ~  
not refer to the dea£h of the, late l{onourable Mr. SatyanJurti, who used to 
figure so prominently in this House .. If you know the facts ",bout his deten-
tion, you will conclude that the treatment given to him WilS callous. Many 
persolls who were hale and hearty and whom we expected to live for years l!ave • 
died in detention. Many of those who ~ died outside have. died for the 
rel1son that the Government did not ~ them to die inside the jails, as tbey 
were released, ~ made sure that they will die a few days after. That is 
a matter which, I believe, has been raised once before in this House. 

Dr. P. If. BaneJ1ea: It wati raised several times h.efore. 
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today relates tc) the effects of the latest Ordinance issued l.y the Government 
of India. 'l'he latest Ordinance says that to every detenu the charge-sheet 
aguiust him should be given and he ,should be. given an opportuJlity to reply: 
to that charge-sheet. This House will be surprised to hear about the flimsinoSi 
of these ~  May I give you Ii few samples of the charge-sheet that are 
being given to them and of the charges that have been levelled against them? rhe 
charge ngniuF1t one of them is that he has been a member of the District Con-
gress Committee and of the 'I'aluk Congress Committee, which to this day 
have not been banned as illegal. In the case of another person the charge 
has been that he has been a Vice-President of the District Board and that 
he' askel\ the schoolmasters and mistresses to sjng national songs. Against· 
some othertl, the charge is that they have been members of the All-India Con-
gress Committee and no charge has be,en mentioned that they have done' 'allY 
overt act of sabotage or any other illegnl act. You will be surprised to heHr 
that some people who were' in jail long before August 1942 and were released 
in DE-cember 1942 were arrested again and brought to detention camps. We 
were \<lil"prised and did 'not know what they could have been detained for. Now, 
the chul'ge-f:lheei against one of them shows that he was conducting classes 
within the jail as if that is a charge for which he can, be detained. EYen 
the Dcfence of India Act, as far as I know, does not make t,he conducting 
of cln.;S('s wit.hin jails an illegal matter. Another charge was" that they made 
plans withb jails t6 start ~  movements when they ~  ~ lhe ~  ' 
&Ilte of t·h(: charges are that they have )een responsible for wll'e-cuttmg. 
Charges have been framed without any trace of evidence that a. lUan has been 
resJlOn!lible for wire-cutting and he is asked to defend himself. What nlore 
defence can I any detemJe put up than to deny it? There is no evidence of any 
kind for the allegations and I am yet to see what ,bose gentlemen, wbo han', 
been appointed to review these cases, will do. . -

• 
. Then, there ~ another set t)f cases which have be'en brought against cer-

tam pt'rHOus. You know ~  ,the famous acid throwing- case in Madura. 
Some persons, have been convicted and some persons have been ~  The 
Judge has found. that they were not responsible for t.hese occurrences. But 
wh.at happens is this. ~ Judge acquits a person; but as SOOn us that persun . 
• teps out of the oourt, immediately he is arrested and brought under detention_ 
Although thp ~ ~  acquitted them ~ the Judge -has acquitted them, 
the charge of the pohee 10 these charge-sheets 18 that they hnve l'een'l'esponsi-
hie for those cases, and on that ground they have again been detained in jail. 
There is ~  Bet of cases. -Some people happened to be rich and they have 
ut done any overt act, but the police had a grouse against them Rnd they have 
also 'been detained. The charge-sheet against them is that they have vnaneed 
the Congress: You cat;t esaminetbeir accounts and you can produce evidence, 
if !1ecessary, but nothing of the sort has been done. Simply tWI!) lines are 
wntten: 'You have financed the Congress illegal activities.' These are'somli' 
01 the samples of these charge-sheet.s. . 

There is R friend of mine, who is the Chairman of the Madura MunIcipal 
Council and he caused notices to be printed and distributed that Rets of 
sabotage and violence are against the principles of ·Mahatma Gandhi but he 
bas a1s(' been placed in detention. So, the charge-sheets that ~  been 
framed against these detenus show conclusively how flimsy they c.re' aT.d many 
of the reasons for' which they _have been detained are not ~  grounds 
for their- detention. Not only that, nothing can be proved hgainst them. 
They are very hazy and one-sided assertions for which there hns been no 
proof whatsoever and no proofs have been adduced. It is rllther strange that 
in Madras alone there are still about 400 such people who nre now under 
detention. And this detention is for an indefinite time. You may Fay that 
detention today is only, for six months. But nothing prevents the executive 
from renewing the order after six months. So, this legal quibble that it is 
only for six montbs does not change really the status of detenus wit.hin the 
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jaij. Wp.atever the circumstances may have been in August 1942. the people 
were pnm('ky, , the Government'were more panicky, there WIlS great commotion, 
the Jw.ople were put in prison on mere suspicion. Whatever may be the merits 
of the grounds then, those circumstances have entirely disl1ppeared now. The 
circumstances hnve changed, the atmosphere has changed. There is no longor 
~  ground to keep these people in detention continually for much 10ngE'-1' 
period than they have been kept already. I do not like to Bay anything !JJore 
about the cnse of detenus except to state that the Defence of India Act clDd 
Rules have worked havoc not only on detenus but on people outside. In fact 
it has made, the whole of India a close prison and in no town or "mage can 
sny public meeting be held without the permission of ~  District Magistrate. 
My Honourable friend, Mr. Joshi, for whom I have great regard, told the House 
the other day that even a, Committee of sixteen of the Civil Liberties Union 
could not meet in Bombay without the permission of the Commissioner of 
Policp-. Are we in martial law days? I have not had :\ny experience of mr.rtial 

.law regime. My Honourable friend, Sardar Mangal Singh, may have some 
experience. But this much I know th8t public life at the present day ~ 
impossible, and civil life is made intolerable. Today under the present Defence 
of India Act India has become a veritable'prison. 

Now, Sir, I wish to ask the Government one question. The .A.I.C.C. NaB 
declared an illegal body. The .working CoDlIllittee .of the 'ramil Nad Conpaa 
ColI!Dlittee was declared an illegal body. Axe they illegal for a time or are 
they declared illegal for all times. No time limit has been placed upon this 
illegality.' Now that the circumstances have ohanged. is there any harm in 
Governmpnt lifting the ban on these bodies so that they can meet· and consider 
the present political situation. r 

'I now come to the most imROrlant problem of the day, namely, food. I 
was surprised and I was· also sorry at the question which my Honourable 
friend Sir Frederiak Jamea put to the Government the other ddy which waa 
,answp.red as a short· notice question. The Government usually do not care to 
accept shOl"i notice questions from this side of the House' even on very import.-
ant matters. But between cousins, it is easier. It was a short ~ 
question which Mr. Tyson answered and the question was about the number 
of deaths t.hat happened in' Bengal. If 10 days notice had been given for the 
question, it is not going to create, one more death. That does net matter ana 
I welcome the opportunity of getting information earlier. ' But, Sir we believe 
it was a collusive act between the Government and the European group. It ~  
in the air that a large number of deaths took place. i.e., nearly five"'lDillioDS, due 
to this famine. The Government want to .counteragt the propaganda. which 
these figures do and t{) whom ·should t.hey look for help except to the Members 
of the European Group and the short notice question is the outcome. I would 
like to quote an e:t:-Member of the Government of India who had 'defended the 
.Govt'rnment so well in llis days. I refer to Sir N.ripendra Sircar. I believe 
the Government will give due weight to what he says? This is what he says: 

"Mr. Amery told the Bouse of CommoDl that hi. eltimate of death from ltarvation for 
the Province was a thousand per week or more. Within a week be changed hi. .tatement; 
to about the aame figure for Calcutta alone. In the meantime the cenlOr, not unduly lenient. 
to the Pre.. allowed the .tatemeut to be published from relponaible. perIODS putting the 
estimate at even 60,000 per week." , 

He does not suggest categorically that it is 50,000 per week. He is too 
careful for that, but he doe'S suggest that the death is somewhere about tha.f; 
figure. Unofficial opinion thinks that the total deAth is sbout five millions, or 
50 1a.kbs. The population of Bengal is about seven crores and a.bout one-

'fourteenth of the population of Bengal died of starvation. I a.sk you, Sir, 
-whether the Government could not have foreseen this food shortage. ·Here 
again he writes: 

"'l'he radio at. one time tried to imprell on the public that. .. very lDlal1 fraction td 
~ total conlumptioll of rice uMd to come from Burma." 
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People warned the ~  of India that if. Burma was lost, there ill-. 
;going to be 0. shortage of rice. They pooh-poohed It:. ' 
- "But lateT on the same machinery proclaimed tnt one of the. mam causel of the ~  
dietress was the 1088 of Burma rice through Japanese occupation. The shortage which 
waf originally denied, by a proce811 of evolution developed into 'somewhat considerable' and 
rJsstly 'acute'." . 

Mav I know whether the Government of India could not have foreseen thaii 
'after . the 10SR .of Burma, we are bound to find food shortageanq could not the 
oGovemment have arrlrnged for ,the shortage? The better closs rice was being 
-exported from Bengal, when we were being told that no more rice would be 
-exported. The .death of these five million people must be put down to the 
'carelessness and recklessness of the Government of India. Now, Sir, I do not 
'Wo.nt to stop with my reference t<> Bengal alone. I. know Malabar is m the 
;grip of an acute famine. The people are living on such poor diet in Mtrlabar 
that ~  day an epidemic will find a welcome refuge there and thousands will 
..die on the first outbreak of an epidemir,. I was told by the workers who went 
there for cholera relief who visited Calicut and other. places that though it was 
:given out that people died of cholera,yet it was not actually so, but that people 
died of starvation. Neatly 50 thousand people died in one district alone. 

Now coming to one of the districts of Tamil Nad where there is not supposed 
1'1;0 be actue shortage, I founa that the poorer classes and the working classes 
were very badly off. They are living on less than half their usual diet. If this 
state of affairs were to continue, I am afraid influenza epidemic might brElak ota 
;and -just liS in the last war, it may take a heavy toll of life. The Government 
-of India should take adequate steps to provide food for the civil population also. 
lt is not merely the military that has to be fed. I was told sometime ~  that 
-whall the military released some foodstuffs for civilian consumption, a ~  of 
'mine from Bombl1y told m!! that the wheat was unfit for human consumption. 
We do not want that the military should release wheat at this stage of decay of' 
the ~ If we want t.hat tbese people should continue to live, we Ulust 
-take adequate steps soon. . To my Honourable friend, the Honourable Dr. 
Ambedkar, who is a champion of the cause of the working classes, let me point 
"this out. -The people who suffer today are not the richer- classes but. it is the 
poorer classes. It is up to UB to see that the poor do not Buffer. 

Arid now, Sir, I come to the next thing: Meat and mille I have read from 
the re-port of a speech of the Commander-in-Chief in the other House 

11'. lot. that there rn-e lots of cattle available in this country, that meat which 
is supplied to the Ilrmy is only from cattle which are nbt useful as milch CO'\\'8 
-and t,hoRe which are old. This is all talking in the ~  if I may use that word. 
Those peoplE. who lrnow how cattle are being slaughtered today'for the military, 
know tha.t it 'is not only the unfit cattle that are being killed, it is.. not only the 
un-,Yielding cows that are being killed, but the most productive ones. I want 
to tell you just ~  which has recently happened near my district. 
'There was a. big 8handJi and . two bulls, like elephants, were brought there for 
·sale. The owners, asked for two thousand fupees, but the bid was not ~ 
one thousand five hundred. A military lo"y came along and there were some 
soldiers in it. One of them gave twenty notes and purchased them. He tried 
~ make the bulls get into the lorry but 8S bulls are not used to this sort of 

transport they w<;>uld not easily go into ~  lorry. Do you kno1iV, Sir, what 
he did? He took his revolver, shot the two bulls and took them away. Is it 
what you call preserving good bulls for the_ country; il:l t1;tat the way in which 
bulls which aTe unfit for use are being slaughtered? Certainly nat. It is 
'Unfortunate that in this country that the interests of army which is supposed 
to look after the interests and safeiy of the country !lnd the interests of the 
people are considered separate. In trying to feed the military they do not care 
n hang for the good and welfare of the civilian popullrlion. This is what people 
have seen and reported. If this is the cond-ition, Sir, I request this House not 
to believe in the verbose statements which they make here that meat is being 
p),epared only of animals which are not fit for work and meat is being prepared 
()ut of cows which do not yield. It is all wrong; to say so is ':lttering & lie, if 
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l may use that word. If they are interested in the agricultural populat,ion, it 
fbey are interested in the wealth of this country let them see that India is noti: 
ienuded of its cattle for 8 purely temporary purpose. • 

I do not like to deal exhaustively with the price controls adopted oy the· 
~  I ~ spoken about it on 81l0ther occasion and others mBy speak 

about it in greater detail, but I would like to make one observation. The 
Honourable the Commerce Member p,efended his price control mnchinery verY" 

~  but he did not deny the one statement that I made, and many' 
others also made, that price oontrol has driven the things into blacle market. 
He did not deny it and did not offer any solutiun for it. But there it is. By-
price control things have beeu driven into the black market UJld. the effect uf 
price control has been that it has helped the rioher and the ~  hrflueutiaI 
~  ond the poor man has gone to the WillI. I want him to eonsider these-

~  and to evolve a plan by which he cnn get the co·operation of the public; 
of this country und see thllt t.he price controls really do help the poor, the-

~  for which it is intended. Even things like fire·wood in places lilre 
~  ~ and many others, have, shall I say, diRappeared. People-

do not get eYen firewood. Rich people, of course, get it, but.r know many 
families who hnve not been able to cook their meals in their own houses for 
~  together !lnd they have to get lOmething from hotels. This ill a point.. 

whICb the Honourable the Commerce Member should take into l}onElideration 
and he flhould evolve If plan so that price eontrol Illlly become effective. 

Now, Sir, I come to inBation. The Finance Member in his speech has dealt. 
with inflation. 

AILBonour&ble Kember: He is not here . 
. Kr. T. S. ~ .. bUlDpm Ohettiar: But it is the ruling of the Chair that he-

need not b.e here. 
Now, Sir, 1 do not refer to the big borrowing programme which he has: 

referred to on page 17. I would like to refer only to. something whieh is said on 
page 16. The Government has now cottle ~ the conclusion that small borrowing-
programmes could be J'Un through commission agencies. I have heard of 
merchants pushing their sales through commission agents; I have heard news-
papers and magazines asking for agents who would sell their pa.pers on commis-
sion, but I have never heard of a Go""ernment trying to collect money through 
commission agents. Sir, on page 16, it is stated: 

.. A scheme haa been evolved which providea f!lf the employt!lent of authorised agent. OD 
a commiaiion basis whOle fUDdiOll will be to collect inouey for investment from ~ 
purchase cert1ficat.ee OIl their behalf and deliver them in the villages." 

sir, the Honourable the Fina.nceMember has come and so I would like to 
repeat a few words. 'lhe Government in trying to attract investon have, like 
ordinary businessmen, tried to appoint commission agents, and here is whair he 
has said on page 16: ,; 

.. A IICherne hal been evolved which provides for the employ:ment of al1tboriae.d agent. ~ 
• commuaion basi. whOle function will be to colleet money for lDveltment from villagN .... 

This is what is called entrusting the lambs with the wolves. Today they.are-
collecting subp,criptions. Sir, I know that at least ~  ~~ three cases ~  
Tehsildars and Sub-divisional Officers pendi.ng in my ~  alone on the charge 
of corruption. And what is the corruptIon? ReCeIVJ?g the money for war 
funds und not crediting it to the Government; they retam ~  money by wa:y of 
commission, I suppope. This ~ ~  pcheme ~  .legabzed the ~  
Whnt 1 am trying to point out IS that In our country. It IS a. ~ of the worst 
tvpe-I know it; I have experienced it. People bave been ~  ~ 
TehsildlU's nnd Deputy Sub·divisional Officers ~  to the villages and mRult mell 
and women, they threaten them in all sorts 0': ways, they take money from 
t.hem Bnd do not "ive any receipts. Half t.he money goes to them and many of 
them hav6 ~ masters of lakhs in this· ~ If we- know only 91 few cases 
that come up the surface it does not mean that these are the only people who 
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:are corrupt: it only shows ~  there are many more who are dping the same 
'thing, Through this agency of rapacious collectors-equsl only to those of the 
East Indin Cornp"ny-you have added another set of offieers who have got th. 
-sanction of tlie Government behind them and who go and ask people to give ten, 
·twenty or fifty rupees-as they please. You know the state of the poor 
villagers. Those on Oovernlllent Benches have often said that thtlSe poor 

-villagers do not understand their own affairs. " And the Finance Member says 
that ~  agents of Government will purchase certificates on their behalf 
~  deliver them in the villages. What onerous work! I tell you that nothing 

·-of the sort will happen. Ten per cent. will go to the villagers in certificates and 
ninety per cent. will be swallowed up by these agents. I am not saying this 
"in any sense of hubble-bubble. I talk from experience. I talk from ~ in 
my personal knowledge. This will be the greatest t.yranny t.hat you could 
impose on the people of t,his country to-dny. , 

I am very sorry, Sir, that the Government 8hould resort to thi$ very unhappy 
cand low method, low becmIse it will lead to the most unfortunate consequence .. ! 
, . Now: Sir, T come M the next item which the Finance Member has men-
tioned in his speech tOllvoid inflation, and that is the "ale of gold. We 

;do recognisE' and we approve that gold can be soleI as an anti-inflation measure, 
that the Indian villager has an attraction for gold and silver which will make 
him invest his money thereon. If the-Government of India had taken measures 
toO purchase gold from the United St.ates of America or the United Kiugdom and 
'sold it in India nt the proper pri.)c, we would have no grievances. We would 
"I'!upport it. But ... :hat have they eIone? They have done a mot;:t wonderful 
t.hing which no decent Government can do. They hmrc invited the United 
'States of America and the British Government to bring their gold here Rlld sell 
it in India. Through whom? Through the instrumentality of our Reserve 
Bank of India. And at what price have they bought it and· nt what price are 
~  selling it? I am subject to ~  I will be glad if I om corrected. 
'They have bought it at Re. 4& an ounce-the price level in England and America. 
was Rs. 45 an ounce-and that gold they pave imported into India and with the 
·cqnnivance 1)f the Government of India and through the help of the Reserve 
Bank of Inc1ia they have ,sold it in India at Rs. 85 an ounce. Am I correct? ' 

The Honourable Sir .Jeremy BaJlJDau: No. The gold is being sold at Rs. 71. 
'That has been so for somp. time. 

Xr. T. $. A..vinaabillngam Ohettiar: Thanks for the correctron. 
Now will any Government allow any article bought at such a low price 

as Rs. 4lS. in Eng-fand and America to be brought here and after giving their own 
'Dlachinery, i. e., the machinary Qf the Reserve Bank of India, allow them to 
reap a profit of Rs. 30 on an ou?ce? It is rank robbery sancrtified by the 
·Government. Even if it were a prlvate agency, the Government, that has con-
trolled the sale of other things could also control the sale of gold in the int-erests 
of Indin. 1 do not lmQw, I shall be gratified if the Finance Member will tell me 

Ibo.w many million ounces of gold have been sold in India in this way, 
The Honourable Sir Jeremy Raisman: I shall not. 
]lr. T." S. Avinaab,ip,ngam Ohettlar: He. dare not tell me. He will be 

-ashame<i to tell me because it is a matter for shame that he has allowed this 
-to be done and he shall not allow himself to be exposed. 

The Honourable Str.Jeremy Raismau: No questfon of shame. It is a ques-
·tion of not playing into the hands of various operators. 

"Mr. T. S. Avinashilingam OhettW: If you had been honest you would be 
prepared to say it. When you accept tbat the price of gold in England is Rs. 45 
'an oUIlce nnd sell it here at :tts. 71, there is nothing wrong in telling us how 
"lIlBriy millions of ounces of gold have been sold t.o the Indian people up to datt'!_ 
I believe tliat many crores of Indian money have gcme in that way. But the 
"Finance Member came forward with a wonderful argument for it. "He told UB 
'bow to avoid inflation. Jnflation tneans a grellter amount of money in circul8? 
·tion than is needed l\Od the grellt.er the amount t.hat is withdrawn by the sal& 
;of gold ~ better it is for the country. I think he is sorry that it sola at Rs. 71_. 
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Perhaps he would like it bette! if it had been sold at Rs. 91. By that way a. 
greater amount of money would have go?e ~ of ~ ~  ~  . 

Now Sir I come to the next question with whIch thlS lS lmmedurtely con-
nected 'Rnd thut is the sterling resources. Before coming ·tothat I would lilte' 
~ ~  anurgunient which the ~  Sir Jeremy- ;Raisman raised while-

'I replying to the quest.ion on the sale of ~  ~ said that the ~ ~ of 
Americs and the Government of the Umted Kingdom were purchasmg thwg&-
at a very high price in Inditr and that when they are buying at a very higb: 
price why should you' not pay them at a high price. 1 think that is not ~ 
Every article bought for the Government of the United Kipgdom .and the l!nite1f 
States is bought at K controlled l'tLte. May I say that every arbcle supphed to 
the British Government has been at controlled prices, controlled by the Govern-
ment of India?' The mnximum price of jute goods has been oontrolled, Steel $ 
sold to His ~  Government and pig-iron also at pre-war prices with an 

'allowaDC!e for incre!lEled cQst of production. Shellac is sold to Americn ut ~ 
trolled prices. The whole story can be repeated for miea, manganl:!l>e, skins anet_ 
hides, boots, shoes alld clothing. It is well known that from the stfll't of the-
war the 'Supply Department through its contacts and otherwise has controlled 
these prices for the benefit of every nation exoept our own. 

Kt. :N. li. 101b1 (Nominated Non-Official): Whot is that book from ~ 
you are rending? 

Kt. '1'. s. AvtDlahfllDgam OheWar: It is the presidential address of Sir-
Muthia Chettinr nnd I quote it for the facts stat-ed there: 

"The attitude 0{ the Government a that it doee not matter ..... 10 lang a. .hey get-
theae articl81 at a very much IO:Wer price for the Government of India'. own requiremenis: 
_d for the requirement. of the United Kingdom and every other allied country." 

When you have controlled the price of the articles which have been purchased' 
for the United Kingdom nnd the United States of Americn what right. hRve you, 

. Sir, to allow ~  to sell gol,? at Q' price like this and to come to this. House· 
with the argt!tnt'nt that because they have paid 8 high price lor them you !lhoulct' 
pay more? 1: am AOl'IJ' that an argument like this has been adduced and couJ<f 
have been adduced before this House. . 

Now, Sir, I come to the problem 'of the utilisotion of the sterling resource.-. 
This has again bet»I dealt with by my Honourable friend the Finance Mllml>er on' 
pages 17 and 18. By the end 0f March 31 this year, he expects it to ~ !J5()-
croreH. , 

I will deal with the liquidation of sterling debts in England, andslso with 
the sterling resources. These sterling resoUrces are growing. Now, Sir, this i& 
n very imporiant m/lotter whiC'h is engaging the attention of the Government of-
India and the people of India and all those who are interested in the welfare of 'I 

the people of this country. I would lilee to know from the Government ,of India. 
in this connect>ion as to how they are going 'to, use these sterling resources. 
There are international payments. I think, five things are likely to happen to> 
these ~  resources. Attempts WRy be made, if I may SIlY so, to write oft 
these sterlmg resource!'!. Last time after the war it happened likp thnt and two'-
~  crores ~ ~ ~ money was written off 8S donation, Secondly, i£ is 
likely to ~ lust as It happened after the last war that certain obligations: 
may be ~  In many of the British newspapers, particularly the 
~ ~  <!uardlan ~  the Economist Borne articles have appeared from' 

~  ~  ~  that these amounts are really to he considered uS 
contributIOn from ~  for the war. Unfortunately, for India., it is a m9,tter' 
~  .Tohn Bul1lD England and John Bull in India. and they mav come to-

an;v ~  not necessarily in the interest of India. Tnen', Sir: the third' 
~  whICh may happen to these ster1i?g resources is depreciation of the ~  
Itself and th,ereby a lot of money of thiS country will disappear. Last time if 
~  WIth regard to the German Mark. People used to pllrchase a cigar' 

WIth ousand marks, or one ~  marks. Fourthly, Sir, it 'may be paid as: 
eonsumers goods ~ fifthly as capItal assets. I want you, Sir, to remembber-
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that after the war is over it is liable to be forgotten as to what amount of sacri-

~ India and India.n people have made for accumulating these sterling 
resources. About fifty thout1llnd people have died in Bengal and- there are lak!lfJ 
of people ~ are suffering today for one meal. It is owing to the sweat and tolls 
of millions of peoples of this country that you have been able to accumulate 
these sterling balances in England. After some time people are l'iable to forget, 
8S to with- what sacrifice these sterling resources have been accumulated. Here 
1 would like to offer a suggestion to the Honourable: the Finance Member. I am 
not one of these people who want these amounts to be accumulated indefinitely 
beoause, I think, accumulatioxt of debt . when it goes on into large amounts 
always produces wrong effects: It leads to the thought that since you cannot pay, 
it is better that it should be written off. So, I think it is always better to utilise-
some money out of these sterling resources even now and even today in the best 
interest of the rountry, consistent with the shipping position and consistent with 
the eJ[igencies of the WBf'. But I ~  you to remember tbere- aile many methods 
nnd ways in which they can b,::l put and used for better purposes. t will present-
ly give you my suggestions. You have appointed Re-construction General Policy 
Committee and other Reconstruction Committee, you have asked them to sub-
mit their reports. . All these reports will be of -no use unless, you have trained 
men who can work t'hem out. ,You muat train personnel as the Honourable the 
Finance Member put it. You must have men with metallurgical knowledge, 
scientific knowledge and any other technical knowledge required for the manuiac-" 
ture of medicines, etc. We want such men and at the end of the war I am sure 
these perSons will be of. great use to the country as a whole. Unfortunately trained 
per!lOnnel is not now nvnilllhie. I warn you, Sir, at the end of the wllor there is 
going to be a lot of unemployment and there will be 8 great demand of technical 
men. I assure you, ~  there is no lack of Indian young men, who can learn. 
Sir, our univei'sities consist of some very ~  men, and if" I may- say so, 
of aU classes, who are quite competent to train themselves in each and every 
line. I, therefore, suggest that some money out of these sterling resources be 
invested for "this purpose. -

Then, Sir, I think it is dangerous to keep the sterling resources -in Englaud 
alone. It is better to keep these resources in England and ~  I want 
the Government to develop dollar resources independently so that we may, 
if necessary, utilise- these balances for the manufacture of locomotives and 

~  . 
JIl. President (The Honourable Sir Abdur Rahim): The Honourable lvIember 

can oontinue his speech after lunch. - -
The Assembiy then adjourned for Lunch till rr:hree of the Clock. 

The' Assembly re-assembled after Lunch at Three of the Clock, Mr. Deputy 
PresidtUlt (Mr. Akhil Chandra Datta) in the Chair. 

Mr. T. S. AvlnMbUlng&m Ohettiar: Sir, when the House ~  ror lunch I was 
dealing with the desirability of having our sterling resources well divided into 
dollar and sterling resources and kept separately. and for a good reason. • The 
reason is that we will secure a better purchasing power if we have a hold 011 two 
markets instead of having all our resources in one market alone. I have another 
good. reason-to say why our llesources Should be divided "and kept separately ill 

~ ~  ~ well ~  in sterling. It. has ~  our experience in the past that the 
Bntlsh mdustrIes have rarely gIVen us ~  for training. Even the 

~ I am told ~ ~  difficulty in getting an opportunity to know the inside 
workmg of factones m the U. K. -and to get knowledge enoucrh to set up work in 
India. I am also told, that it is ~  American skill and ~  which enabled 
many of our industries to be started and conducted in this country. I have been 
told that -the British !ihdustries are not prepared and are not willing to train oUP 
men, and for a goocI reason from their own point of view, because they do not 
want us to become industrialised. They want us to be a market for their own 
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goods, and if industry is started in IndIa, then it w.m become a competitor to 
their own. , But America, I think, is still open. I think we 'may find' industrial'. 
ists there who wHi take up our men and train. them if we promise to purchase 
things from them.· A friend of mine had been recently to America, and he came 
with an offer. He said: "Given the money and Government help, I have got 
promises from American industrialists who will send me plants to establish an 
automobile industry in India". So, I feel that it is in the interests of this 
country to have our foreign balances not merely in sterling, but preferably in 
dollar and in sterling, so that we can use boph the marlcets to our best advantage. 
_  . ~  coming to the ways in which these sterling and dol1ar resources can be 

~  I mlly suggest three methods by which t.hey can be used. No. 1 is over 
~  I talked D. little while ago-the training o! skilled personnel even in these 
times of war, !lven to-day 80 that they may be useful when the peace comes 6S it 

~  That IS No.1. When these people aWl sent thell!, to that extent our 
~  resources can be utilised, and I thinl, money spent on trainiilg personnel 
IS very well used. 
The Honourable Sir Jeremy Baisman: Does the Honourable Member menn 

trfliI}ing in England? 
JIr. T. S. AviDMMltngam Ohe\tiar: England .and America. That is what I 

meilIl'. That is how the sterling can be used. No. ~ is importation of consumer 
goods. Certainly one type of ~  goods may be imported, a type which is 
not produced in India: Watches for example. You do not ~ in India 
watches and there is no chance of our producing the Fame in the near futur*:,o I 
think that consumer goods of the type which is not competJitive with IndiaD 
goods may be imported. In this we were rather chary of supporting the cut 
motion of yesterday. The cut motion ~ yesterday ran like this, "increase of 
cOItsump'tion_goods as a method of a.voiding inflation", if I remember ~
as an anti-inflationary measure. We do agree that t1;1e manufacture and produc. 
tion of consumer goods is an anti-inflationary measure. But we were afraid of 
giving a hondle tc the Government in this matter in this way. If you can avoid 
inflation by imports, it was not explicity written there, "manufactured in India". 
lI[r. A. O. Insklp (United Provinces: Europe,an): Yes, it was. 

Kr. T.'S. Avinasbutnga.m. Ohettiar: It was not in the cut motion. You 9aid 
that in your speech. 

Kr. A. O. Inaklp: I said that in my speech. 
Kr. T. S. AvtuatbJling&m Olietti&r: It was said in the speech but it was Dot 

in the cut motion, and many times we have had the very unfortunate experience 
with the Government of India when our speeches are forgotten and the words 
of the cut motion are emphasised to the'ir own advantage, and that is what my 
Honourable friend, Mr. Sami Vencatachelam Chetty, said. He requested' that it 
might b" amended to be consistent and to be more explicit, in view of the speech 
of the Honourable the Mover of the eut motion, and if that had been. done; we 
said and we thought we would support it. The idea is that the manufacture of 
consumer goods in India. must be encouraged. If the sterling reSources are to be 
used, imports of such goods as are not competitive with our goods manufactured 
ill th.is country may be done. But if other goods ""ere imported, then our ster· 
ling resources would not be utilised to our best advantage and our industries 
which aTe now struggling to-day will suffer and go down. It is for. this reason 
thnt we wanted to make ~  clear that cOlisumer goods should be manufactured 
in this country, when the discussion ~  up yesterday. Importation of neees· 
sary.consumer goods not proc1uced in this country will be a good way of utilising 
sterling resources. . _ 
Lcome to the third and the best method by.which sterling resources CBn be 

utilised, and that is, getting of the capital goods into this country. For the lost 
9 or 10; years that I have been in this Hoftse, we have been pressing at question 
time and on other occasions. we have moved resolutions-and' cut motions asking 
the Government to manufacture locomotives. At one time they said thaJi there 
was no demand for a sufficient number of locomotives in order to establish a 
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separate factory in India. Now they say, you C8nD:ot ~  at the 
time of war and we .ha ve to import them. A t one tIme they say,. we cannot get 

~  enough to produce autocombustible engines. And again that ~  ~  
'not got requisite materia) t,(, produce neroplanes; .and all sorts of. ob]ectlOns 
were raised. In the meantime, we find even to-day huge orders bemg plaood. 
Not only that. An Jr!d'ian gentleman etflTted the Hindustan Aircraft Factory 
in Bangalore, but what happened to it is that it has heen taken away from him 
~  handed over to American J11anagement: . We want this country to develop 
'illdustrially. We ore told, how can you get these huge pin.nts from England? 
"There is ~  shipping space available; you cannot do it in war .time, ~  
personnel is not nva'ilable; ull thnt is said. But what happened In Austraha1 

, 1 thin). they are flll'ther nwny frol!l England than we are. I sh:rll read a few 
1lentences from n hook hy Mr. K. T. Shah: 

"War·time difficulties to tran8porting machinery, importing technicians, or financing 
,such entf'rprise, havc bl'en mentioned as explanation /Of the relative neglect of India'. 
lndustrinl possibilities. But such obstaclee also operate elsewhere; and yet they have not 
Deen suffered to stand in the way of AURtralia developing her automobile indQlltry. It i •• 
~  baby, pure and simple. An expert committee had pronounced against Buch enterpriae 

'bemg started in that <;<luntry. And 'yet, its Government, national in comp08itionu weB 
~ ~  disregarded luch experts and went ahead with the planl to build up thia 

'iJ"dustry." . . • 

That is what we waut. We want l,lOld action. We want action with vision, 
'with patriotism, with the interest. of India at heart. We do not care what the 
temporary expenses mHy be. We want India too be developed industrially and 
thm.e sterling balances. we subm;t, must be utilised t.o that end. We are told 
that there is no shipping space available. The Commerce Member .was telling 
1.11> the ot.her. <In.v H hout Johnnie W ~  about blades and. many other· things 
~  even textiles which fire bulky things. Shipping space is available for con-
sumer good!;; wagons, engines nnd so on .. are coming. Cannot plants come? 
"'here there is a ~  tbere is a ~  I want the Government to think it .over 
:and to give an aSSllrnllce today that' thAy 'rill be up !lnu do!ng and take up this 

~  early. . 
Now, Sir, this subject leags me to the subject of post-war reconstruction .. I 

;Ejntirely approve of all tllRt His Excelleney the Viceroy has said in his speech. 
He has said,it very nicely. This §s what he said: . 

"Our grt'at. lI;im muat. be to plan for economic and Bocial development so 8.1! to ~ our 
~  of hvmg. and general ~  We mll8t lift the poor man of India from poverty 

to ~  from Ill. health to vIgour; from ignorance to understanding; and our rate of 
progress ~  no longer be .. t bullock·cart standard but at least at the pace of the handy 
_d ser,viceahle jeep." 

I do not know what 'jeep' ~  
The HODourable Sir ~  Raisman: If my Honourable friend lookS about 

~  hI' moYeE: round Delhi and he will. see plenty of jeeps. 
Mr. T. S. AvinB-ShUlng&m Chettiar: Those little things? Well, Sir, if the 

'Government of India approve of what Lord Wavell has said, I would like to 
know at whut speed they are going. 

The BGllourable Sir .Jeremy Raiaman: Your friends have· objected to the 
start \ve have already made. . 

I[r. T. S. AvinashWngam Chet.t1&r: Hear me fully and you will then ~  
with what I am going to say. We want the standard of the people of tliis 
'Country to be rai"pd. We want education to be given. We Ilgree -with every 
word of what Lord Wavell has said. But the Government of Ind§a is falsifying 
the Viceroy's statem.ent'. They have not started at all. It is not a matter of the 
bullock cart rate or that of the jeep, It is a matter 6f standing still. (AtI-
Honourable Member: "going backward"'.) ·We are in the stag'e of ~ 
.committees. His Excellency goes on further and says this: 

"Over the greater part of the field, our actual ,conduct after the war will depend to 
~  extent-often to a great extent-on international factor....-nch R8. tarift poliey and 
;nt,ernational currency-of which we can at present know little." 

Quite true. Then His Excellency goes on: . . 
"But we nee-d not wait on these; on the big questions of policy we have to make certain 

Ilroad Rllumptions, and we are now deciding what our aS8umptioDB .hould be. ~ 
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.e are appointing individual development officers-not Cotnmitteu-to draw up outline> 
plana for, mbjtcta .ueb .. electrification, induatl'ie8, road development, irrigation and agri-. 
culton." -

Very truly has His Excellency Lord Wavell said that certain brood assump. 
tiona can e:lwaya be p'resuuted and I ptesume, Sir, that the automobile industry 
is absolutely p.llsentinl for this country nnd that can be presumed. An aeroplane 
factory, ship-building yards which can produce the navy to defend our coasts. 
and ships for our coastal trade, chemical fnctories, factories to manufllctw'e, 
machine tools-all these are absolutel.v essential for any country. It is Dot. 
a matter of your standing stilL If you don't move forward. ,vou perish and live· 
for ever as slaves. If nlly assumptions' can be Illude, these are the basio' 
assumptions that most 'be acted upon hy the Government of In diu but unfortu· 
nately, I was disillusioned even this mornilH;. I had expected' that the· 
iExecutive Council, composed of patriptic gentlemen, would have ,aecepted th& 
necessity for these basic assumptions. But whut did I henl'.. There was a: 
question about shipping and the Honoumble Me'mber on behalf of Governmen,-
replied that it is a post-war matter, that it hilS Leen referred to the ~ 
committee and that thut committee will report tllld then they will decide· 
whether they will have shippilig or not. Such an ullswer is puerile. Did the-
Government imagine that such a reply would satisfy the members . of thi&. 
House or 1atlisfy the people:' I am very sorrythut the Government have 
falsified what. wa'B written in His. Excellency's speech. _ 

fte JIoD.oar&ble Sir .Teremy KatllDlD.:No. 
lIr. '!'. S. AvtD..."ntng&Dl OheWR:The basic assumptions must be taken for' 

granted and the work must be done here and now . 
. ".l'he IEaDOar&ble SIr .Teremy Katman: It is bring done. 

Mr. '!'. S. Avtn .... ntnpm OIletU&r: I hope so, But we do not see any proofs. 
of it. . 

The Bcmoarable SIr .Jeremy ]tatlJDaD: There are none so'blind ns those wh". 
will not see- , 

Kr. '1'. S. Avtna*Qtnpm 0lIet.\1ar: There are some so blind that ~  ctmnol. 
hear_ 

The lhIloarable Sk ~  ltaIsllUUl: I don't hear with my eyes r 
An Hoaourable Kember: They huve. brains but the,Y don't function. 
JIr. '1'. S. AvtDMbfJjDgam OhetUa.r: But they ate very active in certain 

directions. • . 
Now, Sir, I am lorry that I miss my Honourable friend, Mr. Siva Raj, 

Mr. Kureel and even Dr. Amhedkllr. Let me ussure them that in post-war 
reconstruction-why post-war reconstruction, even now, if there is anybody wh() 
wants ,the uplift of the depressed cia'Sses, we are whole heartedly with them. 
We shall share their burden and work for them. We shall suffer for them. 
We shall make amends for all that has been done in the pMt. All honour to-

~ for having voiced the position of t.hesoe unhappy millions. Let me t.:lll 
them that there are thousands of men of the higher Cllstes who do feel for them. 
who work for them and who will die for them.' For them I want to SUggCRt [), 
programme. Personally. I think their uplift is a matter of economic develop-
ment, If they get enough money, they will get ec1u!'ation. The\" will ~ 
and they will be more enlight.eneo. I have in mv mind 1\ seheme Bnd let. 
anybody who can ma'ke it possible do it. 1 ~  every province t.o rnise JI. loan 
of 5 or 10 crares 6f rupees in timell like the!re when monev is cheap ond with 
that money land should be acquired nnd distributed to theRe HarijanR on t.he 
basis of the land-mortgaged banks. J,,,t them nav it bnck I1S ltmd .revenue m, 
My, in 40 years. Give them this lnno so thnt t,he'! ml\y have nn opportunit:v to 
live better. That is the best wny of making progresS'. I wiRh nno prny that a 
time will come when we win be "hIe to do it. RlItthnt is the real re('onstruc-

- tion. 
fte Honourable Sir .Jeremy Ralsman: 1s the Honourable Member interested 

in putting up the price .of land IItill further? . 
Kr. T. S.AvlnuhiJfDgam Ohett1ar: That is how the svmpn.th:v of the Gov· 

~  works for "the progress of the scheduled cla'9Ses. There is always some 
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point against anything that we suggest. However, that- is our proposal !Iond ~ 

. ' ever we ~ an o'pportunitY.,to do it, we ,will do it." 
Now, Sir, I come to the next point. Our Government always says and. 

yesterday Sir Heginald Maxwell waxed eloquent and he said that both the-
European and the Indian Executive Councellors worked with one view, and. 
that is to the good of India. I dares'aY mally of you have read the book. 
Bernard Shuw's 'Man of.destiny'. In thut book Napoleon says at one place. 
"The Englishman always fights with vigour and when he kills you, he kills you... 
for your own good. When he plunders you, he plunders you for your own good. 
When he breaks your head, he dOt!s S6 for your own good ". And that is the. 

, way these Englishmen come here alid siand upanu have the temerity to say: 
Every thought, every word, e-very Il'ct, .is in your interest. We afe being shot... 
in thousands; that is 'in your own interest'. In Bengal people are dying in, 
millions; 'in your own interest'. They are spending300-crores ,of fupees; 'in: 

_your own interest.' You are llPpointing rapacious money collectors in every' 
town; 'in your own interest', You are ~  Englishmen to fill ke.v posts and' 
giving them conce9Bions beyond Lee concessions and you do not choose Indians: 
for those posts; the repl.v is: 'in your own interest'. You are seIling gold in: 
this country at such an unconscionable profit; 'in .your own interesi'. You are-
having the U. K. C. C. which has put out the whole"of the Indian trade. Wh." 7" 
'in your own interest '. You have given to the Imperial Chemical industry 90'> 
per cent, of the dyes trade in this country and then you have the temerity to ~  
that it is a question of policy and principle. I have had a talk with one of the-
Members of the Executive Council here. I asked him: . 'What is this? Here-
is a corporation which is purely European and you have given it' agency for-' 
about 90 per Cffit. of the dye". And he Baid it is a question of policy, We, 
are- doing it on principle. Don't you know everything is done on principle.- r 
asked him what is the principle involved in this policy? Even toda'y at th€h' 
question time there was a mention of ord policy and new policy. The policy-
is that the Imperial Chemieal industry was given 90 per cent. of the distribu· 

,tion before the war-minu8·the portion of the German agencies-and that should' 
be .continued till eternity. That is the principle. '1 do not see any principle· 
in it.\ ' 

Sir Oowasjee Jehangir (Bombay City: Non-Muhammadan Urban): For whose: 
benefit? . . _ 

Kr. T'. S. AvinashWngam Ohettiar': 'In your interest.' I told him that if 
you continue to give them 90 per cent., it will become A sort of worse form of' 
vestM interest. I say there must be an end to this sham of workipg in India·s. 
interescs. There must be some limit. ~  triend, Mrs. Subbtlrayan', reminds. 
ine that you are ~  women into coal mines; 'in your interest'. 

Dr. Sir Zia Uddin Ahmad. (United Provinces Southern Divisions: Muham. 
madan Rural): On a point of order, Sir. "Your" means Deputy President. 
. Mr. T. S, Avinashillngam Ohettiar: T am !Tlnn that our Deputy PresideI\t. 
IS not ruffled by. nny of these points of order. Tf there was President, he would: 
have been very milch disturbed. 

The Honourable Sir Jeremy Raiaman: Order, Order. 
Mr. T. S. Avtnashilingam Ohettlar: I now come to the matter of licences ... 
The Honourable Sir Jeremy Raisman: 1 think the Honounible Member made, 

a remark just now which he should be asked to withdraw. He reflected 011 tho. 
Honourable the President. 

lIrtr. ~  President (:\1r. Akhil Chnnnrn. Datta): If the Honournble 
Member Will repeat, t.hen I shall be in a position to SIlV whether it was improper. 
What did he say? . 

The ·..£onourabte Sir ieremy Raisman: He made the sugge&tiol1 thnt if the, 
Honourable the President were in the Chair, he would- have acted in a' different. 
manner. 

Mr. Deputy President (Mr. Akhil Chandfll Dntta): That was ~  not. 
proper. 



::1_ LBGIBLA'I'I", AB8BMBLY . [17TtI M;Alt. ~  

.. 1". S. AvtD·eMUmpm Obe\\I&r: I am sorry, Sir; but I did not mean it. 
Now, Sir, I come to the quesflon of licences. Licences are necessary and 

· they are issued by the Govemment of India for exports or imports for many 01. 
-.the artioles and I have been told that mostly they ope,ate in favour of the 
_ European concerns . 

.An Kono-.ble Kember: 00 per cent. 
· 1Ir. T. S •. Av'naabIUnlUD Ohett.lar: I am told they operate to the extent of 
· 00 per cent. lD favour cf European conoerns. I shall be satisfied if the 
Honourable Member for Government corrects me and says up to what percent-
cage they operate. Sir, it is somewhat of an open scandal whioh I hear from 
merchants. I will be glad if their statements are false. But unfertunatel:v I 
--can say ~ .my own experience thl1t every testriction that is pla'ced upon 
the trade IS bemg e.volved later on to the advantage of the Britisher. Hundreds 
· of people apply but it is tire Britisher who is preferred and for an ostensible 
reason, namely, that he has been dealing with the trade for a' long time. But 
-that caQ!Dot be the proper reason. There are reasons which need not weigh to 
-the disadvantage of the Indian: I find that in war time todn'V-such things are 
~  and surely they ,are not expected to inspire cenfidence in the Gov-
· ernment of the country. 
My next point is about tpe terriblc corruption that is ramp.J1flt in tbe rountrv. 

I do not want to' finger long on this subject. What with Controls and ~  
machineries of centrol which the Government have introduced, corruption has 
beceme the order of the day in many Government departments. I wish Gov· 
· ernment takes it seriously, I am glad that today the Honourable the Finance 
Member sajd seme things in replying to the !T1otion for the setting up of a 
· Standing Finance Committee. I am surprised that without amending the 
memorandum, he wants to bring these things before that Committee, which I 
think he cannot do. I· expected that he will withdraw the present motion for 
, the setting up of the Standing Finance Committee, present anether memO'-
randum and ferm a newSt,anding ~  Committee which will have the power 
to go into questions of corruption. If necessary he may change the name 01. 
the Committee itself. There is nothing sacrosanct in a name. What is there in' 
.8 name? 
The HoDOGr&ble Sir .Teremy Batsman: The memorandum is merely fl docu-

ment adopted by the Standing Finanre Committee. It is a son of legislation 
"by the Committee for ifu! own guidance. 
Mr. '1'. S. A.vh;'aablJiDgam Ohettlar: Then you are agreeable to' amend the 

~  suitably SO' that these things' will be brought before the HOU!:;f\. . 
'!'he J[0Jl01I1'Ih1e Sir .Jeremy Railman: I was prepared to discuss  with the 

-Committee the scope of its functions. " . 
Kr. T. S. AVinpbt)lngam Ohett1ar: It is very good. I congratulate the 

.Honourable Member for at least this preposal. I warn the Government not t.o 

.. be slack in this .matter of putting down corruption. If necessary, let the Gov-

.ernment appoint private C. I. D. 's to ~  even ~  highest officials' !n the 

.laud. Money spent cn tracing corruptlOn and rootmg out the same IS well 
worth spending. In South India:, only private C. 1. D. 's .unearthed csses of 
~  for which cases have been-put up. In South IndIa, ~ ~  
went ahead and created a machinery as it were to find out corruptlOn, espec18lly 
. in my District. ' 
The Honourable Sir Sultan .Ahmed (Leader of the House): Your District. 

: seems to be  thoroughly bad in every regpect. ..' 
1Ir. T. S. AvtnaahWngam ChetUar: Not worse than your DIstrlCt. In Bihar, 

perhaps the thieves are not found out, wheress in my part of the ~  they 
are found out. That is the difference. You have thieves all the same lD your 
-place. Even the highest in. the . ~  of Be?gal was 
suspected ef taking pan in corruptIOn, I da're say thl9 ~  ~  have 
the ceurage and the 6'trength to take up measures even ~  the hlghei;. 
officers to root out this evil. In all such measures, they WIll have eur ~ 
fbeaned co-operation. I hope the Govemment will have the courage to do It. 
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I now come to my next point aud I wish my HonoU1'8ble ~  Mr. Griffiths, 

had been present in the House. I do not know whether he is Sir Griffitha or· 
merely Mr. Griffiths, but he richly· deserves to be knighted fOE' his exploits in. 
favour of the National War Front. ~ were talking about retrenehment the· 
other day. We demanded a Committee. 'But for reasons best known to him· 
~  the Honourable the Finance Member did not see his way to accept our·' 
Motion. Expenses al:'e swelJing and we thought the present is the most. 
opportune moment to have a Retrenchruent Committee. I will bring to the. 
notice of the House two instances of colossal waste of expenditure. It may not 
be coloss'I11 when you ~ it with 300 crores of our expenditure. But stilL 
it is a good amount for a poor cO\lutry like India. Take the National War Front. 
,of whir·h my Honourable friend,- Mr. (.}riffiths it; the J,eader. . 

The Honourable Sir Sultan Ahmea: No, he is not the Leader. I am the 
Leader. . • 

Mr. T. S. A,1naahlllngam Ohettiar: It takes mv breath a\\'ay to hear it.. 
I never thought that my Honourable friend was ~ to it. 

The Honourable Sir Sultan Ahmed: Quite up to it. 
Mr. T. S. -AYinas.ilWngam Ohettiar: I thought Mr. Griffiths was best suited-: 

for it, because he is an excellent. speaker in English. But I do not know in 
what language he spoke during his rambling from Himalayas to Cape Comorin 

'to propagate the National Wal:' Front, which h,-neither national, nor war, nor-
has ii got any front. 

Mr. T. T. XtiShnamacharl (Tunjol'c cum Trichinopoly: Non-Muhammadan. 
Rural): He has given it up. 

JIr. T. S. AviDaahiUngam Ohettiar: I have seen some samples of the officers 
who form this National War front ill my part of the country. 3:'heyareal!. 
young men. . 

1IIr. T. T.ltfishnamacbari: The Xational War Front is a' pinjl'apole. . 
JIr. T. S. -Av1n!YlhWngam Ohett1ar: No, I see quite active young men draw- . 

iug fat salariElft· ranging from Hs. 600 to l{s. 1,000. They make a: lot of tour-
this way ~  ~ way, the,Y have motor cars Bnd ~  occupation. being classed 
8S essen.tlsl serVice, they get a, lot of petrol, that IS the attraction for them. 
So, Sir, these people go about arranging meetings. When they find no . 
audience to listen to them, they simply pack up their show and go away in· 
their cars. Sometimes they come to a village. The villagers aek them what. 
about food, with the result, now they don't go to the villages at all. This is the 0 

National War Front work which is being carriEld on in this country for which. 
you spend money. There is a scramble to get into this National War Front,. 
because there is money in it. Here is a good source of saving for the Honour.- . 
able the Finance Member, if he cares'. Abolish this National War front. 

The next point to which I wish to refer is this. I am sorry I have to raise· 
it again. That is about the grant to .the Indian Council of InternBtional ~ 
I still maintBin that the grant to the Council and to the library should have been; 
shown not under the External Affairs Depanment and thus ta.ken out of the· 
purview of this House. I think there are many S'Uch things in the Budget of the·· 
Government of India. The Budget is a huge volume and it is a whole time 
job for one to wade through the whole mass of flgures and find out the flaws 
therein. Perhaps it may not be one man's job, but it is a job of many men, 
or perhaps the job of a Committee. It is well worth having a Committee to 
scrutinise this BUdget. I do think that a good portion of this colossal expen· 
d.iture could be saved, and to that extent it can lessen the burden upon the tax· . 
payers of this country. . J 

Lastly I wish to say a few words nbout the political situation in the country 
and about the political problem of this country. I was a Member of t,he 
A. I. C. C., and I am. I hope, still n member now. I attended the Bomba ... 
session of A.I.C.C. I wus preFient on the 7th and 8th August, 1942. I heard-
the speeches of Mahatma Gandhi nnd Pundit Jawahar Lal Nehru. I ean say 
with truth ..... . 

The Honoura.ble Sir Sultan Ahmed: For once. 
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JIr. T. S. AvID_lUDlam Ohettlr.: You know how many times we spea'k tho 

-truth and- how many times you do so. You know it. well. I can say with 
,truth that though the urge for freedom nnd indepenclenet! WitS there, the idea 
· that the war 'should not be won bv the Allies was never in our minds, Pundit 
. Jawa'har Lal Nehru stressed that England should win the war, that China should 
'win the war and I can say that England ean have no better friends ~  
Mahatma Gandhi and Pandit Jnws'har Lal Nehru. 

· And then wha.t did he sav 7-
"We want to win the war'; we wllnt an efficient Government for that very ~  and 

· for that rea80n we want this GO"ernment to go out of office." 
What did Mahatma Gandhi ssv - -

"Be- non-violent in action,. if not in -thought. This is the leut I expect from. you. 
If there is the alightest communal taint in ~  mind, keep off the struggle. 
Never be1if'v--.s I have never believed-that that the ~  are going to fail. I 

'-don't ~  them to be a nation of cowards. I know that before they accept defeat, 
· every 80ul in Britain will be sacrificed. ' 

We must remcve hatred for the Britillh from our heart.. At lea-at in mv beart, there 
· i. DO deh hatred. All a matter of fact, I am a ~  friend now of the Britilh than I 
• ever wal. My friendship demand. that I muat make them aware of their mistake •. 

Give up the attitude of mind which ~  Japan. 
I want you t.o adopt non-violence u a matter of, policy. With me it iI; a creed but 10 

· fal' all you are concerned I want you t.o &CC.-ept it all a pobey. .At diaciplined BOiQlen, 
• YOIl mnat accept it in t.ot.o &lid .tiel t.o it when you 'jom the atruggle." 

And now, I:)ir, you will suy, &lid ~ rightly too, how did this ~  and 
.-subotAie come about:' How did this Dotlce,-about which a referenl:e has 
~  lXlade by tJie Honourable the Home Member in.. thiS House and, if I 

.remember aright, by Mr. Amtlry in the House of <.;ommons,-how did this 

.Dotice come.aboutjl Sir, this not.ice was ~  in. Madras on or about the 
_:d9r.h of July I if I ~  it. correctly. 

lIr. ~ P:reIideJ1t (Mr. Akhil <.;handril Datta): Whichnot..ee ):ou are 
.referring to 'I 

Kr. T. S. AvinybiUngam Ohetti&r: I am referring ~  the notice which 
.advised people to start civil disobedIence and III which there was a prO£l'amme 
.called 'telegraph wire-cutting'. It. is true, I:)ir, ~ there was a notice. like 
,that. I sa.w it myself. 1 went and usked the Working COlIlulittee Members 
·.as to what was the programme lind I also Plentioned that there was a not.ice 
Jayini down ¢he programme and aaked why that·had not been circulated to us. 
They replied, "No instructions have been issued from the Working Committee 

.and no programme for civil disobediellce has beeu laid down. You will hear 
Mahatma Gandhi tomorrow-the 8th". A meeting of workers was t}xed for 
~ 0 'Clock next morning to be uddreesed by Mahatma Gandhi. No programme 
wat: issued by the Working Committee. Even today we do not know wha.t 

· Mahat.ma Gandhi's ideas were in regard to the programme. I had an op,por-
· tunity to ask a Member of the Working Committee and he disclaimed Congres$ 
.having issued any programme. He said', 'you should wait and you shQuld nOli 
,,,do anything because Mahatma Gandhi believes in compromise, he believes in 
,seeing Lord Linlithgow and he believes that something good may come out. of 
jt'. It was announced that. ~  would be a meeting of workers on the 8th 

:10 be addressed by Mahatma Gandhi. It never happened because in the morn-
.. 'ing, at 5 O'Clock, Mahatma Gandhi was arrested. I had the privilege of going 
· to that meeting and I was at the flag hoisting ceremony, wnen I had the privi-
cleg€ of experiencing tear g8!! us.ad by ithe police. 

Kr. N. II. '''01111: Who issut!u that notice"? 
Kr. T. S. AviDashUingam Ohettiar: The Working ~  members did 

-.DOt. iSl:iue any instructions; Mahatma Gandhi certainly did. not issue any in-
· ~  But who issued this circular is ~  to be found out. What 
I can make out today· is that these ~  over wmch' the Government 
are-harping, were Bot issued by.the Working Committee or by Mahatma 

"Gandhi. You may ask 'how did it happen that. these instructions were 
,broadcast throughout the country?' And now I want the Government to hear 

0:_ T 'hA,ve been in jail with friends; I ,have had talks with them about 
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-.;he origin of "this notice and how did it come about, and this is what I ~-_ 
'Stand. On the 9th nigbt., Mr. Amery seems. to have spoken on the radIO m 
:t'egard to the arrest of Mahatma Gandhi-I did not hear him myself . 

.An Honourable Kember: Which Amery? 
Kr. T. S. AviDa&b!1ingam Ohetti&r:· lam sorry if there is any misunder-

~  There is only one Amery in this world, the present Secretary of 
'State for India. He broadcast over the radio justifying ~  arrest oTMahatIOa 
'Gandhi and in that speech he proclaimed to the ~  that cutting of tele-
graph lines, railway lines burning of post .offices and so on, was ~  ~  
of Congress. This speech was reported 1D some of the papers 1D IndIa and 
,many workers told me that when they ~ this programme published in the 
J>apers they thought what Mr, Amery said was the programme of Congress was 
:actually the programme chalked out by the Working Committee of the 
~  This is what I heard in the jail; I did not hear the broadcast 

Tayself. Even today I do not know ~ what the ~  Committee's wishes 
'were in this matter, but I do not believe that Mahatma Gandhi would have 
.... ver said anything like that. 

Now, I come to the next point: His Excellency the Viceroy in his speech 
... ays, 'you must come together, unite, ~ must. become one with each 'other,' 
'your leaders must unite', and yet if on a single occasion the Congress and 
.Muslim League vote together, what jealousies it creates. Here in this House 
:Sir Frederick James could not 0ven suppress that jealousy. If the Govem:inent 
:really wishes that the ~  parties should come together, if the Government 
.really want the people of this country behind them for the war effort. it can 
-only be achieved by seeing Mahatma Gandhi;· it cannot be achieved by not 
seeing him. You are shutting him up in jail. You won't allow him to come 
into contact with anybody., You won't allow him to Write a letter even to his 
political dpponents, or shall I aay political friends. You would seggregate him 
.from all things. At least if the Working Commitltee and Mahatma Gandhi are 
;put. together they can come to &oIi1e conclusion and they may give you an oBer. 
Suppose I ask you? 

lIIr. Deputy President (Mr. Akhil Chandra n.tta); Don't ask mel 
Kr. T. S. A:rinaahiUng&ID OhetUar: I ask the Government that in. view of 

'the present political situation, they nwy have something fresh to submit and to 
'4IU!. Is it not ~  ~  that you should gather them together? All 
-thIS talk about unIty IS, If I may say so, bunkum. I want you to be sincere. 
Act up to your words once. Will you? 

I have been told that the head of this Government told a leader of thought 
In M?dras that ~  ~  very /:iincere ~ the ~  ~  I b.elieve that they 
:hre S10cere but s10centy must be shown 10 actIOn and if they· are sincere, they 
must let people meet Mahatma Gandhi: they, must let Mah-..tma 
.Gandhi meet the Working Committee and they must' let • ,those two 
-political parties come together and that is the test of sincerity 
and I hope they will rise up t(l it and act up to it in their Iown interests 

-and in the ~  of this ~  ~  that they are waging in the interests of 
·;the democraCIes, and the Umted NatIOns. 

Sir OowaBjee Jehangir: Tell us about your own diary. 
lIIr. T. S. AviDaShillngam ~~  Unfortunately it will not be very 

xclevant in this debate. . , 
The Honourable Dr. B. It. Ambedkar (Labour Member): Anything is 

.1'p.lev8nt in the Finance Debate. 
'G Ill. T. ~  ~ ~  In .the :nd I want to say that if the 
, overnrneJ?-'" are sIDcere a ou t 81r profeSSIOns 10 regard to India and if they 
,want to .WID the ,war and they Jo not .want to ~ its agonieB-thewar may 
be w?n III one year or teI! years. WIth the concentrated effortS of the people 
of thIS country the war will be won mueh sooner. Millions 01 men and wo 
need not hunger and die and millions of men need not suffer. If you ~  

·want to prolong the agonies of war, it is up to you to give opportunities to 
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th ... political pariiea and aet their support. As for us, Sir. we believe in tJUa. 
~  principle: 

"Who livea if India dies! 
"110 die. if India lives !" 

&me of us may live, some of Us Illay die in jail and may rot: some of Uf' 
haft died. Some of us may come out 88 physical wrecks. Some of us may' 
tOR everything. nut still the ideal of a free and)ndependent India will always. 
live for generations in mil!ions of men until it comes true. - . 

. (Interruptions from Government Benches.) 
I do not want to add anything more. I OppOse the motion. _ 
1ft .•. L Gupta. (Cities of the United Provinces:. Non-Muhammadan 

Urbap) :. 'l'he speech of the Honourable the Finance ~  on this Budget is-
nlUch more thought-provoking, as hitherto, for the last four years, he has been 
confining himself mostly to explain the difllculties arising out of delay, increas-
ing expenses and other economic difficuities. It is for the first time after four 
years, . that he finds the Budget position somewhat stabilised, hence he could 
not help giving some indications affecting the policy which this Government 
wish to follow in the post-war period. That iS I he-has ~  the difficultie(l. 
resulting out of the shortage of conSUlllers goods. He has also touched upon 
the planning after war, which has started naturully agitating the minds 01 
people, as ,the chances ~  successful conclusion of war become more and mora-· 
evtdent, and programme of finllnces required to meet post war planning .. He 
htls already indicated that chances are that present taxation may continue in-

~  with iurtht:r taxBtion in the form of estate duty or death duty, etc .. 
~ indications naturullycompe! one to think deeply and a.nalyse thoroughl) 

in what direction he is trying to lead us. Had the Honourable t,be Finance., 
Member been clear with regard to the future poticy which this Government 

-wanta to pursue ·and the schemes which they have in mind, our ~  would 
have been comparatively simple. But as it is, one hus to draw conclusion8-
from the things which he htlg I!tlid and connect tht:m (rom other materials 
which have come to our knowiedge during the last few months, and in my 
80 doing, Sir, I arrive /lit tlie only conciusidn that the ppsition is too serious. 
to allow it to pass unnoticed. The policy which the Government Beems to. 
follow is that politically they tlnnk that tbey have entrusted the counry' ... 
future, for BOme time to come, B.t lellst, in the safe hands of Mr. Jinnah. 
Militarily, they think the position is going in their favour in Europe, and that 
with tbe unlimited man-power of Ihdiu und rising resources of the Allies, the 
defeat of Japan is 8ure. Eco!lomically I am sure the Government want. to, 
follbw the policy of facing the t)robleIp of. poverty and the ignorance of the-
c.ourit1'y as 'perhaps they have come to realise that their past policy has resulted. 

• in reducing 95 per cent. of. the population of this c!ountry to the act.ual posi-
tion of an oanimal. . 

Sir, it is the last point wioth which I will concern myself today. In one· 
pmce y,ou emphasize the necessity of increasing the production o( conaumel'll. 
goods. ~ You have also talked of other schemes ... 

Kr. 11 ••• .JoBhl: Address the Chair. 
lIr. It. It. Gupta.: Very well, Sir. 
That is, the ~  is trying to tackle the problem of national educ&o· 

tion. They are also trying to tackle the problem of agricultural rehabilitation, 
which they can do either 1Jy llicreasing the wealth of the country or oy· 
-appropriating the meagre resources of the country which only I\. few individuals 

• posFleHs. n you adopt the first course you have definitely to overlook the· 
. economic interest of England and treat .the Indian interest as· 

, P... supreme in every respect, while in the other course he will be able 
to rl'ieet the requirements of the greater population temporarily. At the same; 
time, while he wi11 be able 10 creatf' a big field for Brit,ish industries Bnd capltal • 

. to exploit in this country and secure employment for more and more, foreign. 
~  in India,. result will i'e thnt the country will become poorer to the· 

ev.ent that perha.ps no one will be left wHh apy ambiffon. You will excuse· 
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me, Sir, if I point out that tbe words of tbe Honourable the Finance Member 
QO not stand scrutiny with the actions which he has propose.d in this Budget, 
O(ltherwise;l::>ir, bow can he jU30tify his present proposals of ~  taxation. 
1 have analysed the effect of the present proposals contained in his Budget 
.t'ipeElcil and the figures work out to be very very discou1'Hging.· If a person. 
bElfore ·the war bad an income of thirty-six tbousaud-I Olean a business, wbo 
.after paying taxation was saving about" 30,790 wbat will be the position of the 
.same business if the preFlent proposals of t1!e Hononrable the Finance Member 
.are carried out. Consider a business witb an income of thirty-six thousand, 
if it ellmed profits, say, one lakh of rupees. But, Sir, before I come to tbat 
point, I would like to point out, that accord.ng to the present po'sition, before 
this Budget was introduced, if a firm had an income of .thirty-six thousand 
ruple>! ann it earned rupees one lakb in a vear, it is saving only Rs. 26,880. If 
the sall:e finn had an income of tel). lakhs during a standard year, it was sa.ving 
uptil now only one lakh thirtY"ljix thousand ~  Now, Sir, the result of 
the present proposals will be that a firm with an income of thirty-six thousand 
will save oilly Rs. 21,380. If another firm has an income of 10 lakhs in the 
,year, it will save Rs. 24,100 only. . .. 

The JroDour&.ble Sir Jenmy :a..iI.-n: Has the Honourable Member taken 
into account the sum that is really saved and that is' deposited with the Gov-
~  . 

Mr. :It. :It. Gupta: Yes, Sir, I have taken that "amount inte consideration. 
'That amount is to be deposited by U8 with the Government. That is obliga-
tory. . 

..lit JIoIloar&ble Kembell: Is the Honourable Member talking about firms 
<)r limited companiea? ' 
. JIr. B. -Bo Gupta: Limited companies. Sir, the position of· the firm will 
~  be more or less the same. If you like, I can calculate it. 

Then, Sir, there is another point in regard to individual persons. If • 
TJerson has got a dividend income ef five 1akhs of rupees, ultima\ely what will 
~ sBve? He will save only Rs. 1,81,000. My point is this. 'Yifih this meagre 

~ what a firm, company 'Yr individual can do is not enough. 
AD lIoDow'able Kember: What does the Honourable Member mean by 

dividends. He is giving wrong impression to Honourable Members. 
Ill. :It .... Gupta: I have first of all given -you 1he example of the com-

panies who have got a standard period of 86 thousand after present proviswns 
. .are brought in force, what will be left'to them 6S profits only will be 2 thousand 

rupees. . 
Now, I come to anot·her point which relates to the deposit 'Of income-tax. 

''I'here are several other pointe which required very detailed consideration 
.nbout this matter, a.nd I ~  to deal with ,them when th.e Income-tax Bill 
'COUles up for discuRijion. The Honourable the Finance Member wants 1;hat 
rHoney should be deposited with the Government every three months in the 
shape of income-tax and in the fonn of E. P. T. He has now got a provision 
III the Finance Bill :to suggest that that money will be treated a8 an invest· 
ment from the business. Thus the businessman ~  have no advantage to 
-include that amount in his income. Sir, I have given you some examples whi<ili, 
I think, are sufficient to show what a meagre income will be left in the hands of 
(:ompanies and businesses a.fter payiIig all these taxes. 

There is one more point whicn must be given serious consideration, and it 
is this: the standard period of companies was based on iihose periods which 
were more or less periods of depression. What was the result of that? .The 
·rssuIt was that these companiea were not in a position to declare ~  
dividend 8It that time. What has happened now is, that the Government have 
·irnposed further taxes on those companies, with the result that these companies 
will not only be unable to give .any dividend, but they will be left with nothing 
for payment of corporation tax. I shudder to imagine the fate of business Rnd 
companies if present provisions 8re allowed to be continued, I realise what will 
'hE' th<3 eRect of this taxation. Naturally the effect .will be that no honest 
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assessee will like to carry on business ut 'lB, nor there will be left any allure-· 
ment to do any kind of business, On the one hand you want to increuHe the. 
production ot consumers goods tts you have said, IIond on the other hlloud, you. 
all't) going to reduce their ~  to almost ~  The position will. be ~  no-
bcxJ.y will like to run any busw6Ss. No questIOn of further expa.uslbn.. Conse-
quently the result will be that country will have, to nepend. upon the"oreign 
imports for all type of consumert; goods. OtbennBe you wlll have to go on 
fncing shortage 'in this country. . 

Anotr.er point is this. After' all, what for do you want to increase ~  
taxation at -ilJl? So far liS I have been able to underliltand your Budget poll-' 
tion, I think there is absolutely no deficit ill the ooming year, if you take iuto 
consideration the actual position of the amount which you will get even as a 
result of your present rate of taxatioll. MJ point is that on the income side. 
the Honourable the Finance Member has calculated a return of only Rs. 174 
crores, whiie in the present year he hlU! already got about Its. 168 crores. 
Th()ugh ill his speech he has said that the income from the taxation has been 
only ttbout Rs. 188 crores, there is Rs, 28 crore'S atanding in the deposit. 
~  If that is also taken into considerat.ion, the actual income frOln 

mcome-U\x and excess profits tax works out to Rs. 168 Cl'ores in the last year. 
Which is 64 crores more than his last calculations. I would like to point out 
that the income which yod are going to assess this year is the income for that 
period which has been' the best boom period for industry and business. 
l'hel'('forc; there is no reason why you should not count on getting fit least 
Rs. 225 tv 2&0 crores from income'· tax and excess profits tax in this year 
even at old r¥e. If that figure ill takeu iuto cODlidera.tion, the tptal income 
will work out to be about 335 erores. &pense, which the Honourable the 
Finance Member has worked out including expenditure on defence, is to the 
tune of Rs. 348 erores. My submission is this. If the Honourable the 
Finauce Member. takes into account tlle prospective retum from irlcome-tax 
he ",ill get at least .Rs .. 825, crores as a rellult of present taxation. . In that 
case 'he doer. not require any more increased taxation at all .. Ahother ground 
for fresh taxation could be ~  this, that he want!! tha sterling accruing in I 

England to be kept as it is, and that he would try to ~  raismg loans in 
India as much as he could. If that be so, I submit that it "eguires considera.-
tion asate how far our position is safe in the matter of our ~  balances. 
"Vh the present rate of taxation, privution and misery will surely result, 
with such large balllnces in the hands of the very persons, who have been-
flouting public opinion, in this country continuously without the least ramOl'lle. 
Ai.tf'r all, a man - ~  from the past history. In matters of our eccnomio 
relations with England the past also has not been very ~  ruther the 
contrary has been the case. 'When this background is put, in line with the 
chorm; (Jf cry in the English press, against the ~  of our sterling 
balances, and the wishful expressions of high placed individuals in England. 
it becomes evident as to how thE'ly ~  to liquidate our these resources. 
When put to actual test, there are instnnceR like your recent importation of 
useless artides, directly under the ~  of the Secretary of State, with· 
out dven consulting. the Government of India, the non-helpful attirude of 
the Government i!l ~  machineries required for increasing production of 
consumers goods ~  thIS -country, and tHe changed policy of the Government 
towards the question of ~  productfon of machine tools in India, and 
also the fact that while the newly created tin food industry in India (In your 
own requests are starting for orders, those very ~  are being imported 
from abroad ;-11.11 these do not ~  us much hope that our position is very 
secure in the m!otter of our sterling reserves. In reply to my question last 
time" I have got a list of consumers goods which the Government have recently 
impC1lted, and that contains among other things ~  and weanng apparel,' 
cycles and c,cle parts, electric fans, ~  apparatus, tinned. proviBions, glaRs. 
ware, metal lamps, agriculturBI implements, ~  paints, and ~ ~  
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apparatus. I submit that .t!hese are not items which are so very urgent for 
Indio. 'Ii gent'reJ consuming' masses. ~  undue emphasis which is laid, in season 
and out of season, by the Honourable the Finance Member on. inflation and 
o.nti-in1iationary measures in India, creates a serious doubt in ~  '.uind that 
neithe,.our economic position at home nor our sterling reserves are very s.lfc. 
I can aepeud upon the Honourable the Finance Member because he has seen 
what sucrificet;! are responsible to bring this big amount of sterling balances to 
our ~  but he can be called away in a moment to England if he is found 
to be too qbstinate or unmanageable by his bOBBes there. Then what will be 
the ~  of our sterling resources? I ",ant to bring to the notice of the 

~ the manner in which .these sterling baJ.a.nces are accruing to our credit. 
They are not due to· any charitable policy followed by Great Britain towards 
India, nor is it the result of profiteering. as has been lately" emphasi1iled by some 
of the papers in England. It is a result of the blood, tears, sweat· and the 
sacriii<:e of millions of human lives of Indians. The pre"ent lalances tIo not 
repreileut the actual value of our services, ooca,UBe purchases for ·home front 
from the vflry beginbing have .el1 at control rates, which never hd any 
relation whatever to the actual i>rices which werel.prevailing in the country. , 
Then, the pay of the Indian forces which are serving "broad is much less in 
comparison than the pay oj the foreign soldiers', though their great de'eds and 
theittovulour have not .een less than any of the other foreign' forceB of any 
other country. Again, in the ha.ndling of these goods Government have not 
charged anything from Great Britain for labour, etc., employed in India. So, 
whatever amount is shown, that is not the actual cost of the services which this 
country has rendered to Great Britain. But actually it is much less. These 
amounts are not as a resul,t only of the division of expense ~  India and 
England. 'l'hey also represent our exports of essential goods like tea, jute, pig 
iron, manganese, rubber, coffee, etc. All sorts of things they were exporting 
to other countries while in India we were being denied many <-fthose things for 
our use. Then, Sir, apart. from that, we have also spent. quite a lot. on war 
preparations and in the name of the defence of this COUlltf] and we all know 
that we dill not require all t.hose forces. At least now, ~ is 110 Jlp.c(>ssity for 
all thoNe forces if they are to be maintained here purely from the point of 
vie-w of the defence of thiB country. 

Now, I come to the question of the dolla.r resources of our country. So 
far as I can calculate, more than 40 croteS of dollars have already accrued 
to India, as a result of trade balance in favour of India, within the last 40r 
fj years and, Sir, in return for all this, what satisfaction has India got till 
now, either about· its political ambitions Or about its economic future, except 
the satisfaction that we have also played our .part for the saving of the world 
from the bondage of Nazism and Tojoism? If just.ice is to oe done to India, 
then a. definite assurance should be given to this House, as to in what manDer 
the Government. wants to spend our sterling resources, which have acci.ullulnt-
ed uDd which will be further accumulated in England. I also w&nt t-hat at 
leaElt from now onwards whatever dollars are accumulated in our favour, ~  
should be kept in the Indian account. I am· thankful to the Honourable the 
Finance Member, for his assurance that henceforth he will keep certain 
dollars now in India's account from the Empire pool. But I want that what-
ever dollars are accrued to our account, henceforth, at least those dollars 
must be kepi. all exclusively in the Ilfdian account. 

~~ thl\ Honourable the Finance Membe!" satisfies us on the.se ~  
he does not deserve our support in the mRtter of increasdd taxation and 'we 
Rubmirt thnt the Honourable the Finance Member shou1d consider the rr..r.t.ter 
from thit'l point of view also. . 

There is one more point, which I want to touch, and I have finished. I 
do not believe in developing industry under State management, especially BO 
fRr. our Government is dominated by those whose ~  interests' are 
alwn.ys in direct conflict with the interest of this country. For instance, I will 
give t,he example of the·ra.ilways themselv;es. We have up to this time invested 

• abollt 900 crores of ~  over these railways. Several hundred crores have " . 
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been ~  in ~ and Telegraphs and Telephone industry in this country 
and \\h8t IS ~  ~  ~  today, after so mallY year!! of its e:x.istence, 
~  of thE'se mdustrIes. are mdependent to the' point • of looking ufter «8 own 

m4111t.en,8nce and expaUSlOIL Even now every year we have to JIll}..lOrt material 
~  seYer?,1 crores of rupees for 'the maintenance IUld expansion Qf these 
~  Sir, only the ~  day, the War 'Transp?rt Member pointed out 

~  11e has got the blue P"lOtS ready for the expenditure of about 87(} crores 
01 ~  ~  he has not suid how much mOlley out of that he prop03es t.o 
~ ~  ~ lndIa and how much, wort,h of ~  he will spend in foreign coun-

tries. So long as that state of affulrs contmues, I want to make it absolutely 
clt!Br, ~ do not want any further industries to be developed under the 
managem.ent of ~ pJ;6sent State. I want thut the positiQn should be fully clari-

~  ~ ~ ~  Ifhould not be reduced to a position where we Play lose all 
pnvate mltiilnve for the development of ind"try and WQ may be left nt. f,he 
1l1ercy of imported consume1'8 ~  ~ mus' actively take up welfare schemes. 

, But that CHU be successfully carried out only when schemes for increasing the 
wealth of the country are also ~  up in hand side by side in right earnest. 

ne lIODOIIr&ble Sir .dward Benthall (Member foe Railways and War 
1'rallspoPt): May I inform the Honourable, Member that much of the ~  
part I)f t1ae Dloney will be spent in this country. 

III ....... Ga.pIa: I woulu like to have the figures. If you have got the 
blue print .. ready, I S6'6 no reason why you should not giva the tigures and 
the percentage y8u want to spend here. H that is not given, then we will 
have to condude that most of the money will be spent in foreign countries. We 
ate not yet· self-sufficient even .in the matter of Railways which are existing 
here over the last hundred years and this is nnindustry which is controlled 

.by the ·Government. No better example can be cited as to the fate of indus-
'try if it is to be developed under your auspices, 

[At thi!' stage, Mr. President (The Honourable Sir Abdur lwhlm) resumed 
the Chair.] 

Mr. 'DIUI' AI., Shall (Nortli Madras: Muhammadan): Sir, 1 want to say 
• few words on the Finance Bidl. Again and again, new taxation hos Leen 
acit,ptoo by the Government. In spite of demands to sLop thip, Government 
does 110t pay any heed to them and tbey go on with this policy of iucroosing 
the taxation. Some time ago, the Congress Ministries were in charge .,\f the 
('.1'OvernmEffi1:s of eight provinces. They also adopted this taxation policy. 
There are 40 crores of people and this new taxation will affect 00 per cent. of 
them. Income-tax, Super-tax and so many other taxes will be J.·aid by rich 
people. They are veJry cunning people and they well know how to evade them. 
They can take care ~ themselves but what can these p.oo: people do. Our 
Congress people have been giving so many lectures on patriotism and Rympllth.v 
and so on but in action they do not- seem to have done much for. the pool' 
people. I am here -for a long time u.nd I know that several Congressmen, 
politiCiH.uS and big scholars have condemned this policy. This new taxation 
policy ~ condemned by several politicians for a long time. ~ this sort 
of policy has been urged every year. ,Even today there is no· leader to save 
us. I know of so many villages which are Buffering from wlmt of f004. This 
trouble is not confined to Benga.l only. In Bengal peonle' have got 8. sort of 
11nitv and patriotism and they are advertising their case (,verywhere. AP. n 
matter of fact, in my Presidency of Madras there are balf a. dozen districts 
where there is a great scarcity of food. Bellary and Kumool are the greatest 
Suff.-rers and they have been suffering for a long time. But GoveTnm(mt have 
not done anything for the people of these districts as is ~ done in Bengal. 
Of course, the Honourab'1e the Finance Member 'has F:hown great ubility Rnd 
efficiency but he hss not. heen able to undC'fStand this tl\:tation. I have been 
in the It'inauce Committee and he has' done theBe ~  in a yery arhitrDry' 
mannE\r. T cannot undemand what his taxation means. limar Kha.yya.m sRid.: . 
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Willi:: ~ bad. But if you want to take wine, do not tli.ke it with taenials; 
you can take wins with thenobllity. V"hat 1 mean to say lS, tax the rich and 
dissociute yourself from taxing the poor. . Of course, you waut 1I10ney for your 
army auu£o1' the war effort· and therefore you have to I,;t!t money by putting 
aU !:loris of taxes. rl'here is no qu.eation about it. We Il.e also Lehintl you. 
But; tLeso. are very ba.d times. 'l'his is no/; an otdinary wat·. It has, EpoUt the 
whole world and Indla also is in danger. The enemy is at our doors. 'rhere-. 
fore. we must be ready to support the Government to win this war. Inspite. 
of aU these you CQl;l't squeeze money from the poor. 

But 1 must sa.y one thing. You are buying the lndian sepoy for lis. 18 
wh.eresb you cannot buy an ordinary goat for toot sum .. So, you are trying. 
to suve our country by having an ordmary ·sepoy oli. Rs. 18·. 'J.'hat is tl.bsLlrd . 
.:loS y('U are collecting 100 crores extra for this during the war. Now' you 
want to ooLect 4 crores by taxing betel-nuts, tea and (·oftee. . The::le are 
luxvries .which could be :lvoided like Ganj"a which is' being used for yogic 
purposes-you know India hRs got its own culture. And like opium-(the othcr 
day Muhatmaji told us)-tea and coffee also intoxicate aud several of my 

~  have given them up. Our women have also got a sreat tendency 
to l'lljeet them, the best thing being to take milk as this is the res] .beverage 
of ~  Therefore, my suggestion is to reject these taxes as you will Dot be 
ablt! to collec.t them. 

'l'hen, there is the· tax on tobacco. Tobacco is a foreign thing and tIlt.refore 
there is no name for it in Sanskrit. The usage of . this has cc.me from cutside 
~  we are to pay 10, croreg for this. 

Dr. P. N. Banerje.: There is a Buggestjon that you should speak in . 
Sanskrit,. 

Mr. Umar 4lf Shah: It is quite a different question; In Mahabharat it is ) 
said about pan supan: 

• c 
ltlljalJu.ya 'D1w.1/JQTaJ/ Samai Bhj,hma DTona KuTU'l' 1I)Tajd Kriah.na Dattagra 1'ambola". 

3i.1upalavarotlMfl, 
In Hastp.napur the present Delhi, when ~  and' nuts were offerad by 

BhishlOfl to Sree Krishna during .Yagna Rajasuya which' was performed by 
Pandus, King Bisupala from the big audience protested that Bree Krishna was 
a Yadu non-Brahmin and a11>o was not a Kshatriya and hence not entitled to 
these beetles and nuts. And hence a big war had. to be waged. I want you 

, to understand that we are passing through war days and your. imposition of 
, taxes on beetles and nuts is not a good symptom. But I do notl4ke the taxes 

'Which. you have imposed. Therefore, my request is to reject those ttt.Xes. 
Dr. P • If. B&nerJe& : You· oppose all those taxes. 
IIr. Umar .&ly Shah: I oppose all these damn iI1ferior tnxes.The Ronov- . 

able the Finance Member showed great efficiency and great knowledge in hit! 
.. Budget speech. We are also· the representatives of the people. I alsO realise 

that money is required to save our country. In ~ Mahabharata. Bhishma 
says:: 

'''Ardha.ya Puralw [Jd.aha l Da,a Swardllaena· KwatJya CMt! 
Itf. Sat yam Malt.tJbaaho Baftdlw Smardhaena COtuTawaihi." 

'rhia means: Man ~ himself to money; if there is no money one does 
not ~ the other: Oh r warrior this is 8. true fact. I bow to cruel COwra'W&8 
bemwse they are rich. . ' , , 

What T want to impress you is this:-You collect money but don't tax the 
poor people. ' . 

Without moiley you cannot do anytIilitg ; you cannot perform ,our ad-
ministration; you cannot rule. You cannot rule the country without money. 
You must first get sympathy &Jld tlren coneot money to administer the ~  ; 
Even Bhishm&, the great pitkamnha, the great Lord 'of the land said that you 
must have art1t.a and collect money_ to rule over people. He said he was ~~  
ing the Kauravas though they were bad people beoau.ae they wen the rul..s. 
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All auUh ~ are serving. Thel'(!fore you must save this .c..'Ouniry, at the same 
~  you ~  save our poor people also by giving t.hem economio help. 'fhe 
auggelltillllzi which the wise and patriotic people make d.llou1d be heeded to by 
th" Ho.verument. The other day I was rather pained to. htlar the Honourable 
the H .. ruo Member charlloterismg ali Indians8s tiUh ~  It is Wl'ong 
on'·'his part tc, say 80. We are not fifth coluJIlnists, We lire u,l 'l'atriotic lcople, 
we are loyulists. The difficulty is the Government do hol IItudy vur ~  

(lroperly. You see the Congressmen have attended this ~  In the 
slm.a 'JI/JlyM-ahatma Gandhi, also might' ~  his views and support the 
(H,v.erwlleat. Even my Leader, Mi. Jinuah, }Vho also protetited to the, Gov-
6lIMl611t that tbey do not appreciate our views, is also uttenQ.inlJ the Legis-
bYaW!e.'.l'herE' are very many great men in India who lire doiug the same. 
~ ~ .days, t,he ~  said:, .. t:'a vishn.u prithvi pathj", it ~  tue KlTlq 
If> ,Lord ,h;rm.elf, and wIthout- liod s help nobody. can beCOHlO Kmg. 80, our 

~  Indian culture teaches us that we should look upon the King as ~  
bin'18elf. 'We revCJ'e the King. That i.:,l laid down i.n Dharma Shallt1'll1l. Of 
OOWlie, ,some English knowing people with so called modern culture try to 
~  the general public. But- the real culture of India is to be slwcays 
lo,val:u. thf'King. It'. is the English knowing people with the 'so CRllea 
modern civilization that. create aU kinds of problems, to this eountry.. I 
~~  .whether they Ilr[:} righ,t or wrong .. I do not want t.() eritbise them. 

-Wbat we want is some food. India is a wonderful ~  you can raise 
food in this country fOl' ~ whole worid. This is .one of the riohest countries 
in . the .:world.-It is a land of many rivers and. mountains nnd tbere is plenty 
of SCOtt:-f01; growing more und more food and keeping people well!\nd ecnt6Dt-
ed. , 'I'bere call be no ~ in this country if the GovenlDlent develop the 
country properly. Of COlII)'e. India il' a vast country. 2,500 mile" long and 
about thl! sume in breadth. There, are. 7i lakhs of ~ and it i" . an 
eflOnnous task to supply foodstuffs .. to the entire population. The Govern-
~  should f;ake some interest in the poor ryot,s who f,re all ;!uffering without 
h61p.There are, a. nU!fIber of Princes in India who ~  uloney. ,Why 
4oo't YOl1 take it away from ~  to help the poor? 

·,The llext point I wish to refe'l' is the paper .. currency of the ~  

&u..'CW1I,l' paper money was of the order of 174 crores :Iud now it 'is 876-'('rores\ 
It jsnot good to have paper money. Muhulillnad Bin Tughluk introduced 
~ ~  In the days of Sri Hama there VI'as wooden 
~  It is said that in the days of Sri Hama the man gala 8uthrn 
waa mude of wood.· If )lOU' rend Rnmayana-and I am surp my Hondurable 
friend, Sir Ramaswami Mud«liar, Imows it well-you will find that there was 
woOtlen ,coinage in those days. What I ~ to point ~  is that you .should 

~  either wooden coinage or leather comage or 'paper coinage. '] he only 
~  which survived the' ages is the gold coinage. No paper r.loney is 

go.,d. Unless you have go1d, tbe country will not be isa,ved from ruin. You 
.bouid nllt have ,this bogus money in the shape of ~  If there is real 
money, it i" gold, the coin itself· should say its own. worth, ;Please do not 
deceive the poor people ~  taking away . nIl the gold money .. You must take 
aU:the -JlOOr. people with you and try .it> raise tbeir standard (If living. You 
oao·.eYeIl pass an ordinance Qnd collect money from the ~  baniya8 and from 
the Princes spd spend them on the' poor. DharmCt Sa8tra says, you clln take 
a-.T ~  tbe bani!la except that ~  is required for his food for 
16 days .. What we want is ,food. 

tJiir, ~  war is spoiling' the whple world, not India Hlan.:. A\ld when T sny 
th"t, ,1 ,meith api'l'itual India, philosophical India. 00 per ('ent. in India 

~ : u,p(tp their spiritual culture and ~ perhtW800uld . not be des-
troylHi by the material weapons, our cultural Bod spiritual heritage may have 
been .elp(ultothrow away this damned wretched enemy-.Tn.pan. Japan is 
~  .. hessp,read Budhilm in Burma, Indo-China and ~ l-Ountries. 



~  
Of course, many IndilWS .have not lieen books on this subject and ~  do not 
know. 1 have studied these things and 1 know that .HulihlSln is not llinduism. 
IWd Hudhism is not AJum.a Dharma. Vedas say: 
.Ahi.mN Permo Vbarmaha NOlivioleDce ill lIuper righteoU8Dell" 
Vl8diki lliml& AhLmI& Hbawati ,Veda, I&y 1I0llvioJence I.D place uf ~  
bat yam .v .. de Dharmancbara l:iay trut.h, follow the ~  
Mut.ru Devow Hhawa WOrehip mother. 
l'it.ru Devo Bba"(,a Wormp fat.her 
Acbarya Devo Hliawa WorehJ.p teacher 
Uaja Kar&l,)'a Karanath. etc. Juet.ice reatI wit.h the KiDg, etc. 

1'his is correCL ~  ~ OIWllOt. be liudhiliID. AJUfnlJa Dharma UI t.l.HI 
iundaUientul prWoJple of liindwlim which can never reconcile ltself to Japanese,. 
t.he eut.ers 01 amukes, frogs and ",ther dirty. thwgs. 

Uerman ~ chaTman, uuu ~ we&WI chaudala. .'V'r e huve no 
sympathy wlLh t.!Jem.. And there10re tociuy mdia is ready' fi9 npt thew. 
'lilerelore, t;U', .1 requetityou to thmk over w.l this anu guard cur spiritual 
WId cultural llentuge. 'l'he best. way t.ws can be done 11:1 01 safeguardwg ~  
intel-est.s of thE> poor uud abstainmg yourself trom taxing them: 

llr. T. T.lU'J·bpam'cbN1: lVlr. President. 1 rise to oppose t.he motion. 
wovod by the J:I.onourable the ~  Member and in doiUi tiO 1 shall have 
to refer t-p a nwuber of liubjecte which relate ~ portfoliOfj wlder the' Honourable 
tho ,!!'inance Member, Honourable Ule Member ·for t)owmtlrce and lndustri8il 
and t)nil buppl1eli, und perhapl:l. also to the t;upply Member. Ali the Honour-
able the Corumeroe Member is not here and as we are cowing to the wd of 
the nay's debate, 1 shall not touch on any points oonctlrning h1s portfolio 
~  1 shall take up lirst tht;: taxation propostUa covered by ~  motion. 1 
have to rewark, t:lir, that the ilonourable the .Finance Member in his speech 
introducing the Hudget has not said anything very convincing for the' 
doubling of the tax on tobucco. The House knows full well that tllis tax is 
just IA year old and it doeB not appear that the Uovernmelit have got full 
experience of the operation of this tax. In my own province, ~  produces 

. Ii iarge quantity of tobacco, the ~  &iainst this LaX has been intense. 
Whillll the people recognize the fact tha\ a tax once imposed is never removed, 
the agitatiou was largely against the method of its operation, the method by 
which tho tax is collected. I remember, Sir, that in May IdSt there was a 
conferencE' of tobacco merehants and tobacco vowers at Palghat in Malabar 
diHtrillt which I attended. At that meetiDi were expreised .iews with regard 
to the operation of the tax which really were quite revealing. And while still 
the' fears about this tax persist some hope seems to have Leen entertained by 
these tobacco merchants and growers that some form of relief would be 
obtainod for them during this Budget Session. Therefore, Sir, this doubling 
of the tall. came as a bolt from the blue, and we would in this House like' a 
littlt' more elucidation of the principle underlying this preeipitute action of the 
Fina.lce Member. The mere fact that tobacco happens to carry a vljry high 
incidllIic(: of taxation in generally all the civilized countries does not mean that 
thi. is the most appropriate time f01\ increasing the tax on tobacco and I think 
the Hous&' will have to examine at length the tax on _ t,he various products like 
biriB, snuff, chewing tobacco. etc. It will at once reveal to· them that the 
tax il:! out of aU proportion to the value of the products concerned. That, 
Sir" is my fint objection. , 

Xl. Prelldent (The Honourable Sir Abdur Rahim): The Honourable Member 
cau resume hiB speech on Monday. The House is now adjourned. 

lhe Assembly then adjourned till Eleven of the Clock (In Monday, the' 
20th March, 1944. 
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